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‘PARLIAMENTARY DEBATES

(PART I—QUESTIONg AND ANSWERS)
Friday, 81st March, 1950

The House met at o Quarter to Eleven of the Claclk
[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

MANUFAOTURE OF COACHRES 1IN HINDUSTAX AIRCRAPT FAOTORY

*1260. Shri Sidhva: (a) Will the Minister of Rallways be pleased to state
the total number of railway coaches manufactured in the Hindustan Airctafé

Factory, Bangalore, during the year 1949?

(b) How many of these have been delivered to the Railways and are in
operation? .

(¢) When is the order placed with them likely to be completed ?

(@) Has any delivery period been guaranteed by the Factory?

(e) What is the cause for the delay in the supply of these coaches?

The Minister of Transport and Railways (Bhri Gopalaswami): (a) 50 during
the year '1949.

(b) 60 upto 15th March, 1950,

(¢) and (d). Hindustan Aireraft Limited have promised to complete the
present order which is for 100 coaches by July 1950.

(¢) The cause of delay in the delivery of coaches by Hindustan Aircraft
Limited against this order is partly due to the late receipt of certain material
by them and also delay in the delivery of underframes to Hindustan Aircraft

Limited by the manufacturers.

8hri Sidhva: May I know, Sir, whether the fifty coaches which the hon.
Minister stated have been manufactured in 1949, are actually running on any
lines and if so on what particular railways they are running?

B8hri Gopalagwami: They are running on the lines.

Shri 8idhva: May T know whether these coaches are distributed over
various lines or whether a particular train is composed of these new coaches,

rumming on a particular line?

Shyl Gopalaswami: There is no single train the whole of which is composed
of these coaches. They are distributed amongst a number of trains.

( 1185 )
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Shri Kesava Rao: How many of these fifty coaches are for meter gauge and
how many for broad gauge?

Shri Gopalaswami: All of them are for broad gauge.

Shri Rudrappa: Is there any scope for the increased production of these
coaches?

Shri Gopalaswami: Yes, there is scope for increasing the production. As
& matter of fact, after this orvder is completed, we have placed another order
with the Hindustan Aircraft Factory Ltd. for 150 coaches.

Dr. V. Subramanjam: Do they manufacture dining oars?
Shri Gopalaswami: They have not yet begun to do it.

Loss or PeTROL BY FIRE

+1261. Shri Sidhva: (a) Will the Minister of Railways be pleased to state
whether it is a fact that on or about the 80th December, 1949 a whole Goods
train carrying a consignment of petrol cans caught fire on the Tapti Valley
Railway at Nawabpur?

}_;b) If so, what ig the total loss involved and what was the cause of the
re
(c) Has any investigation been made and if so, with what result?

‘ Tho Minister of State for Transport and Railways (Shri Sant.han&mg (a)
"Not a whole goods train but only one wagon on a goods train caught fire ab
Navapur station on the Tapti Valley Section.

(b) and (c). The total approximate cost of damage to the wagon and its
contents was Rs. 3,625,

An enquiry by a Committee of Officers was held. The finding of the Com-
mittee was that the fire was caused by the petrol vapour coming into contact
with the flame of a hand signal lamp. The travelling Assistant Goods Clerk
who. in contravention of regulations, took the lamp into the wagon, and the
Guard of the train who did not object to it were held responsible for the
accident and suitably dealt with.

8hri 8idhva: Sir, may I know whether this train consisted of coaches con-
taining various other consignments or whether all the wagons contained petrol
and only one of them was damaged?

Shri Santhanam: Tt is o goods train. I do not know whether there were
also wagons containing other goods. There must have been other goods also.

Shri Hanumanthaiya: The hon. Minister said that the persons responsible
for the accident were ‘‘suitably dealt with.”” May T know what punishments
were awarded to them?

Shri Santhanam: The assistant goods clerk is being removed from service.
The guard of the train has been permanently debarred from working as a guard.

Shri 8idhva: Was there any casualty in this accident?

Shri Santhanam: Only some damage,

Shri Tyagi: How was the loss so small, Bir? Tt is petrol . .
Mr. Speaker: The hon. Minister has given the facts.
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Shri Sidhva: May I know, Sir,” whether it is a fact that one person died
from burns and four were injured? Ts the hon. Minister quite sure that there
was no casualty ?

Shri Santhanam: I have no information here to that purpose. If the hon.
Member wants I can make specific enquiry.

Shri Sidhva: Yes, I want that, Sir.

Port TrUsTs AcTs

*1262. Shri Sidhva: (a) Will the Minister of Transport be pleased fo state
whether Government have considered the question of further amendment of
the Port Trusts Acts as promised at the time of the consideration of my Bills
amending the various Port Trusts Acts?

(b) If not, what are the reasons for the delay?

(c) When was this promise made to bring a comprehensive amending of the
Bill for this purpose?

(d) ‘What is proposal of the Government regarding taking over minor
ports?

The Minister of Transport and Railways (Shri Gopalaswami): (a) Yes.~-Gov-
ernment propose to introduce comprehensive legislation for the amendment of
the existing Port and Port Trust Acts as soon as possible. In fact, the Law
Ministry is actually working on the Draft Bill and if time perm1ts it will be
introduced in the current session of Parliament.

{b) Does not arise.

(¢) It was, I think, in February last year that I spoke to Shri Sidhva about,
Government’s intention to bring forward a comprehensive Amending Bill. The
work has been of considerable magnitude and complexity and involved detailed
consultation with a large number of authorities. S

. PRSI

(d) The Government of India have no proposal under e\anunatxon regard--

ing taking over any minor ports from the State Governments.

‘Shri T. T. Krishnamachari: Sir, may I ask the hon. Minister if the legisla-
tion contemplated would cover the constitution of a National Harbour Board
or will there be a separate legislation for that purpose?

Shri Gopalaswami: This Bill which is under contemplation now will not
contain any provision as regards a National Harbour Board. The present idea
is to constitute a National Harbour Board in the first instance without any
legislative enactment. After some experience is gained, we shall probably
plac» it on a statutory basis.

Shri T. T. Krishnamachari: May T ask, Sir, if the hon. Minister is aware
that for the purpose of vesting this National Harbour Board with any authority
under the Constitution, some kind of legislative enactment is necessary?

Shri Gopalaswami: T am of course. aware of that. But at present we contem-
plate this National Harbour Board only as an advisory body.

Shr1 Joachim Alva: Sir, was opinion invited from the Bombay, Calcutta

and Madras Port Trusts before this legislation was contemplated?
. # - Ty
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Shri Gopalaswami: On the matters which are to be put into this amending
Bill we did bring the representatives of all these Port Trusts into consultation.
We took their opinion about them.

Shri Damodra Menon: May I know, Sir, when Government propose to
constitute a Port Trust for Cochin?

Shri Gopalaswami: It is separately under examination.
ImMpPorT OF ENGINES, LOCOMOTIVES AND OTHER MACHINERIES FOR RatLways

*1263. Seth Govind Das: Will the Minister of Railways be pleased to state
the amount of money spent on imports of engines, locamotives and other
machineries for railways during the year 1949-50, and what is the programme
for making India self-sufficient in respect of railway requirements?

The Minister of Transport and Railways (Shri GopalasWami): The informa-
tion required by the hon. Member is contained in Volume I of the Annual
Reports by the Railway Board on Indian Railways, copies of which are avail-
able in the Library of the House. For the year 1949-50, however, the informa-
tion is not available yet as the report for this year is expected to be published
by about December 1950,

As regards a programine for making India self-suffigient in respect of
Railway vequirements, arrangements for the establishment of an indigenous
locomotive industry are already well advanced and plans for the erection of the
new factory for producing all-steel coaches are also nearing finalisation. Many
-other itemns of railway equipment are already manufactured in the country and
those responsible for the procurement of such equipment are taking steps te
extend the range of railway components to be manufactured in Tndia.

Shri Frank Anthony: May I know. Sir. if any complaint has been made to
the Railway Administration that the new engines are of an inferior type, as
regards their castings and because of that, their average life ‘is likely to be
much less than that of engines imported before the war?

" Shri Gopalaswami: We have had no such complaint that they are of an
inferior tvpe or that their life is going to be smaller than the engines that they
have replaced. Some defects have, of course, been noticed and they are being
put right as they appear.

Seth Govind Das: Sir. are the engines which are now to be imported going
‘to be of the same kind or of a different kind which may not have those defects
which the hon. Minister just referred to?

Shri Gopalaswami: T was referring fo minor defects. Orders were placed,
as the House kunows. in a lump. Hundreds of engines were ordered and they
are ail being manufactured to a particular specifiecation. 8o the locomotives
that are vet to be imported will be of the same tvpe as those imported as a
result of the orders which were placed two years ago.

Dr. V. Subramaniam: Are we manufacturing spare parts of engines in
the existing workshops of the Railways?

Shri Gopalaswami: Spare parts are being manufactured in our workshops.

Syed Nausherali: Can we not ask for the rvectification of the defects before
the mew engines are sent to this country?

<
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8hri Gopalaswami: Almost all have been manufuctured and they are only
awuiting . shipment.

Shri Jhunjhunwala: Are there still orders pending execution?

Shri Gopalaswami: Orders were placed for w number of locomotives and
practically the whole of that nuwmnber has been manufactured. We have
received a good many of them and the balance will be received in the course
of the next few months.

PLANT MoRE TrEXS CAMPAIGN

*1264. Seth Govind Das: Will the Minister of Agriculture be pleased to
state the number of trees planted as a result of ‘plant-more-trees’ campaign, and
whether adequate arrangements are provided for their after-care, wiz., water
and fencing?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): Approxi-
mately 91'5 lakhs according to reports received from the Stutes. After-care
of the trees is ordinarily taken by the State Governments.

¥ MR Iw: wrate oA smR T @ § Ao fea
AT F QT ST E | AT A T UHATE AT ASTAST AT HTE | AR TG
SN FYSTAT § 98 99 NG OF @Y Wor € § AT LA W T T F7 AP L
fearwar g f ag 7 QAFAT R qAT S 7

S8eth Govind Das: Are similar reports being received by the Government
with regard to the trees that are being planted in the various Provinces or are
they different from one another? Has a uniformm plan been supplied to all
hllxe States or have they been given the option to evolve whatever plan they
like?

Shri Jairamdas Doulatram: We have recommended a number of trees but
we leave the final decision to the State Governments. Those trees do not belong
{0 one variety but there are different varieties of trees.

Dr. Deshmukh: May I know what percentage of the trees planted have
died so far?

8hri Jajramdas Doulatram: T think it must be a very small percentage.
As in the case of human beings, some of those horn die soon.

Dr. V. Subramani&ém: What attempts ure being made to plant trees along
the roods of National and Provincial Highways?

Shri Jairamdas Doulatram: The State Governments have been requested to
secure whatever available space-is open to them and T think some corres-
pondence was carried on also with regard to the Railway lands but it was found
not to be advantageous to have trees by the side of the Railway lines.

8hri Barman: Is it included in the plan to plant fuel trees?

Shri Jairamdas Doulatram: We lay specinl emphasis on these to save cow-
dung because at present we do not have sufficient organic manure.

Shri Frank Anthony: Is there any danger of Delhi reverting to the condi-
tion of desert because of the number of trees being cut down?

8bri Jairamdas Doulatram: That is a large problem. The scientists say
that the desert is encroaching from Cutch to Delhi.
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DISTRIBUTION OF LANDS AMONG LANDLESS PEASANTS

#1265. Dr. M. M, Das: Will the Minister of Agriculture be pleased to state
whether it is a fact, that the Government of India are soon going to issue
directives to different States to enact laws to enable the respective Govern-
ments to distribute cultivable waste lands among landless peasants as a
measure for increasing the food production of the country?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): No.
But it has been suggested to the State Governments that they should take
steps to bring waste land under cultivation by leasing them to those who are
able and willing to cultivate it, if their owners are not able to do so.

Dr. M. M. Das: May I know whether the Central Government have advised
the Provincial Governments to enact any legislation bv which this measure
can be implemented ?

8hri Jairamdas Doulatram: We have requested the State Governments to
legislate in regard to this matter. As a matter of fact, a number «f Govern-
ments have such legislation. U.P.. Madhya Pradesh, Punjab, Bombay,
Madras, West Bengal, Bihar, Mysore and Vindhya Pradesh have passed laws
with regard to this matter. Orissa and Hyderabad are contemplating legisla-
tion on the same lines.

Dr. M. M. Das: May 1 know whether any State Government has informed
the Centre about the difficulty of having such a legislation?

Shri Jairamdas Doulatram: I am not aware but if any difficulties are there,
they would have to be overcome.

Dr. M. M. Das: What is the area of land that the Central Government
hope to bring under the plough by this method?

Shri Jairamdag Doulatram: No particular estimate has been prepared but
we are asking the State Governments to maximise the diversion of waste land
to cultivation.

Shri Rathnaswamy: Is it the intention of Government to have individual
farming or collective farming when this becomes a fact?

Shri Jairamdag Doulatram: We do encourage the formation of Co-operative
or collective farms hut we do not want to postpone the conversion of fallow
land into cultivated land simply because of that. Wherever it is possible, the
State Governments are considering the matter.

Shri Tirumala Rao: May T know whether the Government have information
that the State Governments are providing the necessary finances for these
landless people to bring lands under cultivation?

Shri Jairamdas Doulatram: I do not think the State Governments are able
to finance all the agriculturists who want to cultivate these lands because as is
known, agricultural finance is one of our difficulties.

wteT Afara W . w1 Rew 71 a8 fggmm Y s@ a9 e
T g e Seow S (Landless Labourers) F g JFEH F@
arr fogsitsr (Refugees) &1 &/ a& 93X &are @@m o ?

Lala Achint Ram: In issuing instructions to the States has it been put
down that special consideration should be shown to refugees in the allotment
of land to landless labourers?
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"~ 8hri Jairamdas Doulatram: No special recommendation is made but "if
landless labourers have bullocks and money, they are also included in the
scheme and not excluded.

8hri Poonacha: What progiess hus been made in respect of legxslat.xon that
has been passed with regard to land reclimation and development in the pro-
vinces of Ajmer-Merwara and Delhi?

8hri Jairamdas Doulatram: We have asked these Governments to bring
uncultivated lands into cultivation.

8hri Ethirajulu Naidu: Ts it a fact, Sir, that the lands uare allotted to
peasants for periods of three to five years only and not given away to them
permanently ?

8hri Jairamdas Doulatram: The State Governments have different rules
but crdinarily they are leased out for limited periods.

Pandit M. B. Bhargava: What progress has been made in the Ajmer-
Merwara and Delhi provinces to implement the legislation passed by the
Central Legislature on the subject?

8hri Jairamdas Doulatram: To be able to give any details, I would require
notice. R

Rannway INoOME FROM TOURISTS TRAFFIO

*1266. Dr. M, M. Das: Will the Minister of Rallways be pleased to state
the average anuual income of our Railways from foreign touriste?

The Minister of State for Transport and Railways (Shri Santhanam): It is
aot possible to ascertain the entire earnings of railways from foreign tourists
a8 such figures are not maintained. Figures, however, are available of revenues
received from the sale of coupon tickets by recognised tourist agencies to
genuine overseas tourists.

On Indian Government Railways, the gross amount received, commission
paid and the net amount received during 1948 and 1949 from the sale of the
coupon tickets referred to above were as under:

Indian Government Railways.

1948 1949

Rs. Rs.
Gross amount received 1,786,053 1,97,801
Commission paid . 16,115 19,744
Net amount received 1,569,938 1,77,867

Dr. M. M, Das: May I know the measures contemplated by the Railway
Ministry for the next Budget year for increasing this income?

Shri S8anthanam: Development of tourist traffic is not in the Railway
Ministry but in the 'I‘ranspmt Ministry. They have adopted various measures
which are mentioned in the report submitted to this House during the Budget
debates.

Dr. M. M. Das: Is it a fact that the abolition of bars in big Railway stations
has been a cause of persistent annoyance to foreign tourists?
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Shri Santhanam: It is u matter of national policy und so long as prohibition
is the national policy, the Railways have to adopt it irrespective of the

consequences.

ghri Tirumala Rao: Is there any organization®in. the Railway Ministry to
have u census of foreign tourists who travel in this country from year to year?

Shri Santhanam: It is altogether impossible but under the new scheme of
the Transport Ministry we propose to issue letters of introduction to all foreign
tourists who wish to avail themselves of special facilities to he afforded by us.
The number of letters of introduction each year will give a fair idea of the
tourirts who come to India.

8hri Kamath: What specific umenities or attractions have the Ministry pro-
vided or has promised to provide for foreign tourists so as to, tempt them to-
travel more in our country?

Shri Santhanam: Provision of air-conditioned coaches in the main traffic
routes, improvement of retiring rooms and waiting rooms, letters of introduc-
tion, specml permits for liquor, the right to stay in GGovernment Rest Houses
both of the Centre and of the States, helping them to get through the Customs
formalities, and such like measures arc being taken.

8hri Sidhva: May 1 know how many tourist cars were hired by these tourists.
in this period?
Shri Santhanam: I would like notice of that.

Ramway LiNk or SixDRI FERTILISER FACTORY

*1267. Dr. M. M. Das: Will the Minister of Railways he pleased to state:

(a) the length of new Railway line that was constructed between the Sindri
Fertilizer Factory and the station on the main line;

(b) the total cost of this newly constructed line; and

(c) whether the cost was borne fully by the Railways or it was shared?

The Minister of Transport and Railways (Shri Gopalaswami): (a) The length

of the siding connecting the Fertilizer Factory with the Patardih-Pradhankante
branch of the E.I. Railway is 3'88 miles.

(h) Rs. 2046 lakhs.

(¢) Only Rs. 3-34 lakhs have to be borne by the E.T. Railway as their share
and the balance of Rs. 17 12 lakhs is debitable to the Ministry of Industry and
Supply.

Dr. M. M. Das: May I know who bears the cost of construction of new lines:

and railway sidings for the benefit of factories, is it the factory owner or the
Railways?

. 8hri Gopalaswamj: There are two ways of domg it. One way of doing it
is by whuat are called the ‘‘assisted siding terms’’. In the case of assisted
sidings. the cost is shared between the factory and the Railway Ministry.

Dr. M. M. Das: May T know whether the hon. Minister of Railways is ior
a position to give this House an idea about the income that will acerue from
the Sindri Fertilizer Factorv to the Railways?

Shri Gopalaswami: T am afrnid I am not in a position to give that

information.
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HoxorArY OrriocERS UNDER Foop CoMMISSIONEK

*1268. Shri Kesava Ra0: (1) Will the Minister of Agriculture be pleased to-
state whether it is a fact that muny honorary officers were appointed under-
the Food Commissioner?

(b) If so, what are conditions of appointment?
(¢c) How many of them were asked to accept salaries?

(d) What are the educational qualifications and experience of those who.
were appointed as honorary officers? .
The Minister of Food and Agriculture (Shri Jairamass Doulatram): (a):

Four honorary ofticers have been nppointed under the Food Comnmissioner.
(b) The officers are each receiving a token salury of Re. 1 p.m.
(¢) No one.

(1) Each :me of them has been selected for the knowledge and experience
possessed by him in his respective sphere.

Shri Kesava Rao: May T know what is the previous experience of these
four officers?

Shri Jairamdas Doulatram: One Officer has been appointed to advise Pro-
vincial Governments to put up schemes for prize competitions. This parti-
cular gentleman himself has been a winner for two successive yvears in prize
competitions in the T.P., and was the Adviser to the U.P. Government in-
regard to prize competitions. He has grown 5,600 lbs. of potatoes. per acre.
The other three Officers have special experience with regard to publicity.

Shri Kesava Ra0: Mav T know whether these people are over-aged for
Government service ? :

Shri Jairamdas Doulatram: Some of them may be, but they are useful
people and are doing good work.

Shri Kesava Rao: Mav T know whether it is the policy to appoint officers
first on an honorary basis and then give them a salary?

Shri Jairamdas Doulatram: Thev have not been offered any salary.

Shri Xesava Ra0: Mav I know whether some of these officers were recom-
niended for high jobs in the newly created Planning Commission? ~

Shri Jairamdas Doulatram: T i afraid T have no such information.

Shri Kamath: Has any decision been taken by Government about the
continuance or abolition of the Food Commissioner’s post in view of the pre-
sent incumbent of that post having been appointed a Member of the Planning
Commission ?

Mr. 8peaker: That does not arise out of this question.

S8hri Kamath: Ts it a fact that the Food Commissioner, after his appoint-
ment on the Planning Commission. still continues to hold the post of Food
Commissioner ?

Mr. Speaker: This question only refers to honorary appointments. The
hon. Member’s question does not arise out of this.

8hri Tyagi: May I know from which Btate the other honorary officers have
been taken. and whether thev are paid any honorarium or not?
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Mr. Speaker: He has already stated that they get a salary of one rupee
_per month.

Bhri Tyagi: Over and above the one rupee, are they given any honorarium?

Shri Jairamdas Doulstram: They are not given any honorarium besides
‘that one rupee.

Shri Tyagi: Are they given any kind of allowance?

Shri Jairamdas Doulatram: They get the usual travelling allowance if they
‘move out.

shn Poonacha: May I know whether any officer who had been appointed

to an honorary post was subsequently posted as a full-fledged officer of the
‘Government?

Mr. Speaker: This is a general question.
8hri Poonacha: I mean in his Ministry.

Shri Jairamdas Doulatram: None of these people are drawing more than
<8 rupee per month, '

Shri Kamath: Is there any propossi to allow the present Food Commis-
:sioner to continue in that post in an honorary capaeity?

Mr. Speaker: Order, order. That question does not arise. t
A W AT A A AfRad FT T N @ v g !

8hri Bhatt: Has any staff been also employed for these honorary officers?
Y SR oA - gE W 9 ¥ fed § )

8hri Jairamdas Doulatram: Yes, some staff is employed for them.
W wg . I qaErE fFaEr g7 .,

Shri Bhatt: What are their sularies?

Shri Jairamdas Doulatram: They are ordinary Assistants. May be getting
“Rs. 160 or Rs. 180 or something like that.

Shri Kesava R80: May I know whether these officers are given any free
:accommodation ?

Shri Jairamdas Doulatram: | am afraid I have no information. 1 shall
‘make enquiries and let the hon. Member know.

Prof. Ranga: May I know whether a list of these honorary officers could
‘be placed on the Table of the House?

Shri Jairamdas Doulatram: Certainly. They wre Shri Gunga Saran Kisan
—Adviser for Competitions, Shri 8. L. Mehta—Director of Publicity, Shri V.
Pathak— Deputy Director of Publicity, Shri M. M. Lal—Assistant Director
of Publicity.

Prof. Ranga: Are they given any daily allowance and, if so, is it more than
the allowance given to the Menibers of this House?

Shri Jairamdas Doulatram: They are given T.A. and D.A. admissible to
Grade I officers which, I believe, is very much less than the allowance given
‘to Members of Parliament.
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Postoarps aAND ENVELOPES
*1269. Sardar Hukam Singh: Will the Minister of Oommunications be pleased
to state:

(a) the number of post cards and envelopes sold during the period from 1st
April 1949 to 1st March 1950 and the income derived from that sale separately;

.(b) the number of post cards and envelopes sold and the income derived
during the period from 1st April 1948 to 1st March 1949 separately; and

(c) the subsidy given to Air Companies during the period from 1st April
1949 to 1st March 1950 for carrying mails?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) and (b).
’IAV sttitellnent is laid on the Table of the House. [See Appendic VI, annexzure
0. 12.

(¢) No subsidies as such are paid for the conveysanee of mails but a state-
ment showing the payments made to Air Companies for carriage of internal
mails from 1st April, 1949 to February 1950 is laid on the Table of the House.
[See Appendiz VI, annerure No. 13.

Bardar Hukam Singh: Mav T know what expenditure per month was in-
curred on carrying mails by surface routes before the all-up scheme was intro-
duced?

Shri Khurshed Lal: 1 am not able to give that.

Sardar Hukam 8ingh: Hus the Government been able to effect any
economy in expenditure over the carringe of mails after the introduction of
this all-up scheme, as compared with carriage of mails by surface routes?

Shri Khurshed Lal: I require notice of that.

S Wz . FT AT AN A q@ad fr dewE A gadew A
HT H 2w TANFATE !

Shri Bhatt: Will the hon. Minister be pleased to state what is the total
income, separately, from postcards and envelopes?

Y AT FTS © T FATS A F qBT TAT 47T I N IE AT ®
ReewTe frad fad o fowms s fad | sfgx @ 5 foa fowms
o qreewres fawd € o7 ¥ Aee aga Saiam W E, FifE N NTEIT
#qé#< ( Private Manufacture ) & fomrd aiv deewre A
g W FTH TS Rl I € | gEa AR § R A gowe -wr A
voR fafeaa (Million ) die#1E X ¢og fufoua Sz srFaml &
TF T, AT TT 93¥% - yo H <o fafeaw qreFre 3R weu fafeaw
Feg TS T |

Shri Khurshed Lal: The information meant to be elicited by this question
was with regard to the number of postcards and envelopes sold. It is evident
that the number of envelopes and postcards actually posted greatly exceeds
the number sold, because envelopes and postcards of private manufacture are
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also very largely used. According to our estimuate 902 million posteards and
806 million letters were posted in 1948-49 and 880 million postcards and 797
million letters in 1949-50.

Sardar Hukam 8ingh: Is it u fact that we have had to incur extra loss

on account of the increase in posteards?

Shri Khurshed Lal: Every postcard which is posted costs the Department

a little more than it fetches, and therefore if the number of postcards increases,
the loss also increases.

St @l N fred A Qewet Y e g S ag 0
& Wi e ¥ defor anw Ay F s g & @ A,
o s o gE o i ?

8hri Tyagi: Tn view of the very large increase in the number of postcards

last year has there been any oorrespondmg decreuse in their average handling
charges or not? Tf not, why not?

At qeir ms o ford & 3 fr Fow Fqavhes &) arw
T T g, w9 g

Shri Khurshed Lal: According to the figures given by me the number has

not increased but decreased.

f Frf qreewE i fownd AT A ?

8hri Tyagi: Both in the case of the posteards as well ns the envelopes?

=Y YRAT AT . QAT FY ATAE FH &)

" Shri Khureshed Lal: The number in bLoth the cuses has decreased.

8hrimati Durgabai: Mayv T know what is the estimated loss on account of
the concession given recently regarding local delivery?

Shri Khurshed Lal: The estimated loss is Rs. 27 lakhs.

Shri 8idhva: May I know whether, under the new scheme, the 13 annas
envelopes and } anna post cards which are going to be introduced from the 1st
of October, will be carried by surface mail or by air mail?

8hri Khurshed Lal: The new one and half anna letter will be carried in the
same way as envelopes are being cmried at present: wherever it is possible
by air and where it is not possible by surfuce mail.

The Minister of Communications (8hri Kidwaj): There is no scheme to

reduce the price of the postcard from the 1st of October. T think the hon.
Member is mistaken.

Shrimati Durgabai: May I know whether this loss of Rs. 27 lakhs will have
an adverse effect on the proposal to open more post offices?

8hr Kidwai: The two schemes are quite independent.
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LAND UNDER OULTIVATION IN BHARATPUR AND ALWAR

o *1270. Sbri Raj Bahadur: Will the Minister of Agriculture be pleased to
state:

(a) the total area of (i) arable and (ii) barren land in the territory formérly
comprising the States of Bharatpur and Alwar;

(b) the area brought under cultivation during the last four years in the
said territory; and

(c) the area of land left uncultivated during the course of the last three
years out of the arable land in the said territory?

The Minister of Food and Agriculture (8hri Jairamdas Doulatram): (s) The
total area of (i) arable land and (ii) barren land, excluding area under forests,
in the territory formerly comprising the States of Bharatpur and Alwar was
21,80,124 and 5,88,088 acres respectively.

(b} The aren brought under cultivation during the last two years was
1,82,692 acres; figures in respect of the two years before that have not been
received from the Rajasthan Government and will be laid on the Table of the
House when received.

(e) The information required has been called for from the Rajasthan Gov-
ernment and will be laid on the Table of the House when received.

Shri Raj Bahadur: May I know whether it will be possible for the hon.
Minister to give me figures regarding land cultivated by the refugees during
the course of the last two vears?

Shri Jairamdas Doulatram: These details would be with the State Govern-
ments We do not get all these details.

Shri Raj Bahadur: May 1 know whether the figure regarding arable land
given by the hon. Minister includes grass preserves or not?

Shri Jairamdas Doulatram: This is land which has been given recently. 1
believe it includes them.

Shri R. 0. Upadhyays: Ts it a fact that a portion of the land allotted to
‘the refugees is lving uncultivated as they could not cultivate the lands?

Shri Jajramdas Doulatram: 1 do not know. All these matters are being
handled by the State (fovernment. The actual cultivation work in the country
is being dealt with by the State Governments. The Central Government is
not dealing with these details.

Shri Raj Bahadur: What instructions have Government given to see that
uncultivated land is brought under cultivation?

Mr. Speaker: Order, order. I think the State Government should be
«credited with that much of sense. Next question.

TraoTors FOR MaTsya Unton

#1271, Shri Raj Bahadur: Will the Minister of Agriculture be pleased to
state:

(a) whother anz tractor unit was allotted by the Centre for the then State
of Matsya Union;
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(b) if so, what was the number of the tractors in that unit and how long
it remained and how long it was put to use in that area;

(c) the exteunt of the area brought under cultivation through the said tractor
anit;

(d) the cost of ploughing per acre of the land by means of this unit; and

(e) the maximum and minimum number of tractors used at any one time
from this unit in that area together with the reasons why the remaining
tractors in the unit remained out of use?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) Yes.

.

(b) 125 Tractors were sent to Matsya Union on the following dates in
instalments as they were received—

48 tractors on 10th July, 1948.
38 tractors on 27th July, 1948.

10 tractors on 17th October, 1948.

84 tractors on 80th November, 1948.
The tractors were used till the 3rd week of November, 1849,
(¢) 77,427 acres.

(d) The cost has been caleulated approximately at Rs. 25 per acre inclusiv
of transport and fuel charges. :

(e) As explained in reply to part (b) the tractors were received on different
dates. The minimum number operating at any one time was 33 and maximum
74. The reasons due to which the other tractors did not work were mechanical
break-downs either of tructors or of equipment used with them, fuel supplies
not being received in time. want of spare parts and the fact that operations
in the immediate pre-monsoon months were not considered desirable on
account of the soil being too hard in some parts of the Union.

Shri Raj Bahadur: Moy 1T know the maximum number of tractors lying
unused at any one time?

Shri Jairamdas Doulatram: T am afraid T have not got that figure here. I
will give that information to the hon. Member. As T explained, these tractors
were received from time to time. It was not as if all the tractors were avail-

able at one time.

Shri Raj Bahadur: May I know how this figure of Rs. 256 per acre compares.
with the cost of cultivating the land with the ordinary plough?

Shri Jairamdas Doulatram: The estimated cost is probably Rs. 12. The
Alwar and Bharatpur Governments pressed us to use the tractors because they
had then no arrangements for bullocks.

Shri Raj Bahadur: What was the total expenditure from bheginning to the
end of these tractor operations?

Shri Jairamdas Doulatram: The operations cost a little over Rs. 16 lakhs.
ghri R. 0. Upadhyaya: May T know how mnny of these tractors were sent
to Bhopal?

Shri Jairamdas Doulatram: These tractors were not sent to Bhopal. The
operations in Alwar and Bharatpur were not reclamation operations. We
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were not reclaiming the land; we were cultivating. With regard to Bhopal,
the tractors which were sent are of a different type; they are heavy reclama-
tion tractors.

Dr. Deshmukh: May I know . .
Mr. Speaker: I am proceeding to the next question.
Shri Raj Bahadur: I have got one supplementary question.

Mr. Speaker: After all, these are matters of detail within the special
pwrview of the State Governments. :

Shri Raj Bahadur: It refers to the Central Tractor Unit.
‘Mr. Speaker: What is the question?

Shri Raj Bahadur: Am I to take it that no tractor out of this unit was
gent to Bhopal? )

Shri Jairamdas Doulatram: So far as my information goes, these tractors
are of 25 to 30 horse power, not fit for heavy reclamation. The tractors sent'
to Bhopal are of round about 100 horse power.

Mr. Speaker: Next question. .
8hri Tyagl: How is it, Sir, that there is a mistake in calculation?
Mr S8peaker: There is no mistake.

CoMMITTEE FOR FoOD GRAINS STORAGE

*1272. Shri Raj Bahadur: (a) Will the Minister of Food be pleased to stgfe-
whether a committee was appointed to examine the conditions of food grains.
storago in the various parts of the country?

(b) If so, how far has the work of this committee progressed?
(c) When is the committee likely to submit its report?
The Minister of Food and Agriculture (Shri Jairamdag Doulatram): (a) Yes.

(b) and (e). The Committee has so far visited the States of Madras, West
Bengul, Assam, Bihar, Orissa, Madhya Pradesh, Utitar Pradesh, Bombay,
Punjab. Patiala and East Punjab States Union, Travancore/Cochin, Madhya
Bharat, and Vindhya Pradesh and is expected to submit its recommendations
by the end of April, 1950.

Shri Raj Bahadur: Has any interim report or interim recommendation
been received from the Committee and if so, have any steps been taken by
Goverument to implement them?

Shri Jairamdas Doulatram: Yes. Some recommendations have been
received and action has been taken on those recommendations, sometimes in-
consultation with the State Governments.

Shri Raj Bahadur: What wns the nature of these recommendations?

Shri Jairamdas Doulatram: I am afraid I have not got all the recommenda-
tions here. They relate largely to the improvement of quality, sornetimes to-
the improvement and reconstruction of godowns.

Shri Raj Bahadur: Have this Committee given any figures so far about loss.
incurred on account of defective storage?
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Shri Jairamdas Doulatram: We have not received any detailed statistics
from them.

Shri Rudrappe: Huve the Committee tuken any evidence fromn ryots with
regard to the storage of food grains?

8hri Jairamdas Doulatram: 1 believe they have tried to contact all the
parties concerned.

MR g FAA TS FAawwr § 7

Shri Dwivedi: What are the names of this Committee’s personnel?
Shri Jairamdas Doulatram: The Chairman is Pandit Lakshmi Kanta

Maitra; the members are, Mr. Kesava Rao, Mr. Himatsingka, Mr. Satish
Chandra, Members of this House, and Mr. A. L. Saksena, Member Secretary,
.an official from the Finance Ministry.

Shri 8idhva: May 1 know whether the attention of the Committee was
-drawn to the fact that the U.P. Government supplied very inferior grain to

Bombay, and if so, whether the Commmittee made any preliminary report on
this matter and what steps have been taken by Government on this?

8hri Jairamdas Doulatram: T do not know whether this speoiflc thing has
been mentioned by the Committee. We are awaiting the full report of the
Committee. 1 do not think we will be able to supply the details as to whab
discussions took place between particular State Governments and members

<of the Committee.
Mt Wz g@ XA A A gfra W g 7

Shri Bhatt: Does this Committee include any engineer members?
Y SR AFATH : K X A AU F AW AT Y TIF

A
Shri Jairamdas Doulatram: I have already read out the names of the
members to you.

A @R fag : 77 @ D W@ @RI W H®
famfa# mg?

Ch. Ranbir 8ingh: Was recommendation made by this Committee for the
- construction of new warehouses?

Mr. Speaker: That is what he said. In some cases improvements were
suggested.

Oh. Ranbir 8ingh: Waus any recommendation made for the construction of
new ware-houses?

Shri Jairamdas Doulatram: Yes. In the case of Calcutta, they recom-
-mended that the Cossipore Godown should be improved and remodelled.
Those improvements have been carried out. The Committee has not yet com-
pleted ite work. Tt has made some interim recommendations, some of a
major and some of a minor character. Government would have to nwait the
“full report.

Shri Brajeshwar Prasad: May I know how much money has been spent by
-the Commmittee in touring from one city to another?

Shri Jairamdag Doulstram: I require notice of. this question.
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RrsEARCH ON NUTRITIVE VALUR OF RioR STRAW

*1273. Shri Kisholimohan Tripathi: (a) Will the Minister of Agriculture be
pleased to state if any research for improving the nutritive value of rice straw
as fodder for cattle has been carried on by Agricultural Research Imstitute and
if so, what are the results?

(b) Have the resulte been passed on to different parts of the country for
being put to practical use and if not, why not?

The .Minister of Pood and Agriculture (Shri Jairamdas Doulatram): (ay

Yes. IResearches have been carried on in the use of rice straw as fodder.

By the process of washing the rice straw with water alone, the harmful
ingredients are reduced to a considerable extent so that the animals' show
better calcium assimilation and hence better growth rate.

By soaking the rice straw in dilute alkali and then washing it with water,
it has been found that (i) the straw is made more palatuble and digestible.
(ii) its nutritive_value is improved, and better assimilation of protein, calcium
and phosphorus is obtained, and (iii) harmful substances such as potassium
oxalate, cte. are eliminated.

(b) The results are awaiting .examination by the Animal Nutrition Com-
mittee which will probably meet next month whereafter they will be published
and passed on to the State Governments.

) e diga ol : s wmAlT WA wElew ag aae A
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8hri Kishorimohan Tripathi: Will the hon. Minister be pleased to state if
cattle owners can utilize the results of these researches without having to
incur any extra cost?

8hri Jairamdas Doulatram: I suppose in as cheap & manner .as possible
they would be utilised. I am not able at present to give the details of that.

Prof. Ranga: Is any effort being made to co-ordinate or rather to utilise
the researches which are made of the nutritive qualities of straw in other
places also apart from the Government of India?

8hri Jairamdas Doulatram: What other places?
Prof. Ranga: I mean State Governments.

Shni Jairamdas Doulatram: I believe some of these researches are being
carried on in the States. The work is being carried on in Izzatnagar, Rampur
in U.P., Sodepur in West Bengal, Puri in Orissa and Sardarnagar in U.P,

Dr. M. M. Das: Is it not a fact that this alkali treatment of rice sfraw
is an old process?

'8hri Jairamdas Doulatram: I do not know whether it is an old proc'eés.

"Prot. Ranga: Is any effort being made for developing improved methods
of stacking rice straw, so that the damage that is sustained now from rainfald
and other causes is minimised?

Shri Jairamdas Doulatram: I expect that the State Governments will deal
with that in a satisfactory manner. If not and if my attention is drawn %
it, any specific case I shall communicate with the particular State Governmens
eoncerned.
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PropUCTION OF JUTE AND COoTTON IN MADHYA PRADESH

*1274. Shri Kishorimohan Tripathi: (a) Will the Minister of Agriculture be
plaesed to state whether attempts have been made to grow Jute and Cotton in
the merged States of Madhya Pradesh and if so, with what results?

(b) If the answer to part (a) above be in the negative, do Government
propose to make attempts hereafter?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) and
(b). Attempts are being made to expand the acreage and to grow improved
varieties of cotton in these areas.

Experimental cultivation of jute has also been undertaken in State farms
but its scope is restricted to irrigated tracts. Cultivation of jute substitutes
is more promising and attempts are being made to introduce them.

Shri R. L. Malviya: In which States is this experiment being made?
Shri Jairamdas Doulatram: In Mehrai District in the merged territories, in
Drug District, Surguja, Raigarh and in Bastar.
¥z Mg TG : 7T @ TFR FTHE IIT I ET AN @rg ?
Seth @ovind Das: Is any experiments of that kind also being conducted in
Bastar State?

Shri Jairamdas Doulatram: I just now mentioned Bastar also. There are
56 acres there under cotton now.

PosTAL SYSTEM OF ACOEDING INDIAN STATES

*1275. Shri 8. O. Samanta: Will the Minister of Communications be
pleased to lay on the Table a statement explaining the terms and conditions
of absorption of postal systems of acceding Indian States and overall financial
effect of such absorption on the working of the department?

The Deputy Minister of Oommunications (8hri Khurshed Lal): A state-
ment, giving the required information, is laid on the Table of the House. [Bee
Appendiz VI, annexure No. 14.]

Shri 8. 0. Samanta: What is the numbcr of acceding Indian States im
which the pestal systems have not yet been absorbed? . R

Shri Khurshed Lal: All the post offices will be taken up on the 1st April.

RATLWAY ADJUDICATOR’S AWARD

*1276. Dr. V. Subramaniam: Will the Minister of Railways be pleased to
state whether it is a fact that the implementation of the Railway Adjudicator’s
‘Award has not been fully given effect to yet, though it is over two years since
the same was published?

The Minister of Transport and Rallways (Shri Gopalaswami): The
Award has not been given cffect to fully but the Adjudicator himself recognised
the magnitude of the work and prescribed the time in which the work could
and was to be done. This was first accepted by Government but implementa-
¥ion had to be slowed down on account of the pressing need for economy.
Government bave, however, decided that the last date for implementatiom
prescribed by the Adjudicator i.e., 30th April 1951 should be kept.
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Shri Frank Anthony: Which of the recommendations have not been imple-
mented ?

Shri Gopalaswami: It is not possible to categorise the recommendations
but some work was done in respect of each recommendation and some effect
has been given. While the implementation was still in progress we had to
slow it down on account of financial stringency.

Dr. V. Subramaniam: When will the rest of the Award be implemented?
Shri Gopalaswami: Before the 80th April, 1951.

Stares pEFICIT IN FooD

*1277. Shri Alexander: Will the Minister of Food be pleased to state:

. (a) the names of the food deficit States of the Union in the order of their
deficit;

5{)b) the quantity of food estimated to be produced in Travancore-Cochin in
1950;

(c) the quantity required for Travancore-Cochin; and
(d) the quantity allotted to Travancore-Cochin?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) The
principal deficit areas are Bombay, Madras, Travancore-Cochin, Bihar, Uttar
Pradesh, West Bengal, Mpysore, Rajasthan, Hyderabad, Saurashtra, Ajmer,
Delhi and Kutch.

(b) The State Government has estimated the production of rice in the
State during 1949-50 at 278,000 tons.

(¢) The requirements of Travancore-Cochin Government to meet their
rationing commitments is estimated at 440,000 tons.

(d) The quantity allotted for 1950 is 300,000 tons.

Shri Alexander: What was the quantity or quota applied for by the State
Government?

8hri Jairamdas Doulatram: They have asked for 40,000 more tons.

Shri Alexander: May I know whether it is a fact that the ration per head .
hws now come to eight ounces and there is every prospect in the Travancore- |
Cochin State of the ration being cut down still further?

Shri Jairamdas Doulatram: There has been a reduction in the rice quota of

she ration and we are trying to see that that is avoided by additional local
procurement.

8hri Alexander: May I know whether in the light of this fact the Central

‘Government propose to allot a larger quota to the Travancore-Cochin Govern-
ment? ’ )

Shri Jairamdas Doulatram: As T said, they have asked for 40,000 tons more.
‘This matter is being considered. I do not know whether it would be possible
in an open House like this to discuss the ressons why this or that particular
.Btate should get a certain quantity of food grains. These are matters for
-eareful consideration. We have suggested to the Travancore-Cochin Govern-
ment to increase their local procurement, for which there is some scope.
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Sardar B. 8. Man: May I know how far in the State of Madras tobacco-
growing instead of growing of fooderops is responsible for the food deficit imy
‘that areu?

Mr. Speaker: That is going beyond the scope of the question.

8hri Kesava Rao: Will Government consider the question of increasing the
cultivation of tapioca to make up the deficit in food grains in Travancore-
Cochin State?

Shri Jairamdas Doulatram: The Travancore-Cochin Government are anxious
to do it and they are taking steps to increase the production of tapioca.

Kanwar Jaswant 8ingh: What is the deficit in food of Rajasthan?

8hri Jairamdas Doulatram: Rajasthan has declared a deficit of two lakh
tons.

Kanwar Jaswant Singh: What varieties of food grains have they asked for?

' 8hri Jairamdas Doulatram: We have not decided exactly what to do on-
their request. As hon. Members know sometimes State Governments make
certain demands based on certain calculations. We discuss the basis of those
caleulations and then come to @ decision.

8hri Tyagi: May I know if food grains to Travancore-Cochin will be sup-
plied on the price being realised from them ir cash? May I also know if
they owe the Central Government to the extent of five crores of rupees on
account of food grains supplied to them last year and that the State Govern-
ment had not paid the price of the food grains supplied in advance?

Mr. Speaker: I do not think it would be proper to answer that question.

Shri Tyagi: May I know if orders have been issued that food grains from
the Centre should not be supplied to any State, unless they paid the price of
the food grains in advance? '

_.Shri Jairamdas Doulatram: The fact is that before the integration of the
BStates the fiscal relationship between the Centre and the Btates was entirely
different. The Central control over the States was not the same as in the
case of the Provinces. There were different rules with regard to pre-payment.
After integration of the States they are being placed on the same basis as
the Provinces. In regard to this particular case I will make enquiries and
let the hon. Member know.

Shri Tyagi: May I know whether any orders have been issued that food
grains should not be supplied to any of the States without getting its price
in advance? This is a general question, namcly that grains should not be
supplied from the Centre to any State unless they deposited the price in
advance. Was that the order issued? '

Shri Jawramdas Doulatram: T am not aware of it. It may possibly be so
because of previous experience.

"Shri Tirumala Rao: With regard to (b), may I know what method is
adopted by the Travancore-Cochin Government to assess correctly as far as
possible, the quantity of grains they are able to produce? Have they got any
statistical  organisation? -, . .. )

8hri Jairamdas Doulatram: T think they have the same organisation as all
other State Governments have got. .



‘Shri Rudrappa: What is the food quota allotted to Mysore State for 1949-50?
‘Mr. Speaker: He is, again going beyond the scope of the present question.

Sardar B. 8. Man: In this question, in part (s), the names-of the food
deficit States of the Union in the order of the deficit are to be stated. When
the names of certain food deficit States are given, may I know whether we
are well within our scope to ask for the reasons therefor?

Mr. Speaker: I think these are all matters of detail with which the Stafe
Governments are concerned. As hon. Members will see, the further parts
of the question are specific and restricted to detsiled information abou#
Travancore-Cochin. That way we can carry on for one hour, asking for
information in respect of each State. That will nob serve the purpose of the
‘Question Hour. ‘

SueAR FAoTORIES IN AssaM, WEST BENGAL aND EasT PUNiaB

%1278, Shri Lakshmanan: (a) Will the Minister of Agriculture be pleased
fo state whether there is any proposal for starting sugar factories in Assam,
West Bengal and Fast Punjab? '

(b)'What is the area of land suitable for sugar-cane cultivation in these
areas?

(c) What is the total output of sugar in the existing factories in these
States?
(d) What is the total demand per year in these States?

The Minister of Food and Agriculture (S8hri Jairamdas Doulatram): (a) No
such proposal has been placed before the Government but we have agreed
under the post war development plan to allot new sugar units to these States.

(b) The total area suitable for sugarcane ocultivation in these States has
not been surveyed by the local governments. But the area under sugarcane
in 1948-49 in these States was as under:

Punjab 2,908,000 acres.
West Bengal 66,000 acres..
Assam 55,000 acres.

(c) The output has varied from 14,000 to 18,000 tons per annum.

(d) The extent of the demand under free trade conditions varies with the
price of sugar availability and prices of gur and Khandsari sugar.

Shri Lakshmanan: May I know what is the annual production of sugar in
India and what is the capacity of the existing mills?

Mr. Speaker: That has been replied to many & time in this House.

Dr. Deshmukh: May I know what precisely is the policy of Government
with regard to the starting of new sugar factories—does the Government
encourage or discourage it?

Shri Jairamdas Doulatram: We encourage the increase of sugar units.

Sardar B. 8. Man: Is it & fact that in East Punjab ms:dy of the existing
sugar factories have stopped working and have not crushed sugsrcane this

year?



1206 PARLIAMENTARY DEBATES [81sT Mar. 1950
Shri Jairamdas Doulatram: That is a fact.

Sardar B. 8. Man: What are the reasons therefor and what proposals are
with Government to make them start functioning in the coming season?

8hri Jairamdas Douldtram: I think because of location there are some

factories which are finding difficulties, and some of them have got programmes.
of changing their sites.

Prof. Ranga: What is the policy of the Government in encouraging the
starting of new sugar factories in Provinces like Bihar and U.P. where the
productivity and sucrose content are lower and in not giving that encourage-
ment to Provinces where it is much higher? '

8hri Jairamdas Doulatram: We are giving special encouragement where
the production of sugarcane is greater. As regards other arcas we give any
facilities needed; & number of factories have been allocated to those areas,
and we are waiting for applications from "them.

Shri M. A. Ayyangar: May I know what particular facilities the Govern-
ment is giving for the starting of new factories in other areas?

8hri Jairamdag Doulatram: Import licences for machinery.

Shri M. A. Ayyangar: Has the Government considered seriously the matter
of shifting of some of the uneconomic units in Bihar and U.P. to other places
in the South and elsewhere where the yield per acre is much higher?

Shri Jairamdas Doulatram: This will very much depend on the owners of
those factories. But I understand that the U.P. Government has set up a
Committee for going into the question of rationalisation and location of the
factories. In regard to the question of transfer of the U.P. factories to
Madrus or any other part of India, I believe that will require the co-operation
of the owners of the units. It will be better for the Madras capitalists to
put up local factories rather than U.P. factories being tronsterred to Madras
or any other part of India.

8hri A. P. Jain: May I know whether it is not a fach that in U.P. they
have been able to produce as much as 1,800 maunds of sugarcane in one acre
and therefore it is wrong to say that U.P. is a bad sugarcane producing area?,

Mr. Speaker: Order, order.

Dr. Deshmukh: May I know if the hon. Minister is aware of an application
from Andhrn Desa for starting a sugar factory on co-operative basis, and
would Government give it preference as against the normal private enterprises?

Shri Jairamdas Doulatram: These applications first go to the State Govern-
ments who examine them from all points of view. They come to the Central
@Government for the purpose of licence for import of machinery or for raising
capital. No such application has come to the Central Government. It might

have reached the Provincial Government and might be awaiting its being senf
on here.

Shri Majumdar: Is the Government aware that a big sugar mill in the
distriet of Murshidabad in West Bengal is lying idle for the past scveral years,
and if so what are the reasons therefor?

Shri Jairamdas Doulatram: T think the State Government will be able to
give the reasons. But T shall make enquiries and correspond with the State
Government.
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Shri Ramalingam Ohettiar: Will they give any financial assistance to co-
operative societies for sugar production?

Sbri Jairamdas Doulatram: I do not know if any State Government is
giving such aid to co-operative sugar factories. But I shall certainly make a
ﬁcommendation to the Provincial Governments to give special preference to

em,

RIVER SOHEME SUBMITTED BY PAEISTAN GOVERNMENT

*1279. 8hri Deogirikar: Will the Minister of Works, Mines and Power be
Pleased to state: ‘

(a) whether any river scheme was submitted by the Pakistan Government
to the Government of India for experiment at Khadakvasla Research Station
in the year 1947-48, or 1948-49, or 1949-50;

(b) whether any such scheme previously undertaken was finished after
15th August, 1947; and _

(c) if so, what amount was paid by that Government to the Government of
India?

The Minister of Works, Mines and Power (Shri Gadgll): (a) A scheme for
experiments in connection with the Lower Sind Barrage at Kotri was
referred to the Central Waterpower, Irrigation and Navigation Research
Station, Khadakvasla by the Sind Government in 1947-48 prior to the 15th
August, 1947.

(b) Experiments in connection with this scheme that were in progress ab
the time of partition were completed in 19047-48 to the extent of commit-
ments already entered into. :

(¢) The Government of Sind had advanced an amount of Rs. 15,000 for
the cxperiments on Lower Sind Barrage at Kotri.

Shri Deogirikar: May I know whether experiment on any.such scheme
submitted to the Government from outside India has been undertaken?

Shri Gadgil: Up till now, except this which was in fact not an ‘“‘outside
gcheme’’ in the initial stage, nothing has been undertaken so far.

RED-ROT DISEASE OF SUGAR-CANE

*1280. Shri Zangre: Will the Minister of Agriculture be pleased to state
what measures have been evolved to control the red-rot disease of sugar-cane?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): A
statement is laid on the Table. [See Appendiz VI, annexure No. 15].

oY IS ;AT IE AT OES F qgA A @ E 7

8hri Zangre: Is this disense spreading?

Shri Jairamdas Doulstram: I think it is under control.

Shri Kamath: Is the ‘hon. Minister aware of any kind of rot other than
red, mentioned in this question? Are there other kinds of rot in addition to

the red-rot?

Shri Jairamdas Doulatram: Red-rot is a kind of rot in sugarcane. There
is no other rot except the red colour rot.
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SHORT NOTICE QUESTION AND ANSWER
M1 LAix ALI’S ESCAPE TO PAKISTAN

Bhri Hanumanthaiya: Will the Minister of States be pleased to stabe:

(8) whether it is & fact that Mir Laik Ali has escaped from custody to
Pakistan; and

(b) whether any representation has been made to the Government of
Pakistan to hand him over to the Government of Hyderabad?

The Minister of Home Affairs and the States (Sardar Patel): (s) The

answer is in the affirmative.
(b) The matter is under consideration.

Shri Hanumanthaiya: Is it a case of representation having been made and
then its being under consideration or is the question of making & representa-
tion under consideration?

Sardar Patel: No, the representation has not been made. The question
of a representation being made is under consideration.

Shri Tyagi: May I know if an enquiry had been instituted into the circum-
stances under which Mir Laik Ali escaped and, if so, has it resulted in any
conclusion ?

Sardar Patel: An enquiry has been made, but the matter issub judice; it
has gone for trial before a Court.

Shri Poonacha: In view of the fact that both Pakistan and India are
members of the Commonwealth, will the Commonwealth agency be requested
to make any attempts in this connection to send back Mir Laik Ali to
Hyderabad ?

Sardar Patel: They can better go out of the Commonwealth if they have
to do so.

8hri Poonacha: Sir, I did not follow the reply to my question.

Sardar Patel: I understood the question as asking that both the Govern-
ments should apply to . .

Mr. Speaker: No, no. The question was, as both Pakistan and India are
Members of the Commonwealth, will the Commonwealth agency be moved
for the purpose of sending Mir Laik Ali back to Hyderabad?

Sardar Patel: It is premature at this stage t6 make any such motion.
Shri Kamath: Is there any understanding or agreement between India

and Pakistan as regards the extradition of people detained or under trial in
eithec of these countries who may have escaped to the other?

Sardar Patel: There is no inter-Dominion agreement. There is the consti-
tutional position between two Dominions.

Dr. Deshmukh: Is it not a fact that the very conception of the presend
Commonwealth does not contemplate entertaining such questions?

Mr. Speaker: Order, order.

Shri Joachim Alva: Will this matter be one amongst the numerous subjects
that may be raised when the Pakistan Premier visite here?

Mr, Speaker: I do not think I can permit that.
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SuGAR-CANE AND Suear FaoToriEs 1N BHOPAL

m;l,ﬁﬂ- Thakur Lalsingh: Will the Minister of Agriculture be pleased to
state:

(s): the rate per maund at which the cultivators of Bhopal were required
to sell sugar-cane to the Sehore Sugar Factory;

(b) the rate per maund at which sugar-cane is bought by the other sugar
factories of Madhyabharat;

(c) the rate per maund at which sugar is sold to the merchants by the
BSehore Sugar Factory; and

(d) the rate per maund at which it is sold by other sugar factories of
Madhyabharat?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) Al
Rs. 1-4-6 per maund delivered at Cane Purchasing Centres of the factory.
(b) At Rs. 1-10-0 per maund delivered at the factory gate.

(c¢) The ex-factory price fixed for the Sehore Factory is Rs. 20-12-0 per
maund for B-27 grade. At present sugar is delivered to Governments and
not to the merchants.

(d) The ex-factory prices fixed by the Madhya Bharat Government for
their factories are as follows:

Rs.
(1) Messrs, Jaora Sugr Mills 30/4/- per maund,
{2) Messrs, Gwalior Sugar and Company .. 31/8/- ”»
{3) Messrs. Jiwaji Rao Sugar and Company .. 31/9/3 »”»
{(4) Messrs. Maharani Parvati Mills . 32/4/- "
(6) Moessra. Soth Govind Ram Sugar Mills .. 32/4/- ”

The differences being mainly due to number of working days of each factory.

Pri7zx MopeL oF HAND DECORTICATOR

*1282. Babu Ramnarayan Singh: Will the Minister of Agriculture be
pleased to state whether any petitions were received by the Government for
prize model of Hand Decorticator before 31st October, 1949 and if so, why has
the time been extended?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): No
petitions were received by Government regarding prize model of hand decorti-
cator. The Indian Central Oilseeds Committee announced a prize of
Rs. 2,000 for the best model of hand decorticator. The number of entries
received by the 3lst October, 1949, were only two, while there were several
enquiries asking for further particulars about conditions relating to rubmis-
sion of entries. It was, therefore, decided by the Indian Oilseeds Com-
mittee to extend the date upto 8lst March 1950 with a view to have better

competition.
(1209)
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CoMMERCIAL CROPS IN ARBA UNDER Foop Crors

*1283. 8hri P. XK. Ramiah: Will the Minister of Agriculiure be pleased to
stata whether any steps are taken for preventing the growing of commercial
erops such as tobacco on lands normally under food crops? If so, what?

The Minister of Food and Agriculture (Shri Jajiramdas Doulatram): In-
formation received from States indicates that there has been no noticeable
diversion of lands normally under food crops to crops such as tobacco.

CurrivaBLE Fariow LAND 1IN MYSORE STATE

*1284. Shri Rudrappa: (a) Will the Minister of Agriculture be pleased to
state the area of cultivable fallow land in the Mysore State?

(b) Have the Government of Mysore applied to the Government of India
for any grant in connection with the Grow More Food Scheme?

(c) If so, what is the anmount of grant applied for and what is the amount
sanctioned, if any?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) The
ares of cultivable fallow land during 1948-49 was as follows:

Acres
(i) Current fallows. . . 18,26,048
(ii) Fallows other than current fallows 6,70,000
Total .. 24,96,048 .

(b) Yes.

(c) The total amount of grant asked for by the Mysore Government for
their ‘Grow More Food’ Schemes during 1949-50 was Rs. 47,80,008. A
grant of Rs. 42,608,228 was sanctioned by the Government of India.

AGRIOULTURAL IMPLEMENTS

*1285. Shri Thimmappa Gowda: (a) Will the Minister of Agriculture be
pleased to state: the totul quantity of iron implements required for agricultural
purposes in various States?

(b) What is the quota allotted to Mysore State in 1949-50?

(¢) How many demands were made and when were they made?

(d) When wag the said quote allotted and when was it released?

The Minister of Food and Agriculture (8hri Jajramdas Doulatram): (a) The
information required is not available with the State Governments.

(b) 4,608 tons.

(¢c) Demands are made quarterly, four months ahead of the quarter to
which they relate.

(d) Allocations are made approximately three inonths ahead of the quarter
to which they relate. Informntion as to supplies made against the allocations
is not readily available, but on the average three or four months intervene
between the dute of ordering and the date of supply.
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PotaTo RESEARCH CENTRES IN SIMLA AND NAINITAL

" ""‘u:se; Thakur Krishna Singh: Will the Minister of Agriculture be pleased
to stale:

(a) the expenditure incurred on the Potato Research Centres in Simla and
Nainita] since 1946;

(b) the total number of employees in each of the said centres; and

(c) the practical results of the potato cultivation in the hills from the re-
searches carried on in these two centres and the area covered by the cultivation?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) A
statement is laid on the Table.

(b) Thirty-six at Simla and ten at Bhowali (Nainital).

(c) With a view to evolving varicties with higher yield and greater resist-
ance to disease certain promising hybrids had been bred and tried out in the
hill areas. As a result of these trials the States of Uttar Pradesh and West
Bengal have undertaken the multiplication of the Simla hybrids for distribution
to growers. Hybrid No. 5 and 9 in West Bengal and No. 9 and 12 in U.P.
are being multiplied for distribution in their respective hill areas. Information
regarding the area covered by the cultivating of these varieties will be placed
on the Table as soon as received from the State Governments.

STATEMENT

Expenditure on the Potato Ressarch Stations of Simla and Bhowali (Nainital) since 1946.

Expenditure during
N 1946-47 1947-48 1948-49 1949-50 Total

Rs. Ra. Rs. Rs. Rs.
(1) Potato Breeding Sub sta-
tion, Simla . . . 25,409 35,969 38,822 51,423 1,851,623

(2) Potato Multiplicetion Sub-
atation, Bhowali, Nainital
Distt. . . . . 11,767 13,007 17,202 24,101 66,257

Grand Total .. 2,17,880

AssaM VaiirLEY ScEEME

*1287. Shri Borooah: (a) Will the Minister of Works, Mines and Power be
pleased to state the total amount of money spent for the Assam Valley
Scheme?

(b) How far has the work progressed?

The Minister of Works, Mines and Power (Shri Gadgil): (a) Rs. 5,58,000
(round).



(b) Investigations have been taken up of Manas and Dihang rivers. Dis-
charge observations and gauge readings are being taken, silt laboratories have
been established and silt observations on Manas have commenced; air Photo-
graphy of the reservoir ares of both Manas and Dihang and of the dam Site on
Dihang is completed. The ground surveys on Dihang are nearing completion
.and preliminary Geological Investigations have been commenced. Drilling
operations will be teken in hand on receipt of diamond drills. Temporary
.quarters for staff are nearing completion.

RoAp LINK OF SHILLONG WITH SILOHAR AND AGARTALA

+1288. Shrt R. K. Ohaudhuri: (s) Will the Minister of Transport be pleased
%o state whether there is any scheme to construct roads to connect Shillong
«with Bilchar and Agartala?

(b) If so, when is the construction likely to begin?

(¢) Is it & fact thay construction of only 30 miles of road between Dauki and
Jalwakhola - will effect the connection between Silchar and Shillong?

The Minister of State for Transport and Railways (Shri Santhanam): (a)

Yes.
(b) Construction was begun uhout two years ago.

.(0) No suitable road connection, involving new construction of only 80
miles of road, can be effected between Shillong and Silchar.

CrtrUs FRUIT RESEARCH STATION AT BARNIHAT IN ASsaMm

*1289. Shri Borooah: Will the Minister of Agriculture be pleused to state:

(a,{1 the amoun( of money spent in the Citrus Fruit Research Station at
Barnihat in Assam: and

(b) the work done by the aforesaid station?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a)
Total expenditure incurred during the last 10 years is Rs. 1,58,700. Of this
Rs. 47,150 has been contributed by the Government of Assam and the resh
by the Indian Council of Agricultural Reseurch.

(b) A statement is laid on the Table of the House. [8ee 4ppendiz VI,
annezrure No. 16.] .

INTERNATIONAL WHEAT AGREEMENT

*1290. Dr. R. 8, 8ingh: Will the Minister of Food be pleased to state:

(8) the names of countries from which India has guaranteed to buy wheab
wnder the International Wheat Agreement;

(b) the quantity of wheat to be bought from each of those countries; and
(¢) bow long tha{ agreement will last?
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The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) and
(b). Attention of the hon. Member is invited to my answer given to part (a)

of Starred Question No. 788 by Pandit M. B. Bhargava answered on 2lsb
December, 1949.

(¢) Four years from lst August, 1949.

CONOESSION 10 STUDENTS TRAVELLING ON RAILWAYS

%1291, Shri Sanjivayya: Will the Minister of Rallways be pleased to stute
whether it is a fact that the Railway Board have decided to revive with effect

from 1st April, 1950, the concession formerly admissible to students travelling
on the railways?

The Minister of State for Transport and Railways (Shri Santhanam): Yes,
Government have decided to revive with effect from 1st April 1950, the con-
cession formerly admissible to students proceeding on educational tours spon-
sored by a recognised educational institution. .

GoLp FinDps IN DHARWAR
*1292. Shri Rathnaswamy: (a) Will the Minister of Works, Mines  and
Power be pleased to state whether it is a fact that gold was found in Dbarwar?
(b) If so, whss is the nature of the gold found?

(¢) What are. tne likely places in Dharwar where geological survey is ex-
pected to be made for gold? )

The Minister of Works, Mines and Power (8hri Gadgil): (a) Yes.

(b) Two of the samples recently collected from Jalligeri in the district of
Dharwar showed 1:74 and 1 :17 penny weights of gold per short.ton, at which
rates of recovery the deposits are incapable of being worked economically.

(e) Kopot Gudda hill range.

RICE FROM S1AM

*1208. Shri Rathnaswamy: (s) Will the Minister of Xood be pleased’

to state whether there ig o proposal to imporb rice from Siam and if so, on
what terms?

(b) What is the approximate quantity of rice to be imported this year?

The Minister of Food and Agriculture (8hri Jairamdas Doulstram): (a) and’
(b). The quantity and terms of purchase have not yet been finalised.

RAILWAY . AQCIDENT

*1294. Bhri Banjivayya: (a) Will the Minister of Raflways be pleased to
state whether it is a fact that a goods train bound for Dronachallam from
Kurnool on the 10th March, 1950 met with an accident at 9.80 P.M.?

(b) What are the causes of the accident?

(c) How many members of the crew were injured?
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(d) What is the value of the damage caused?

(e) Can the engine and the wagons be put on rails again?

The Minister of State for Transport and Railways (Bhri Santhanam): (a)
Yez.

(b) Wrong setting of the truck for a dead end instead of for the main line.
(¢) The Guard, Driver und the First Fireman sustained minor injuries.
(d) Rs. 5,200 approximately.

(e) Yes.

SugAr FaoTories IN Biaar anxp U.P.

*1295. Shri Chandrika Ram: (a) Will the Minister of Agriculture be pleased
40 state what are the numbers of the sugar factories in (f) Bihar and (ii) the
U.p.? ‘

(b) How many of them are closed during this crushing season in each of the
States mentioned above?

(c¢) What: steps, if any, are Government proposing to take to run these closed
factories?

The Minister of Food and Agriculture (8hri Jairamdas Doulatram): (a) 71
in Uttar Pradesh und 80 in Bihar.

(b) Four in Uttar Pradesh, none in Bihar.

(c¢) The matter was taken up with the State Government but they con-
sidered that closure of these factories would not ‘uffect sugar production, their
.cane ares having been allotted to other sugar factories.

CULTIVATION OF SUGARCANE IN U.P. AND BiHar

*1296. 8hri Ohandrika Ram: (a) Will the Minister of Agriculture be pleaged
%0 state whab is the acreage under cultivation of sugarcane in U.P. and Bihar?

(b) Are these areas under extensive or intensive cultivation?

(c) Have Government any plan for intensive cultivation?

(d) If so, where is the experiment being carried out and with what results?

The Minister of ¥ood and Agriculture (Shri Jairamdas Doulatram): (a) U.P.
20,883,146 acres (1949-50), Bihar 4,80,400 ucres (1949-50 Approx.).

(b) 1,382,000 acres in U.P. and a smull area in Bihar is included in the
development schemes of intensive cultivation.

%) The State Governments have a programme of sugarcane development
in the Uttar Pradesh and Bihar during the period of five years.

(d) In Uttar Pradesh, the scheme is confined, in the first instance, to approxi-
mately 2,000 acres in each factory zone. In Bihar, the experiments are
sarried out in two farmns belonging to Government and dozen farms belonging
3¢ sugar factories and also in cultivators’ fields.
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Ramway CoMPARTMENTS AND OVERCROWDING IN TRAINS

) :1’297. Bhri Krishnanand Rai: Will the Minister of Railways be pleased fo
state:

(8) the ratio of class II (Ordinary) and class II (Special) coaches in the
Indian Railways at present;

(b) the number of branch lines in which class II (Special) coaches have
not been introduced; and

(c) the name of those branch lines in the U.P. in which class II (O:dinary)
-coaches are not provided?

The Minister of Transport and Railways (8hri Gopalaswami): (a) The ratio
between Class II Special and Class IT ordinary coaches varies on each Railway
according to traffic requirements. The average ratio for the Government Rail-
ways, however, is about 2 to 7.

(b) Class II Special accommodation has not been provided on approximately
150 branch lines.

(c) There are only four branch lines, viz, Balamau-Sitapur Cantonment,
Shajahanpur-Sitapur Cantonment, Najibabad-Kotdwara and Hardwar-Rishikesh
where Class Il ordinary accommodation has not been provided.

Isste oFr WEEK-END AND MONTHLY RETURN JOURNEY CONCESSION
TIOKETS

#1208. Shri D. 8. Seth: Will the Minister of Rallways be pleased to state
whether Government propose to consider the desirability of issuing the week-
end and the monthly return journey concession tickets in the near future and
if not what are the reasons therefor?

The Minister of State for Transport and Railways (Shri Santhanam): No,
until travel conditions return to nprmal und congestion no longer prevails, ib
will not be desirable to re-introduce week end and monthly return tickets at
concessional fares.

Raruway LocoMOoTIVES AND RoLLING STOCKS ON MAYURBHANS LiGHET
RamLway .

*1299. Shri Nalk: Will the Minister of Rajlways be pleased to state:
(a) the average working life of a broud-gauge railway locomotive and also
the narrow-gauge railway locomotive; : *

(b) how long the locomotives and the rolling stocks over the Mayurbhanj
Light Railway have been in use; and

(¢) whether there have been any replacements ever sinoe the establishment
of this Railway and if not, whether and if so, when any replacements both
of locomotives and rolling stocks are contemplated?

The Minister of Transport and Railways (8hri Gopalaswami): (a) The
average working life of a broad or narrow gauge locomotive is taken as 40 years.

(b) Of the 4 locomotives on the Mayurbhanj Railway, 2 have been in ser-
vice for 46 years and the other 2 for 25 years. Of a total of 15 wagons, 7 have
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been in service for 46 years, 4 for 45 years aud another 4 for 43 years. Of the
7 coaches on the Railway, 5 have been in service for 46 years and 2 for 42 years.

(c) Yes. Replacements of condemned Rolling Stock have taken place and
after the 81st March, 1950 it is the intention to replace the stock as and when
this becomes necessary.

TRAOTORS IN USE AT Bar1i TeHsIL 1IN BHoPAL

*1300. Thakur Lalsingh: (a) Will the Minister of Agriculture be pléased
to state how many tractors are in use at Bari Tehsil of the State of Bhopal?

(b) How much new land is intended to be brought under cultivation by
these tractors?

(¢) What proportion of this land is to be given to the displaced persons
from Sindh for cultivation?

- (d) Will any of these tractors be availabloc to private persons on hire for
rooting out kans from their lands and if so, when and at what rate?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) and
(b). Attention of the hon. Member is invited to the reply given to starred
question No. 1039 on the 22nd March, 1950. .

(c) The Ministry of Agriculture is only concerned with carrying out reclama-
tion operations on such land as is offered for reclamation by the Bhopal Adminis-
tration. The allotment of reclaimed land to cultivators is the responsibility of
the State.

(d) No. The Central Government will not be dealing with private persons
but with the Bhopal Government who will arrange for kans infested land of
individual cultivator being made availuble for reclamation.

ARREST AND CoNVIOTION OF RatLwAYy EMPLOYRES

*1801. Shri K. O. Sharma: Will the Minister of Railways be pleased to.
state:

(a) the number of Railway eniployees arrested in connection with communisé
and prejudicial activities after August, 1947 upto date throughout the Indian.
Railways;

(b) the number of railway employees (i) still in jail, (ii) released and (iii)
reinstated after their release; and

(¢) the number of Railway employees who were and are being paid for the-
period of detention or imprisonment?

.The Minister of Transport and Raiflways (Shri Gopalaswami): (a) 2.645. ~
(b) (i) 657.

(ii) 1,968.

(iii) 1,128.
(e} 2.441.
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THEFT OF GoODS ON RArLwaYs

%1302, Shri K. O. Sharma: Will the Minister of Rallways be pleased to
-atate Division-wise:

(2) the number of cases on the G.I.P. Railway in the years 1947, 1948, 1949
-and 1950l upto date in which seals of the wagons were tampered with and goods
'were stolen; '

(b) the number of Railway employees involved in these thefts;
.(c) the actien taken against these railway employees by the Railway;
-(d) whether it was based on police report or departmental enquiries;

‘(¢) the amount of compeusation or damages paid by the Railway during
‘this period: and

(f) the steps whish the Government have taken to stop such incident in
Huture?

The Minister of State for Transport and Railways (Shri Santhanam): (a) A
-statement giving the required information is placed on the Table of the House
in respect of the years 1948 to 1950 (upto 10th March, 1950). The number
-dropped from 2,018 in 1948 to 1,869 in 1949 and to 418 upto 10th March, 1950.
‘The Statistics for the year 1947 are not now available.

(b) to (¢). Information desired by the hon. Member is under collection and
will be placed on the Table of the House in due course.

(f) All possible measures have been taken to prevent the incidence of losses
from sealed wagons by the strengthening, re-organization and proper truining
-of the Watch and Ward establishment, by arranging Police escorts by trains in
which such instances are known to occur frequently and also by arranging day-
Yight running of such trains in vulnerable areas.

STATEMENT

Number of cases sn whiok seals of wagons were tampered with and goods were stolen on
the Q. I. P. Railway Diviston-wise during years 1948 to 1950 upto 10-3-50.

Year Bombay Fhusaval Poona Jubbulfore Bina Jhrnsi Nagpur Wadi Bunder Tcta]

148 263 433 60 160 22 290 6537 18 2018
349 270 a5 234 131 273 176 820 21 1869
w50 60 114 52 " ©w 5 9 3 418
-{upto

10-3-50).

Notr.—Figures for the year 1947 are not available.
S=PD
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PosT OFPFICES IN VILLAGES OF BHOPAL

*1808. Thakur Lalgingh: Will the Minister of Oommunications be pleased to.
state:

(a) the number of Post Offices in the villages of the State of Bhopal:

(b) for how many villages on an average there is one Post Office; and

(c) the average distance of one Post Office from another in the rural areas:
of the State?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) 58.
(b) 56.
(¢) About 10 miles.

NEw Post OFFICES FOR CHHOTA NAGPUR

*1804. Shri Oraon: (n) Will the Minister of Communications he pleased to-
stute how many new Post Offices are proposed to be started in Chhota Nagpur
this year?

(b) Which of the towns in Chhota Nagpur are provided with telephone?

The Deputy Minister of Oommunications (S8hri EKhurshed Lal): ¢a) There
are now 86 villages in Chhota Nagpur, which have a population of 2,000 or
over, which have no Post Offices. It is proposed to open a Post Office in all
thuse villages during 1950-51. In addition arrangements will be made to opem
new Post Offices in other places if the estimated loss will not exceed the limik
fixed by Government.

(b) Dhﬁnbad, Jharia, Loyabad, Sinidih, Sindria, Purulia, Hazaribagh,
Ramgarh, Ranchi, Kanke, Jamshedpur, Chaibasa, Khunti, Lohardaga, Suriys,
Muri, Kodarma (Jhumritalaiya).

TRACTORS IN USE IN MADRAS

~1805. $hri Sanjivayya: Will the Minister of Agriculture be pleased to
sate :

(a) the number of tractors working now in Madras State;
(b) the area reclaimed in acres;
(¢) whether Government propose sending some more tractors; and

(d) if not, why not?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a), (o)
and (d). The Central Government are not carrying out any tractor operations
in Madras State. The State Government are, however, operating 157 of their

own tractors.

{h) Aocording to the information furnished by the State Government an
waena ok QK KAO. naros.mas.xeo)siroad in_Madree during 1948-49 Faeli, = .
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PURULIA-RANOHI-LOHARGADA RAILWAY LINE

+1306. Shri Kshudiram Mahata: ‘Will the Minister of Rallways be pleasea to
state:

(a) whether there was any proposal to convert the Purulia-Ranchi-
Lohargadsa line into a broad guage line; and

(b) if so, what happened to it?
The Minister of Transport and Railways (Shri Gopalaswami): (1) Yes.

(b) The Central Board of Transport decided that the Muri-Ranchj Section
only should be re-examined us a separate Broad Gauge project. This is being
done by the B.N. Railway. The matter will be placed before the Central
Board of Transport again on receipt of the B.N. Railway's report.

THEFT OF CoaL OX RAILWAYS

*1307. Shri Kshudiram Mahata: (a) Will the Minister of Rallways be pleased
to state whether Government are aware of theft of coal on the railways in
Purulia-Ranchi line?

(b) If so, what steps have Government taken to detect and check this?

(¢) How many cases have been detected so far and how ‘many railway
employees have been taken to task for being involved in such cases?

"The Minister of State for Transport and Railways (Shri Santhansm): (a)
Yes. There have been some cases of theft of coul on the Puruliu-Ranchi section
of the B.N. Railway.

(b) The Watch and Ward Department of the railway is constantly endeavour-
ing to detect and check thefts of ruilway material and stores including coal.

(c) During 1944 eleven cases of coal thefts were detected on this section.
Of these six were tuken up by the Government Railway Police and in the
remaining five cases departmental action was taken.

OPENING OF NEW RAILWAY STATIONS ON B. N. RAILWAY

*1308. Maulvi Haneef: Will the Minister of Rallways be pleased to refer
to the answer given to starred question No. 859 on the 14th March, 1950

regarding opening of new railway station in the Bengal Nagpur Railway and
state:

(n) the names of those eight places which were rejected for opening new
railway stations on the ground thaf the traffic prospect did not justify;

(b) the name of that place in respect of which application could not be
entertained due to operational difficulties;

tc) the names of those four places, applications in respect of which are
still under investigation; and

(d) when these four applications were received and when are their investi-
gations likely to be completed ?

The Minister of State for Transport and Railways (Shri Santhansm): (a)
Bathuva gate between Chipurupalle and Sigadam. Kalipur between Kantadih
and Urma. Mile 742/4 hetween Mul Maroda and Rajoli. Mile 285 between
Barang and  Mancheswar (Two separate applications). Chintalagrahuram
between Simhachalam and Pendurti. Mile 451 on the Katni Branch.

.. Barbail in Keonjhar State.
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(b) Bankura.
(c) and (d). The four places referred to und the dates of applications were—
Mile 669 on the Balaghut-Katangi line (7-4-49) and a subsequent date

Patra Baruna-Singh (22-9-49) Booragam Gang Hat (10-10-49), and Birband
Crossing Station (25-11-49).

Investigations have been completed in respect of the first three and the
4th is likely to be completed in about 10 days.

KiBKEE KHADARKVASLA RArLway LINE

*1309. Shri Deogirikar: (a) Will the Minister of Railways be pleased to
state whether & new Railway line from Kirkee to Khadakvasla is proposed to
be laid for Defence Academy?

(b) If so, is the preliminary survey of the same completed?
(c) What will be the approximate cost for laying this railway line?

(d) How many years will it take to complete the work?

. The Minister of Transport and Railways (Shri Gopalaswami): (a) No deci-
slon on the project has yet been taken.

(b) No.

(c) On the basis of a preliminary investigation, it is estimated that the
jine would cost approximately Rs. 75 lakhs.

{d) When the project is finally sanctioned, it will require ordinarily at leask
two working seasons to complete.

Koy~Na VaLLEY PROJEOT

#1810, Shri Deogirikar: (a) Will the Minister of Works, Mines and Power
‘be pleased to state whether the Government of India have contributed any
amount for the preliminary, survey of Koyna Valley Project?

(b) Have the Government of India received any preliminary report of the
survey of the aforesaid project from the Government of Bombay?

(c) Have the Gove:nment of India any control or supervision over the pro-
jece?

The Minister of Works, Mines and Power (S8hri Gadgil): (a) to (c). No.

PROSPECTING WORK IN TEHRI GAREWAL

146. Thakur Knanna Singh: Will the Minister of Works, Mines and Powes
be pleasea to state: '

(a) whether there is any proposal to take up in 1950-51 prospeeting work
in the lead and silver mines in Tehri Garhwal; and

(b) if soy the amount proposed to be spent for prospecting of these mines in
1960-517 :
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The Minister ot Works, Mines and Power (8hri Gadgil): (a) The prospecting
of the galena deposits at Pindki in Tehri-Garhwal has been included in the
current field prograinme of the (yeological Survey of India, and if the investi-
gation is not completed this yeur, it will be continued in the field-season

1950-51.

(b) The investigations are carried out by the regular staff of the Geological
Survey of lndia and no separate expenditure is sanctioned for each investiga-
tion.

RADIO SETS IN DIFFERENT STATES

147, 8hri Deogirikar: (a) Will the Minister of Communications be pleased
to state the number of radio sets in different States of the Indian Union?

(b) Hoew many radio sets are there in éi) Bombay city and suburbs, (ii)
Gujerat (iii) Karnatak, (iv) Maharashtra and (v) Bombay State including the
merged States?

The Deputy Minister of Oommunjoations (Shri Khurshed Lal): (a) 1t is
not possible to give the number of radio sets in different States as no such
record is maintained and it is permissible to have more than one radio set
under one licence. The number of licences issued in different Btates as on
31st January. 1960 is us follows:

Delhi 25,137

Bihar 15,998

U.P. 48,460

Orissa 2,101

Madras 85,918

Central Provinces 18,052

Bombay 110,81Q

Assam 4,848

Bengal 61,046

Punjab 26,277

(b) The following number of broadcast receiver licences has been issued:

(i) Bombay City and Suburb 54,839
(i) Gujerat 22,809
(iii) Karnatak 2,207
(iv) Maharashtra 19,768
(v) Merged States in Bombay 8,562
(vi) Community B.R.L’s 617
(vii) Commercial B.R.L's 6.828

1,10,810
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PARLIAMENTARY DEBATES

(PART II—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Friday, 81st March, 1950.

The House met at a Quarter to Eleven of the Clock.

[Mz. SpEAKER in the Chair],

QUESTIONS AND ANSWERS

(See Part I)
1145 A M.

RESIGNATION OF SHRI R. K. SHANMUKHAM CHETTY

Mr. Speaker: ] have to inform hon. Members that under clause 3(b) of
Article 101 of the Constitution, Shri R. K. Shanmukham Chetty has sent to me
his resignation of hig seat in Parliament.

PAPERS LAID ON THE TABLE

ANNUAL REvoRT oF InNpIAN ScHooL oF MINEs AND APPLIED GEOLOGY, DnaxsAD.

The Minister of Works, Mines and Power (Shri Gadgil): I beg to lay on the
Table a copy of the Annual Report of the Indian School of Mines and Applied
Gaology, Dhanbad, for the year 1948-49. [Placed in the Library. See No. P-88/

50.]

ELECTION TO COMMITTEES

The Prime Minister and Leader of the House (8hri Jawaharlal Nehru): I beg

to move:

“That thic Houre do proceed to elect, in such manner as the hon. the Speaker may
direct, membere to serve until the end of the next financial year on Standing Commiltleos
to advise on subjects concerning the undermentioned Miniatrias and Department of the
Government. of India, the number to be so elected in vespect of each Ministry and Depart-
ment, excluding the Chairman, Viee-Chairman (if any) and the Government Chief Whip,

being as follows :
Ministry of Agriculture
Minixtry of Commerce .. 18
Ministry of Communications ...
Ministry of Defence
Ministry of Education
Ministry of External Affairs ... ... 15

Ministry of Food .. .. 15
Minigtry of Health ver .. 15
Ministry of Home Affairs ... .. 18
Minirtry of Industry and Supply 215
Ministry of Information and Broudcasting .. .. 16
Ministry of Labour .. 15
Ministry of Law .. o .. 10
Ministry of Rehabilitation ... e . .. 16
Ministry of States .. 15
Ministry of Transport (other than Roads) e .. 15
Ministry of Works. Mines and Power ... .. 15
Department of Scientific Research . 10

(2347)
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ar. Speaker: Motion moved:

“That this House do proceed to elect, in such manner as the hon. the Spesker nay
direct, members to serve until the end of the next financial year on Standing Comuiittees
to advise on subjects concerning the undermentioned Ministries and Department of  the
Government of India, the number to be so elected in respect of each Ministry uqd Depa.rt«
ment, excluding the Chairman, Vice-Chairman (if any) and the Government Chief Whip,
being as follows :

Ministry of Agriculture e .. 15
‘Ministry of Commerce . . 15
Ministry of Communications ... oL .. 15
Ministry of Defence . . 15
Ministry of Education . 18
Ministry of External Affairs ... o .. 16
‘Ministry of Food ... . .. 15
Ministry of Health . . 18
Ministry of Home Affairs ... e .. 18
Ministry of Industry and Supply . .. 16
Ministry of Information and Broadcasting .. . 15
Ministry of Labour . .. 18
Ministry of Law .. .. 10
Ministry of Rehabilitation .. .. 16
Ministry of States .. 15
, Ministry of Transport (other than Roads) . .. 15
Ministry of Works, Mines and Power ... . 15
Department of Scientific Research .. 10."

There are two amendments to this.
8hri Kamath (Madhya Pradesh): No general discussion?

Mr. Speaker: Let the amendments be moved. I do not think there is going
‘to be a long discussion over this matter—it is a short statement.

Shri Kamath: I wish to speak on the motion.

Mr, Speaker: Members, of course, may speak if they like, but then they
should try to curtail speeches over motions of this type, as much as possible.

Does Mr. Kapoor want to move his amendment?

Shri J. R. Kapoor (Uttar Pradesh): No, S8ir. I do not propose to move my

amendment.

Shri Kamath: I beg to move:
““That in the original motion the following be added at the end, namely :

‘and the Standing Committees elected by the Legislature for the financial year 1948-50
do continue to function till such time as the new Standing Committees are not
constituted in accordance with this motion.’ "’

Shall I speak on the motion and the amendment, Sir?
Mr, Speaker: Yes.

shri Kamath: On this Jast day of the financial year, when the present
Standing Committees are at their death gasp, it is but meet and proper that the
House............

Shri Tyagi (Uttar Pradesh): Sir, on a point of order. How is it constitutional
to extend the life of these Committees? These Committees were constituted.
after the House had taken a decision, for the period between one Budget session
to another Budget session. The Committees Were for one year according to the
Rules. Unless the Rlules are amended, the life of these Committees cannot be
extended because when the House decided it for the first time the decigion was
for a life of only one year—from one Budget session to another. Since the next
financial year starts from tomorrow, T do not think we can change this by means
of such an amendment.
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8hri 8idhva (Madhya Pradesh): I understand these Committees are appointe
ed for the financial year or until the new Committees are elected. That has
been the practice. Constitutionally, if we have passed............

Mr. Bpeaker: I do not think this question need be seriously discussed, I
would ask Mr. Kamath to proceed.

Shti Kamath: I was saying, Sir, that on this last day of the financial year
when the present Comimittees are at their death gasp, it is but meet and proper
for the House to take stock of the situntion #nd see how far the Standing Com.
mittees have functioned in the spirit of what was said by the Leader of the
House, not merely last vear but also on the first occasion, that is to say in
November 1947 when a motion of this type was first moved by the Leader of
ithe House. On that occasion, in November 1947, the old Rules then in force
were amended ununimously by the House at the suggestion or at the instanee
of my hon. friend, the Deputy-Speaker, as follows. There were two significant
amendments to the old Rules—very important amendments too. One of the
old Rules which then stood read as follows:

“The following subject< shall he laid before the Standing Committee :

(1) All non-official Bills introduced or proposed to be introduced in the Assembly, and
legislative &roposms which the Ministry concerned intends to undertake and oo
which the Minister in charge desires the advice of the Committee.’’

The last clause, that is to say, ‘and on which the Minister in charge desires
the vdvice of the Committee’ was deleted at the instance of Mr. Ananthasayanam
Ayyangar and an amendment to that effect was adopted.

Similarly, another major change was made in the rules of the Committee and
that was this: There was a sub-rule to rule 3 which said: ‘Major questions of
general policy on which the Minister in charge desires the advice of the Com.
ritteo’. This was the rule as it stood at that time. The Deputy-Speaker,—~he
wag not Deputy-Speaker then,—Mr. Ananthasayanam Ayyangar moved an
smendment as follows: ‘‘That the words ‘on which the Minister in charge
derires the advice of the committee’ be deleted, and the words ‘and financijsal
proposuls’ be added, after the words ‘general policy’.”” The new rule reads thus:
‘Among the subjects to be laid before the Committee shall be major questions
of general policy and financial proposals’. This means that the amendment
which the House accepted left no option for the Minisier as regards the subjecte
to be placed hefore the Committee except in one circumstance, and that was this:
‘In case of emergency a reference to committees may be dispensed with, and
the following cases shnll be excluded from the purview of the committees: (a)
cages concerning appointments and (b), all cases which the Minister in charge
considers cannot be placed before the committee consistently with publio
interest.’

Now, it is worthwhile for us to examine how the standing committees have
functioned during the last 2} years or at least during the 12 months since they
were reconstituted in March 1949. A motion of this kind was made by the
Leader of the House on 28rd March 1949. It gave sufficient time for the House
to elect new standing committees before the financial year ran out. Un.
fortunately the motion is being made this year on the last day of the financial
year. I do not know what has led to this delay in the making of thiz motion.
Mhis will necessarily result in delay in the constitution of the new Standing
Committees. You, Sir, are in charge of this particular matter once the motion
is pussed by the House, and you will, I know, expedite the elections.

Mr, Speaker: T may intervene and say at this stnge that T am fixing up a
programme for the election of these Committees. The last day of election will
be 10th April. Tt would not be delayed,
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Shri Kamath: Still there will be an interregnum of 10 days belifeen the date

of expiry of the term of these Standing Committees and the birlk of the new
Committees, ’

An Hon, Member: You are justified in your amendment.

Shri »Kamath: Why should this sort of hiatug occur? Perhaps i§ is due to
negligence on somebody's part, or duc to oversight. 1 do not want toyapportion
blame. But something has happened which should not have happentd.

Maulvi Wajed Ali (Assamn): Sir, on a point of order. Till a new copumittee
12 Noox 18 appointed }he term of the old committee will not expire. So, if on
the 10th April the new Committecs ure elected, there is nothing in law

to prevent the old C'ommittees continuing to sit till the 10th of next month.

Mr. Speaker: I do not think the matter is of any practical importance at all,
I‘t depf;nds on johe terms of motion which this House has adopted whether these
Committees 'W1‘ll continue furtler or not. We need not tuke the time of the
House on this issue. The hon. Member may proceed with his arguments.

Shri Kamath: May I say that the rules passed last year definitely stated that
these committees are to function ‘‘till the end of the next financial year' crly?

Mr, Speaker: We need not go into that matter again.

Shri Kamath: A ineeting of the Standing Committee for Industry and Supply
was held two days ago. We are to meet again today. If the term of the Com-
mittee expires today, we shall not be able to meet till the 10th April.

There was an enquiry from the Defence Ministry two days ago esking me
os to when they could fix a meeting and whether the 8rd or 4th April would suit
us. 1 said I was not in a position to tell them. Until the Committees are con.
stituted 1 cannot give them any date even tentatively. That is in regard to
:lc::e technical difficulties that have cropped up owing to oversight on the part of

meone,

Now, about the functioning of these committees, it is my regrettable and
prinful duty to tell the House that some of the committees at any rate have not
functioned s effectively and as well as they could or should have. 1 just now
reed out to the House what subjects should be lnid before the Standing Com-
mittees. They include all non-official Bills to be introduced in the House, major
questions of general policy and financial proposals,

There is another aspect of the matter to which also I must refer. This was
emphasised by the Leader of the House at the time. The rule was that meetings
of the Standing Committees will be summoned by the Secretury not less than
twice a year at such time as may be decided by the Minister in charge. T had
on that oceasion moved an amendment to the effect that the Committees should
meet at least four times a year in view of the mew set-up of Iree Iudia.
But the Lender of the House assured me at that time, and on that assurance T
withdrew my amendment. He said,—I am reading from the official veport of
Parliament,—

I have just atated that T look forward to the Standing Committees neeting pretty
frequent‘la\; %lut it will not be desirable to fix a number like four in these rules. What
the rule says ia that they should meet at least twice a year. They may meet muny more
times. I think, however, that to lay down a statutory rule that every committee should
moet at least four times a year will perhapa be undesirable and might lead to some difficulty.
But 1 hope they will meet many more timee than twice a year.”

Now, amony the Standing Committees which have tried their best to con-
for: to the barest minimum under the rules, so that the rules may not be in-
ringed, is the one belonging to the Ministry of Healgh. The figures supp!nc_d
by my hon. friend the ‘Minister of Parliamentary Affairs are before me. This



ELECTION TO COMMITTEES 2361

Committee of the Ministry of Health met only twice. The rule is just not in-
fringed. It met once on 1lth August and ugain on 18th September last. I am
surc the figurcs are accurate coming as they do from such a competent quarter
as the Minister of Parlinmentary Affairs. 1 do not think they are quite correct,
Sir, there:is another Ministry which has not conformed even to this minimum
and thereby 4 breach of the rule has, in my humble judgment, occurred. From
the statement laid on the Tuble of the House by Mr. Sinha it is seen that the
Standing Committee of the Ministry of States met only once. (Interruption).
That is what the statement suys. I am sorry if the statement is inaccurate, and
I 40 not know how this incorrect statement has been placed before the House,
It is for you to take whatever action you may feel inclined to take in the matter,
but the statemnent laid before the House says that it met only once, that is tq
¢ay. on the 11th of April 1949. The staternent is dated the 20th of Maroh, 1950,

8Shri Tyagi: But the members met twice.

8hri Kamath: The Committee met once and that was in April last, i.e., cn the
11th of April, 1049, and after that, according to this statement, no meeting hag
been held. T take the word of my hon. friend here that it has met, and that
is all to the good. In that case, the statement should be rectified at an early
date.

As regards the working of these Committees or the effectivencss or otherwise
of these Stunding Committees, you will, 8ir, permit me to make a few observa-
tions.  (Interruplion). 1 was just saving that the rules which T read out to the
House just now make it obligatory on the Minister concerned to lay before the
Committee ull questions of policy and financial proposals that pertain to that
pariicular DMinistry, except, of course, in cuse of un emergency where such
reference may be dispensed with. Now, I am not conversant with the working
of every Ministry nor do I presume to become conversant with the work of all the
Ministries. It is too big a task for one man, but I may mention in passing aboup
one or two Ministries to illustrate my point, Therc is the Ministry of Rehabili-
tation. As regards the number of meetings, they have done well during the past
year. But in the last column of the statement, the Minister for Parliamentary
Affairs has taken the trouble to mention the various subjects which each of the
Stand:ag Committees discussed during each of the meetings that took place during
the past 12 months. I find one very significant omission, among the subjects
that were placed before the Standing Committee of the Ministry of Rehabilita-
tion. It has evoked a debate in the House recently and the Minister then
offered the plea that as the matter was urgent, it was not placed hefore the Com.
mittee. The matter relates to the import of Swedish timber huts about which
there was a very lively debate in the House some days ago, and I find from the
statement that two meelings of the Standing Committee were called about that
time, but my charge against the Ministry is that when a meeting was called at
the time or just before the order was placed for the timber huts, T do not know
what prevented the Minister from placing this matter, which involved an ex-
penditure of Rs. 18 lakhs, before the Standing Committee of the Ministry. The
rule explicitly statos that financial proposals must be placed before the Standing
Committee. :

Pandit Balkrishna Sharma (Uttar Pradesh): Was not sanclion taken at least
generally? Tt need not be item by item.

Shri Kamath: The matter was nat discussed at all. Tt was said by the
Minister last week that on account of urgeney the matter could not be placed
before the Standing Committec and he went on to tell us that the order was
placed about the end of June, so that the huts might arrive before the monsoon
get in. T do not know how if the order was placed in June, the huts eauld arrive
tefare the monsoon set in but that is a different matter. T find from the state.
ment that a meecting of the Standing Committee was called on the 27th May,
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1049, and again on the 8th June, 1949, when certainly the Minister wes busy
considering this matter of thc import of timber huts from Sweden. 1 fild from
the remarks column—column 4—that this was not among the subjects &iscuss-
ed by the Standing Committee of this Ministry.

Shrimati Durgabai (Madras): Sir, on a point of information, I want to know
whether you have fixed any time limit for the speeches on this particular
motion,

Mr, Speaker: I do not propose to fix any time limit unless I find that the
debate is unduly being prolonged. But I would invite the hon. Member’s
attention to the fact that he need not go into the details of his complaint. In
fact, 1 am trying to follow his argument and I see that he is basing it more or
less on inference, so far as I have been able to follow him. He has pointed out
that, on two days the meetings were held, one in May and another in June and
he takes the authority of the Minister’s statement that the order was placed
gometime in June. It is not, therefore, legitimate to run to the infercnce im-
mediately that the order was really placed at a time when it was possible to take
the opinion of the Standing Committee. It may bave been placed sometime
between these two dates and it is common ground, whatever happened later on
in the particular case, that it was a case of urgency. The hon. Member will be
pleased to see that he is arguing on inferences. Of course, he may argue in his
o%n manner, but one has to see whether factually the inferences are being sup-
ported in a manner which cannot be controverted by anybody. If he goes on
arguing in this manner, there will be ro end to the discussion.

Shri Kamath: There is the statement of the Minister for Parliamentary Affairs.

Mr. Speaker: The hon. Member will see that the statement is only an indi-
eation of the subjects discussed. It does not give every subject that was brought
before the Standing Committee; and even assuming that the statement is
exhaustive, as T just pointed out, the possibilities are, that we do not know what
the facts are in between the meetings. The hon. Minister for Rehabilitation
eaid the other day that he wanted to afford shelter to those people before the
raing started and I believe, if 1 am not much mistaken, he also said that he
expected the material would come within six weeks. Now, his expectations may
nrt have been realized and the whole thing may have fallen through. His
assumptions may have been wrong. Therefore, it would not be a legitimate
thing for the hon. Member to urge that the hon. Minister intentionally kept oft
the matter from the Standing Committee.

Shri Kamath: The matter was not even taken up at the subsequent meetings
of the Standing Committee.

Mr, Speaker: I would suggest that the matter be put through without any
turther discussion.

8hri J. R. Kapoor: To cut short discussion on this point, may I inform my
hon. friend, Mr. Kamath, that T am a Member of the Standing Advisory Com-
mittee attached to the Ministry of Rehabilitation and can say this subject was
certainly discussed, though it may not have been specifically recorded in the pro-
ceedings. It was discussed not only with the Members of the Committee but
with many other representatives of the refugees who had assembled in June
here. When the last rains were on, we were very anxious that some roofed
ghelter should be provided to those refugees who were to be turned out from
the Connaught Circus and I may say that this subject was certainly discussed,
though it is just possible that a subsequent decision taken on the subject was
not recorded in the proceedings.
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8Bhri Tyagi: On g point of order, I still want to suggest that the argument
which my hon. friend is making before the House is not st all relevant to the
apwnd_ment which he has moved. His amendment is that one of the Standing
Committees did not function well and therefore its life should be extended.

Mz, Speaker: The hon. Member hag not followed his line of argument. He
is not speaking merely on the amendment but he is speaking on the substantive
motior. also. Both are before the Houge, the substantive motion and the amend-
ment, and his point seems to be that these Advisory Committees are not allowed
to function or are not functioning as they should. That is his point but he can
make his point without going into the details of the thing. I think he hae
sufficiently made it.

Shri Kamath: In face of the statement, how can I......
Mr. Speaker: In that way he will request me to go on till the evening.

8hri Kamath: I can assure you, Sir, that I will finish in 5 minutes. So
also, Mr. Speaker, I am sorry to find from the statement—I have to rely on it
though perhaps it may not be as comprehensive and as full as it should have
been, but T have to go by that—I find that the Health Ministry also did not
" threughout last year,—there were only two meetings, T think—place the major
project cf the Prefabricated Housing Factory before this Committee. I do rot
know why it so happened. But that is what the Statement here shows. Thoere-
fore, I would appeal to the Ministers, present and absent in the House to-day,
that they should take some more interest in the effective functioning and wor{-
ing of these Standing Committees in accordance with and in the spirit of the
rules that this House itself adopted two years ago and reiterated last year.

There is just one more point to which 1 would like to refer before I sit down.
The only missing link in this grand chain of standing committees, the only
missing link.........

Pandit Balkrishna Sharma: Have you found it?

Shri Kamath: The only missing link is the Ministry of Parliamentary Affairs.
1 think that that Ministry is now a full-blown and full-blooded Ministry, it hag
progressed considerably since last year, and I for one feel that my hon. friend
the Minister for Parliamenta.y Affairs is ripe for a Btanding Commit-
tee. I would strongly urge a Standing Committee for his Ministry also,
it may not be very large with ten or fifteen members, but it may
be a committee of, say, five, I think that in spile of his ubiquitous presence on
all committees, in spite of the close liaison he is having with all the Members
of Parliament day in and day out, he would be no worse for having a little com-
mittee of his own, for his own Ministry, because I have felt during the last year
.on more than one occasion, that certain things, especially in the field of Parlia.
mentary Affairs, might have been done more satisfactorily, or might have been
expedited at any rate, if some of us had been closely and intimately associated
witk him. That was not done, and each of us had to speak to him privately
,which might have been obviated if there was a Standing Committee attached to
that Minigtry. T feel that even now it is not too late, and action may be taken
by the hon. the Leader of the House to see that this House provides him also
with a Standing Committee, because otherwise it would not be quite proper.
+1 feel that there should not be any invidious distinction or diserimination ag
among the various Ministers of ou: Government. I hope that these few points
that T have stressed will be taken into consideration by the Leader and by the
House and necessary action will be taken in this matter.

Mr. Speaker: I do not propose to allow any speech. I will call upon the hon.
Leader of the House to reply. o
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Shri Jawaharlal Nehru: The hon. Member has traversed varioug activities of
Government and surveyed them in regard to this very simple motion that 1 have
put forward. But I do not think it is necessary for me to take the time of the
House in dealing with all those matters. 1 should, bowever, like to mention one
or two facts. Ope is this. He said that with regard to the Ministry of States
only one meeting of the Standing Committee had been held. That is perfectly
correct according to the Statement laid on the Table of the House. But one
more meeting was held since that Statement was made, and so two meetings
have been held.

An Hon. Member: Yesterday.

Shri Jawaharlal Nehru: No, not very recently, some little time back, about
a month back or more,

Secondly, I think the Statement placed on the Table of the House will show
that, generally speaking, far more meetings of Standing Committees have been
held than previously. Now, one reason for some slight delay in putting forward
number which should constitute these Coinmittees, The House will notice that
the number has heen raised somewhat, by about fifty per cent, generally, be-
cause o large number of new Members have come to the” House and it is our
desire ty give every Member a chance to serve on some Committee. That
arrangement or rather the working out of it, delayed matters slightly. There
was, as n matter of fact, another proposal that there should be no Standing
was not agreed to, not approved of generally. So this was also a reason for
the slight delay. My colleague the Minister of States tells me that a number
of meetings had been summoned, of the Standing Committees, but they could
not be held because there was no quorum, and............

An Hon. Member: No attendance?

8hri Jawaharla]l Nehru: Yes, no quorum, no sufficient attendance. That was
one of the reasons.

8o, I submit that the numberg that I have put forward in this motion are
gdequate. They are not too many, and at the same time, they are certainly not
too few, and this motion should be put through as it is.

May 1 say one word about Mr. Kamath's proposal about a Standing Com-
miltee for the Ministry of Parliamentary Affairs? I am not quite sure if he
wag serioug about if.........

Shri Kamath: J am.

Shri Jawaharlal Nehru: It is rather difficult to ind out from Mr. Kamath's
utterances as to when he is serious and when he is not.

Shri Kamath: Is that the only answer? Ts he serious, Sir?

Dr. Deshmukh (Madhya Pradesh): Sir, on a point of order. This motion
may not be taken as a routine matter. I submit that it is not a routine thing
in as much as there hus been an increase in the membership of the Committees,
by fitty per cent.  Also, this is the only octasion when we can assess and know
how far the Standing Committees have performed their duties during the last
venr. Even last year, Sir, vou were kind enough to allow at lenst half a
dozen Members to take part in the discussion on the work of the Standing
Committees.  There were some suggestions made by a responsible Membor
of the House, the Deputy-Spenker.  And if somebody wants to suggest some:
thing or place some points before the House on the actual working of these
Standing Comumittees so far as these subjects are concerned, T think that should
be perfectly in order and should be permitted. I do not suggest that we should
discuss this niatter at very great 'ength. But since there has been a change in
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thg tmotion, it is not an entirely routine matter or of a routine character, There
was, as the hon. Leader of the House mentioned, the novel suggestion made
In some quarters that there need not be......

Mr, Speaker: He need not carry on his speech. He wunted to raise a point
of crder. Well, 1 do not think there is really any point of order at all. It is
because I did not think it merely a formal motion that I permitted Mr. Kamath
to speak, and he has made a speech of about 20 to 25 minutes.

An Hon. Member: That is preventing others from speaking.

Mr. Speaker: It is not a question of preventing others. It is a question of
seeing that the time of the whole House is not unnecessarily taken in saying the
same thing over and over again. I do not think any point of order really arises,
I am putting the amendment to the House.

8hri Kamath: What will happen during the inter.egnum?

Mr. 8peaker: There is no question of interregnum. It depends on the decision
of the House on the amendment. As I pointed out there is no question of inter.
reghum because s new Standing Committes is coming up. It is not that it
should exist on all the 365 days of the year. I shall put the amendment now,

Shri Tirumala Rao (Madras): The Prime Minister has not concluded.

Sbri Jawaharlal Nehru: I Lad concluded. But T would like to say that T do
not see where the interrcgnum comes in.  Action will be taken and perhaps it
will take a week or so but 1 do not think that can be called o stoppage of
activities.

Dr. Deshmukh: In view of vour ruling, T would not like to say anything more
but T do not think it is absolutely fair that no discussion should take place.

Mr, Speaker: It is not proper on the part of hon. Members to bring any
question of fairness. We are all here for earnestly putting through work, dis-
cussing as much as necessary, at the same time taking care to see that we do not
unnecessarily prolong matters over which we need not speak at any length of
time, The essence of democracy is freedom of speech no doubt but that does
not mean speech at any length and at the pleasure of any Member who likes
to speak.

Shri Kamath: Is the Leader of the House in a position to assure us that the
present Cominittees will continue till the election of the new ones?

Mr, Speaker: It is not a matter which depends on the opinion of the House,
It is a matter of law. Hon. Members are competent enough to decide for
themselves as to whether there is an interregnum and what the result of the
interregnum will be. I will now put the amendment to the House. The

question is:
“That in the original motion the following be added at the end, namely .

‘and the Standing Committees elected by the Legisluture for the Gnancial year 1949-50
do continue to function till such time as the"new Standing Committees are ngt

consfitured in accordance with this motion’.

The motion was negatiwed.
Mr. Speaker: The question is:

“That this House do proceed to elect, in such manner as the hon. rhe Speuksr may
direct, members *n serve until the end of the next financial year on Standing Committees
to advise on subjects concerning the undermentioned Ministries and Departinent of the
Government of India, the number to be so elected in respect ~f each Ministry and Depart-
ment, excluding the Chairman. Vice-Chairman (if any) and the Government Chief Whip,
being as follows :

Ministry of Agriculture 15
Minidtry of Commerce 15
Ministry of Communications . 15
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Ministry of Defence poe . 15
Ministry of Education o 18
Ministry of External Afiairs ... . . . . 16
Ministry of Food ... - 18
Ministry of Health .o oo e 16
Ministry of Home Affairs wi .. .. 16
Ministry of Industry and Supply - s 2 18
Ministry of Information and Broadcasting e . 16
Ministry of Labour e s .. 16
Ministry of Law ... v e aeo .. 10
Mlnilt!’y of Rehabilitation o o oo .. . 15
ﬁinim‘y of States {55'
inistry of Transport (other than Roads yoo
Ministry of Works, Min(u and Power ...) .. 18 .
Department of Scientific Research - .. 10,

The motion was adopted.

Hr_. Speaker: ] have to inform hon. Members that the following dates have
beep‘ fixed for receiving nominations and holding elections, if necessary, in cQn-
nection with the following Committees, namely:

Dte for D te for
nom’nation el ‘tion
Ministry of agriculture
Minis ry of Commerco
Minjstry of Commun;cations
Ministry of Defence

~goro e

1-4-1950 4-4-1950

Ministry of External Affairs
Ministry of Food

. 8-4-1930 5-4-1950
Minjstry of Health

D PASI>

Ministry of Home Affairs
10. Minin‘ry of Industry and Supply
1'. Min’stry of Information and Broadcasting

4-4-1950 6-4-1950
12. Mnis ry of Labour

Ministry of Education 1
J

18. Ministry of Law
14. Ministry of Rehabilitation 5-4-1950 8.4-1950
15. Ministry of States

16. Ministry of Transport (other than Roads)

17. Ministry of Works, M'nes and Power

18. Department of Beientific Reserach } 6-4-1950 10-4-1980

The nomination for these Committees will be received in Notice Office upto
12 Noon on the dates mentioned for the purpose. The elections, which will
be conducted by means of the single transferable vote, will be held in the

Assistant Secretary's Room (No. 21) in the Parliament House between the
hours 10.80 A.M. and 1 P.M.

NAWAB SALAR JUNG BAHADUR (ADMINISTRATION OF ASSETS) BILL.
The¢ Minister of Home Aflairs and the States (Sardar Patel): 1 beg to
move for leave to introduce a Bill to provide for the administration of the agsets
of the late Nawab Salar Jung Bahadur of Hyderabad and for matters connected
therewith.
Mr. 8Speaker: The question is:

“That leave be granted to introduce a Bill t» provide for the administration of the

assets of the late Nawab Salar Jung Bahadur of Hyderabad and for matters connected
therewith.”

The motion was adopted.
Bardar Patel: I introduce the Bill.



REPEALING AND AMENDING BILL

The Minister of Law (Dr. Ambedkar): I beg to move for leave to introduce
a Bill to repeal certain enactments and to amend certain other enactments.

Mr, Speaker: The question is:

“That leave be granted to introduce a Bill to repeal certain enactments and to amend
certain other enactments.’

The motion was adopted.

Dr. Ambedkar: I introduce the Bill,

INDIAN TARIFF (THIRD AMENDMENT) BILL
[ AMeNDMENT OF ITEMs Nos. 28(4), 60(8), eTc. To FIrsT BCHEDULE]

The Minister of Commerce (Shri Neogy): Sir, I beg to move for leave to
introduce a Rill further to amend the Indian Tariff Act, 1934.

Mr. Speaker: The question is:

“That leave he granted to introduce & Bill further to amend the Indian Taviff Act, 1934 **

The motion was adopted.
Shri Neogy: 1 introduce the Bill.

TRANSFER OF PRISONERS BILL

The Minister of Home Afiairs and the States (S8ardar Patel): T beg to move:
“That the Bill to provide for the removal from one Btate to another of persons oconfined
in a prison, Le taken into consideration.”

As probably the hon. Memberg of the House are aware, Section 29 of the
Prisonars’ Act provides for the removal of prisoners from one prison to another
so far as provinces are concerned. That is, this would cover only 8tates in
Parts A, C and D of the First Schedule to the Constitution but will not cover
transfer of prisoners between States in Part B to States in other Parts of the
Schedule. In order to provide against contingencies of this nature and also
in the interest of uniformity of law we felt that we should have power to effect
such transfers. In some of the Btates the arrangements for keeping prisoners
are so ineffective and meagre—and several cases of prisoners escaping from
prison have happened where the prisoners have, subsequent to absconding, com-
mitted offences—that it is found necessary to take this kind of power by the
State o1 to enable us to transfe: them to other areas where they will not have
these facilities. We examined the question whether thig could be achieved by
amending the Indian Prisoners’ Act but it was found that since the pith and
rubstance of the Act referred to the subjects within the legislotive ficld of the
Stat=s, we could rot legally do so; it is not therefore, con:peter:t for us to
gecure this object by amending that Act. At the same time the removal of
prisoners from one unit to another is on the Concurrent List and it would be
competent for this House to legislate for such removal. TFor this reason we had
to bring a self-contained legislation before the House. This hasg necessitatec
an amendment to Section 29 of the Prisoners’ Act which would strictly be
confined only to transfer within a particular State.

(2857)
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Mr. Speaker: The question is:

“That the Bill to provide for the removal from one State t another of persons confined
in a prison, be taken into consideration.

The motion was adopted.

Mr, 8peaier: We will now take the Bill clause by clause.

There is an amendment by Mr. Reddi to clause 3. Does he wish to move
that?

8ardar Patel: I accept that,

Mr. Bpeaker: I will place clause 2 first. The question is.

*“That Clause 2 stand part of the Bill."”
The motivn was adopted.
Clauss 2 was added to the Bill.

Shri P. Basi Reddi (Madras): 1 beg to move:
“That in sub-clause (2) of clause 3, the words ‘in the first State’ be omitted'.

Mr. Speaker: T understand the Minister is accepting the amendment. So I
put it to the House.

The question is:

“That in sub-clause (2) of clause 3, the words ‘in the first State’ be omitted’’.
The motion was adopted.

Mr, Speaker: The question is:

“That clause 3, as amended, stand part of the Bill".

The motion was adopted.

Clause 8, as amended, was added to the Bill.
Mr. Speaker: The question is:

““That Clause 4 stand part of the Bill".

The motion was adopted.

Clause 4 was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Enacting Formula were added to the Bill.
Bardar Patel: T beg to move:

“That the Bill, as amended, be passed’’.

Mr. Speaker: The question is:

‘“That the Bill, as a ded, be p d”.

The motion was adopted.

DRUGS (CONTROL) BILL
The Minister of Industry and Supply (Dr. 8. P. Mookerjee): I beg to move:

“That the Bill to provide for the control of the sale, supply and distribution of drugs.
be taken into consideration.’’

The House will recall that after devaluation it was decided by Government
to pass an Ordinance to control the prices of some drugs which it was thought
would specially be affected on account of the fluctuations in prices due to de
valuation.  Aecording to the Constitution as it then stood, it was not pnssible
for Government to have an all-India legislation.
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The Ordinance which wag promulgated by the Central Government applied
only to the Centrally Administered Areas, and similar Ordinances were promul-
gated in the different provinces and States of the country. Now, this Ordinance
is going to expire in the next few days and it has been decided in consultation
with the State Governments that the Ordinance should be transformed into
Law passed by Parliament. Bo far as the States are concerned, Madras,
Madhys Bharat, Uttar Pradesh, West Bengal, Orissa, the Punjab and Mysore
have already 1cplaced their Ordinances by Acts of their Legislatures, and other
States ulso propose to do the same. Of course they have made some minor
ulterations  So fur as we are concerned, today we are thinking only of the
Centrally Administered Areas, the most important of which is Delhi. 1 have
been assured by the Heads of these Administrations that the Ordinance has
worked fairly well. The reuson why the prices in respect of most of these
drugs have not fluctuated to a very large extent is that as a matter of policy we
decided to raise the import of some of the special drugs which would be requir-
ed for the country's use. In fact, the House will be interested to know thug
the import ceil'ng for the half year ending December 1949 for drugs and medi-
cines was Rs. 304 lakhg and the ceiling for the current balf year has been raised
to Rs. 853 lakhs, and a portion of that—more than Rs. 100 lakhs—has been
allotted to the dollar area. Thig is a non-controversial measure. It is an Acd
the object of which is to supply drugs to suffering people, and I am sure tha
Members of the House will give it their fullest support.

Shri Kamath (Madhya Pradesh): Are all drugs good?

Dr. 8. P. Mookerjee: So far as the amendments are concerned, there are one
or two verbal changeg which have been suggested and 1 am prepared to accep
thern when these amendments are moved.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for the control of the sale, supply and distribution of drugs,
be taken into consideration.’

Shri T. T. Krishnamachari (Mad as): 1 have only to mention one or two
minor details in regard to the administration of this measure for the consi-
deration of the hon. Minister. The hon. Minister himself stated that circums-
tances have changed with regard to the control of drugs. Under entry 19 of the
Concurrent List of S8chedule VII of the Constitution, the Centra] Government
has got powers to enact a Drug Control Act, which includes the control of the
sale, supply and distribution of drugs. 8o, it would seem that thongh this
particular Bill is to replace an Ordinance, it would be better for the Central
Government to undertake s comprehensive legislalion which will apply uni.
formly all over the country and thus replace the various pieces of Btate legis.
lation which vary in detail and also in the manner of its administ ation. Tlis
is one point which I would like to submit to the hon. Minister and to the
Government.

The sccond point that T would like to raise is this that in the administration
of this measure T wonder if the Minister or his Department have taken aceount
of the experience of the Government of India in the operation of « similar
measure that existed duvring the war period. After initial difficulties and per-
haps mismanagement the then Government of India were rble to evolve a
very satisfactory method of drug control which not only provided for the supply
of medicines to people st reasonable rates but also ensured to the trade a rea-
sonable amount of profit. The operative clause in this particular measure is
clause 8 which allows the Government to notify the drugs to which this Act
applies and provision is also made to give the Government I}ower to regulate
prices. These things require very careful examination, and I must say thaj
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in view of certain defects which have been pointed cut to me by the trade,
I feel that the persons who have bestowed attention with regard to the adminis-
tration of the Ordinence which this Bill seeks to replace, have not given enough
attention to this mutter. For one thing the complaint is general thut in cer-
tain types of drugs, the margin allowed to the dealer is not adequate, and in
assessing the murgin of profit, Government have not tuken into account the
fact that most of these drug-dealers in places like Delhi and other Centrally
Administered Arcas are not themselves importers in the first instance, bub
have to purchase their requirements through dealers in Bombay and that in
Bombay a very hugh rate of sales tax is in operation. Fven though the Bombay
Sules Tux Act rermits a small rebate on up-country despatches, nevertheless
it means that a large portion of the profit that is allowed to the dcalers is taken
awuy. The second factor is the cost of transport. The important drugs are
being transhipped Ly air, «nd the cost of this type of transit consumes from
8 to 5 per ceut. of the listed price of these drugs. If without tuking into
account the operation of the sales tax in Bombay and the cost of air {reight,
eomebody fixes the profit at 10 or 12 per cent. to g deualer, obviously the dealer
is not interested in making available the important drugs that the people need.
Therefore I wculd like the hon., Minister to impress upon hiz advisers in
his Department that they should go into the matter more fully, taking the
trade into consuitation, before fixing the prices, and I would once again com-
meund to him the example of the Government in regard to the administration
of controls during the war as worth while following.

The second factor that I would like to mention is that in drawing up the
list of articles that come within the scope of a measure like this, the more
important ones that are 1.eeded daily are left out. For instance, I was told that
ordinary things like Andrews Liver 8alt or Eno’s Fruit Salt is left out on the
supposition, 1 suppose, that there are plenty of such goods available in the
muarket ard therefore the prices will not rise, and the normal factors which
determine prices will operate. Sometimes, drugs which have really no market
at. all ure listed. 1 think if there is to be drug control, the schedule should be
comprehensive and should cover practically all the more important drugs so far
as the consumer is concerred.

The third thing that I would like to mention is this. Fven though it is
a fact that the State Governments copy the list of drugs brought under con-
trol by the Central measure in the application of such controls to the pamticu-
lar State, it is not always done, and where it is done, the mistakes of the Cen-
tral measure are also copied. Therefore, the Centre has got to be very care-
ful in drawing up the list. The second consideration is that the Centre having
power under Entry No. 19 of the Concurrent List of Schedule VIT, it is worth
while for the hon. Minister either himself or through the Health Ministry to
ask for the details of the scope and working of the State control meusures so
as to ensure uniformity even before introducing a comprehensive measure in
this House. 1 do hope that these minor points will be attended by the hon.

Minister.

Dr. Deshmukh (Madhya Fradesh): There can be no quarrel with the
main provisions and purpose of the Bill that has been placed betore the House.
But, so far as the nature of the Bill is concerned, I would cortainly agree
with my hon. friend who has just sat down that & more comprehensive legis-
lation would probably sarve a better purpose.

1 wish that the hon. Minister had given us a little more ‘nformation aboud
the way in which this Ordinance worked during the time it was in operution,
whether there huve been sny prosecutions, whether there have been any cases
brought t tle notice of Government, and if so, how they have been dealt
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with and whether on the whole the control that has been exercised as a result
of this Ordinance has been effective and in the public interest. He will pro-
bably give this information when he raplies.

There are cne or two questions which I would like to refer to specifically,
The complauint of people that very often drugs are sold at blickmarket prices
is by no means rure. This happens in different ways. It also happens some.
times that thers is blackmarketing so far as a particular make of the drugs is
concerned. A certain make is more popular than the others. Tn spite of the
fuct that some chemist has stocks of u certain article, simply becuwuse it is
more cfficacious in the opinion of some medical practitioners, there is a ten-
dency to charge higher prices. I would also like to know whether besides the
ordinary police vigilance and police administration, there iz any other agenoy

by which any control or supervision is exercised on these various shops and
deulers.

Thirdly, I would also like to ask him whether he is denling with the issue of
licences for the importing of these drugs. So faur as my information goes, this
is doneg by the Commerce Ministry. As far ag I am aware, for the current six
months, licences have been issued only for Rs. 1,10,000 as against a require.
ment of Rs. 850 lukhs or 345 lakhs as stated by the hon. Minister. T know
it as a positive fact that licences have been issued only for Rs. 1,10,000. The
natural result is that, at the present moment, there ig hardly any penicillin
available in Delhi. A lot of people have complained to me that penicillin wkich
i8 being very largely used and which we are also trying to manufacture in
India, is very scarce at the moment. I hope the hon. Minister will kindly
obtain the figures from the Commerce Ministry if what I say is true. There
is also the common complaint so far as the giving of the licences is concerned,
A particular firm which is a whelesaler and is importing from Western Germany,
was given licence to the extent of Rs. 11 lakhs last year. Naturally, o firm
that distributes drugs on such a large scale, will have certain administrative
arrangeraents.  For the next six months, however, this particular firm has
been given licence for about Rs. 50,000 only. This is the sort of thing that
is happening so far as licensing is concerned and some new-comers also have
been given licences worth Rs. 30,000 each. In all probabiiity, they have no
arrangements for the distribution of these drugs and there will probably be
the usual story of these licences falling into the hands of somebody else and
the consumer being required to pay higher prices. This is also one of the
points that I would like my hon. friend to consider and see namely that, while
we empower Government with all the powers that are provided in the Bill,
they are properly administered or not and whether there is any room for ecm.
plaints. He should also make every effort to see that there is proper super-
vision and control.

Prof. Ranga (Madras): I would like to register my oft-repeated demand that
the hon. Minister for Industry and Supply who is elso inchurge of these
controls, should not lcse any more time in getting a scientific study mnde of the
way in which these controls have worked and the results of their working. In
England they have made such & study. Buch a study has been made in varl.
ous other countries also. For the last three or four years, I have been making
this demand. But, no effort has so far been made in this direction. I nagree
with my hou. friend Dr. Deshmukh in his plea that the hon. Minister may
give us at least a brief account of the experience of his own Minietry in regard
to the working of these controls. Generally speaking, it is the educated peo.
ple who deal in these articles, that is dootors and people in charge of dispen.
saries, and the chemists. We must also remember that even educated pcople
are often-times cbliced to pay blackmarket prices just because they are no
able to get these things from the chemists. It also happens that in somo of
our mofussil areas, doctors themselves are not above getting into some sory
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of arrungement with the chemists, and the doctors issue prescriptions, and
when the poor peopie go to the chemists, they are not able to get vhese medi.
cines unless they pay blackmarket prices. Therefore, we would like to kuow
what steps the hon. Minister proposes to tuke, or he is taking already, both
here in the Centrally Administered Areas as well as in the other States to pro-
tect the people from these blackmarketing operations in the distribution of

these drugs.

Dr. 8. P. Mookerjee: 1 shall be very brief in my reply. The first point
raised by Mr. T. T. Krishnamaocheri is that it may be desirable to have an all
India legislation regerding drug control. That matter hus beeu referred to the
States. But, genevully speaking, they are reluctant to have an all Indix legis-
lation. They would rather prefer that each State may be allowed to have its
own legislation within & general frame-work which may be approved Ly the
Central Government. But I am quite prepared to take up this matter again in
consultation with the Ministry of Health. I know certain good results will
follow if such a course is adopted. Our uttempt will be to see that these drugs
are avsilable in suflicient quantities so that there may bhe no need for control ub
all. That would be the best solution.

The second question which Mr. T. T. Krishnamachari asked was whether
we followed the system which was evolved during the war, when
there was a large scale control over drugs? In fact the basis of this
new Ordinance is closely related to the system which was then spproved.
When the officers worked it out they had before them the entire structure of
organisation and administration  which worked with a considerable
amount of success during the war period. We bore that fact in mind.

With 1egurd to the way in which this has worked, as I said in the beginning
of my remarks, we are concerned with only the Centrally Administered Areas. I
have got here a report of the Director, Health Services, Delhi. According to
him the Ordinance has proved very helpful both to the Administration and to
the public.  Blackmurket or rise in prices has beer practicsily nil.  There
were a few prosecutions, only two or three, since the promulgation of the
Ordinance and they reculted in the temporary cancellation of the licences of

the dealers.

Severnl of my fricnds have asked me whether any compleints have been
received regarding the working of this control. Usually what T have found ia
that some Member or other of this House receives information of breaches of
the control order much more quickly than even Ministers of the Government.
8o far as my recollection goes there has not been one single instance of allega-
tion of the breach of this control order. That, I believe, is sufficient proof that
things have worked fairly satisfactorily.

It was said that the traders went to Mr. Krishnamachari and complained
to him that the rate of profit was not quite satisfactory in some cnses. Ag «
result of my enquiry I find that the trade has not complained to the Adminis-
tration at ell. 1f there had been any traders who have specially complained to
Mr. Krishnumachari I would request him to tell them to go to the Chief Com-
missioner and point out to him what exactly their difficulties have been. In fact
I find that the margin of profits which we have allowed varies in miny cases
from 26 to 83 1/3 per cent. If thers are certain traders who are not satirfied with
this margin of profit it will be very difficult for Government to sutisly them.
As regurds the rates I may assure the House that they were decided upon in
consultation with the representatives of the trade and some of our officers

went to Bombay and fixed up the schedule......
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8hri T. T. Krishnamachari: On a point of information I may say that I
bave got bez:e 8 copy of a letter written to the Under-Secretary to the Govern-
ment of India, Ministry of Industry and Supply drawing their atfention to cne
particular item, namely, Cibazol, manufactured by Ciba Ltd., on which the
profit that has been allowed is only ten per cent. and that is taken away by the
Bombay sales tax and the transit from Bombsy to Delhi.

Dr. 8. P. Mookerjee: That was perhaps so when the rates were originally
fixed. 1f there are particular cases where the matter will huave to be re-
examined, Government will be prepared to do so.

~ Although the total number of categories of durgs is only ten, the actual num-
ber of iterss comes to 2,000. What Government were anxious wus that they
should not unncessarily increase the bulk and thus not be able to control. It was
much better to have g shorter list and have an effective nontrol. Of course
that matter can be examined.

Lastly, my hon. friend Prof. Rangu asked how exactly the controls worked
in different parts of the country. Actually my Ministry 18 20t responsible for
the working of these controls. The powers have been delegated to the Admiuis-
trations concerned us it is only thus that the control can be worked. The re-
ports which 1 have seen indicate that the control has worked fairly satisfacto-
rily.

Prof. Ranga: T want a special enquiry to be conducted.

Dr. 8. P. Mookerjee: I agree with Prof. Ranga that up till now we have not
been sble to hold any special technical enquiry regarding the working of the
controls. ln tact the enquiry has been perhaps on the other side: there bas
been a 11 re scientific enquiry as to how the controls can be evaded.

As regards the other suggestions which hon. Members have made I shall con-
sult tha Health Ministry and if any suitable action is to be ‘sken we will take
the necessary steps.

Dr. Deshmukh: What about licences?

Dr. 8. P. Mookerjee: I have called for the information and after lunch I
will give the hon. Member the information that he has asked for. Accord-
ing to the ficures I have got for the half year ending December 1949 the impors
ceiling was 804 lakhs of which 100 lakhs was from dollar area. Prior to deva-
luation this was only 40 lakhs, so that we have increased the doilar allotment
by 60 lakhs for the hulf year ending December 1949. The totnl as I said came
to 304 lukhs. How much of this has actually been granted I shall get the
information. When we continue the further consideration of the RBili thut in-
formation will be supphed.

Shri Biswanath Das (Orissa): What was the reason which led Government
to allow these people & profit of 30 per cent. on some medicines ?

Dr. 8. P. Mookerjee: That includes the dealer’s commission and his char-
ges for storage, etc., which varies between ten per cent. und 30 per cent.

Shri Biswanath Das: It is excessive and high.

Dr. 8. P. Mookerjee: It may he in some cases.

Mr. Deputy-Speaker: The question is:
““That the Bill to provide for the control of the sale, supply and distribution of drugs,
be taken into consideration.”

The motion was cdopted.
The House then adjourned for Lunch till Half Past Two of the (lock.



The House reasecmbled after Lunch at Half Past Two of the Clock.

[Mz. Speaxer in the Chair)
EXTENSION OF SESSION OF PARLIAMENT

Shri Sidhva (Madhys Pradesh): Sir, before you start any business, may 1
enquire if the session is to be extended would it be apgounch early, so th.f:
Members who want to send in questions can have sufticient time? Ten days’
notice is required and that is why I am raising this point.

Mr. Speaker: I may give the Merubers one fucility. They can send me

questions in anticipation of extension. They need not wait till the extension
is announced. That will serve the purpose.

8hri 0. Subramaniam (Madras): Up to what date?

Mr. Speaker: It is very difficult to say up to what date. But Mr. Sidhva
knows best. I shull try to make some departmental allotment and all that.
But whatever that may be, so far as Mr. Sidhva is concerned, he knows and
he is always far in advance. I do not think I am giving out s secret if 1 tell

the House that it was on the Oth of January that Mr. Sidhva tabled questions
right up to the 12th of Aprill

An Hon, Member: How are we to know what particular Ministers will be
replying to questious on particular dates?

Mr. 8Speaker: That I shall arrange and send a circular. Of course this is on
the assumption that the session will be extended. It may not be extended.
Then of course the further notices will fall through, and I suppose hon. Mem-

hers will not insist that because this announcement was msade, therefore we
must sit longer!

DRUGS (CONTROL) BILL—concld.

Mr. Speaker: The House was discussing the Bill to provide for the con-
trol of the sale, supply and distribution of drugs. Now we will take up the
Rill clause by clause. T shall take up those clauses collectively in respect of
which there are no amendments. The question is:

“That clauses 2, 3 and 4 stand part of the Bill.”
The motion was adopted.
Clauses 2, 8 and 4 were added to the Bill.
Shri P. Basi Reddi (Madras): I beg to move:
“That in part (¢) of clause 5, for the word ‘article’ the word ‘drug’ be substituted’.
Dr. 8. P. Mookerjee: I am prepared to accept that amendment.
Mr. Speaker: The question is:
““That in part (c) of clause 5, for the word ‘article’ the word ‘drug’ be substituted’’.
The motion was adopted.
Mr. Speaker: The question is:
“That clause 5, as amended, stand part of the Bill"".
The motion wasz adopted.
Clause 5, as amended, was added to the Bill.
Ciause G was added to the Bill,
8hri Munavalli (Bombay): I beg to move:

*“That in clause 7, after the words ‘Chief Commissioner’ oocurring in the last line, the
words ‘or other officer, empowered in this hehalf, hy the Chief Commissioner’ be inserted.”

(2364)
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1 beg to submit that under this clause ‘any person having in his possession
& quantity of any drug exceeding that permitted by or under this Act shall forth-
with report the fact to the Chief Commissioner or other officer empowered im
this behalf Ly the Chief Cowmissioner empowers other officer besides the Chief
Cormissioner.  But this part hus been omitted in the latter portion of the
clause where it says ‘and shull take such action as to the shortage, distribution o
disporul of the excess quantity as the Chief Cominissioner may direct’. I intend
to fill up this lacuna by this amendment by saying ‘and shall take such action
as to tho storuge, distribution or disposal of the excess quantity as the Chief
Commissimer or other officer, empowered in this bebalf, b e Chief Com-
misioner may direct’. If this amendment is vot accepted, wgat will happen is
that the other officer who is empowered in this behalf by the Chief Commissioner
and to whom the matter has been reported will not know what he should do,
after the natter is reported to him, as envisaged, in the above clause. So, in
order to erpower himm w issue orders us to the storage, distribution or disposal,
I think this amendment is necessary. I hope the hon. Minister will accept ib.

Dr. 8. P. Mookerjee: I have been advised that this is not necessary. The
Chief Commissioner has the power to delegate, whenever he is required to do so.
Bo far us the action to be taken is concerned, there the direction that the Chief
Commissioner may issue may be according to rules under clause 17. From thab
point of view 1 have been advised that it will not create any lacuna or difficulty
if the clause is left as it has been drafted.

S8hri Munavalli: Then 1 do not want to press it.

Mr. Speaker: 1 find thut Mr. Reddi’'s amendment is to the same effect. Bo
I will now put the clause.

The question is:

“That clause 7 stand part of the Bill.”

The motion was adopted.
Clause 7 was added to the Bill.
8hri Munavalli: T beg to move:

“That in clause 8, for the words ‘any drug within the limits us to guantity, if any, imposed
by this Act’ the words ‘any drug, within the limits of the quantity, which is imposed, by
this Act’, he substituted.”

I wanted to make it more clear and I have nothing to add further than wha$
has been stated in the amendment.

Dr. 8. P. Mookerjee: This is not necessary. It ia a question of changing the
language. We may leave it as it is.

Mr. Speaker: Is the hon. Member agreeable to it?

8hri Munavalli: I do not wish to press the amendment.

Mr, Speaker: The question is:

““That clause 8 stand part of the Bill."

The motion was adopted.

Clause 8 was added to the Bill. .

Shri P. Basi Reddi: I beg to move:

“That in sub-dlanse (1) of clause 9, the words 'if the umount of the purchuse is five
rupees or more, in all cases. and. if the amount of the purchase is less :han five rupees,
when so requested by the purchaser’, be omitted®’.

I submit that the bulk of the purchases is less than Re. 5. 8o, if the limié
is put at Rs. 5, the very object of the clause is defeated. I, therefore, submiy
that this limit of Ra. 5 may not be imposed so far as these cash memos are
concerned, because, as T said, in most of the cases the value of she purchase
happens to be less than Rs. 5. 1 hope the hon. Minister will accept the amend-
mend, !
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Dr. B, P. Mookerjee: It is not really necessary to have this amendment. 1t
the purchaser so desires, he can get the receipt. But if you make it c.mpul-
sory, there might be complications. And all the administrations have reported
ghat it has not created any difficulty. I oppose the amendment.

Shri P. Bagi Reddi: Sir, I do not press the amendment.

Shrl Hossain Imam (Bibar): Is there any sales tax on drugs?
Dr. 8. P. Mookerjee: Yes.

Shri Hossain Imam: Then he must issue the receipts. I1f it is wmade
necessary to issue receipts then how does it complicate matters?

Mr. Speaker: So 1 will put the clause to vote. The question is:
“‘That clauss 9 stand part of the Bill.”

The motion was adopted.

Clause Y was added to the Bill.

Shri J. R. Kapoor (Uttar Pradesh): Sir, I find that a supplementary Lisb,
No. 1, of further amendments has just been placed before us and therein I find
that the hon. Minister proposes to move an amendment similar to the one that
{hhad tabled. If he is going to move that amendment I will be satisfied with

at.

Dr. 8. P. Mookerjee: Yes.
Shri J. R. Kapoor: Then I am not moving mine.

Dr. 8. P. Mookerjee: I beg to move:

(i) "“That in the marginal heading to clause 10, for the words ‘exhibiting price list’ the
words ‘exhibiting list of prices and stocks’ be substituted.”

(ii) “That in sub-clause (1) of clause 10 for the words ‘to exhibit on the premises a
price list of drugs held for-sale’ the following be substituthed :

‘to exhibit on the premises o price list of drugs held for sale and the quantities of
such drugs in his possession’.’’

1 accept the general principle underlying the amendment proposed to be
moved by Mrv. Kapoor, namely, that apart from prices there should be some
publicity given about the stocks held by the dealers. I propose to achieve the
sam> end by amending clause 10 in the way I have suggestod. In other words,
according to the orders which the Chief Commissioner may issue, it will be for
him to indicate how exactly the rtocks should be publicised. Mr. Kapoor
suggested that it should be done day to day. Well, that might be administra-
tively difficult but we might have the list hung up and then it might be amended
and brought up-to-date, say, at the end of each week. 8o 1 accept the principle
of his amendment and I suggest the House may adopt it in the way in which
I propose to give effect to it.

Mr. Bpeaker: As regards the first amendment, I might say that I have
ruled in the cases of 8o many amendments here that the marginal note does
not form part of the Bill. So, I would not put that to vote but the draftsman
will see to it that he corrects it. Accordingly, I will put only the second one.
Amendment moved:

“That in sub-clause (1) of clause 10 for the words ‘to exhibit on the premises a price
list of drugs held for sale’, the following be aubstituted :

‘4o exhibit on the premises a price list of druge held for sale and the quantities of

such drugs in his posscssion’.

Shri J. R. Kapoor: I think even according to the amendment proposed
by the hon. Minister, it will be incumbent on the dealer to show, along with
the prico of drugs, the stocks that he has in his possession, and the question
of the weekly list showing the quantity of drugs in his possession does not arise.
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Just as the price list will be hung up, so also the stock position will also ba
indicated along with the prices. Whether it is daily or weekly or fortnightly,
whatever ib be, that rule will apply both to the price list and to the stocks.

M
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(IEnglish translation of the above speech)

Khwaja Inait Ullah (Bihar): I wish that the list that is hung should be
in English and Hindi both. Because generally a majority of the customers
do not know English. Moreover as Hindi has beccome our national language
therefore we ought to support Hindi. Therefore the list should be in both the
languages and the signature of the proprietor also should be wupon the list.
Because when a shopkeeper is detected then he alleges that the list in question
was not his and somebody else has placed the list there. The result is that

when a case is filed against him he goes scot-free. Therefore his signature
must be there so that he may be held responsible for that.

free< oftee o F awaa § 5 &9 & 9y @ & s |

Mr, Spedker: I think this would be incorporated in the rules
that are framed.

Dr. 8. P. Mookerjee: The rules may provide for it. In fact, so far as my
fnformation goes in some places the language of the Btate also is used—it may
not be Hindi, it may be some other language; for instance, my friend the
Defence Minister wants that it must be Gurmukhi in Punjab.

8o far as the signature is concerned, my friend has apparently some actual
experience fromi which he is speaking. But even the signature may be denied;
if the dealer wants to deal with it in a particular way he may deny the signature
too. Any way the suggestion will be borne in mind,

Mr. Speaker: 8o I will put the amnendment as it is. The question is:

‘That in sub-clause (1) of clause 10 for the words ‘to exhibit on the premises a price
list of drugs held for sale’, the following be substitated :

‘to exhibit c¢p the premines a price list of drugs buld for sale and the quantities o
such drugs in his possession’.’”’

The motion was adopted.

Mr, Speaker: The question is:

“‘That clause 10, as amended, stand part of the Bill”,

The motion was adogpted.

Clause 10, as amended, was added to the Bill.
. Mr. Speaker: The question is:

“That clause 11 stand part of the Bill”,

The motion was adopted.

Clause 11 was added to the Bil.
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Dr. S. P. Mookerjee: I beg to mnove:
“That for clause 12, the following be substituted :

12, I'rohibition or regulation of the disposal of drugs.—If in the opinion of the Chief
Commissioner it is necessary or expedient so to do, he may, by order in wiiting,—

(a) prohibit the disposal of any drug except in such circumstances and under such
conditions as may be specified in the order;

(b) direct the sale of any drug to any such dealer or class of dealers and in such quan-
titien as may be specified in the order:

and make such further orders as appear to him to be necessary or oxpedient in connection
with any order issued undev this section.'”

Clause 12 indicates the powers of the Chief Commissioner in cdse he decides
to take action. In the Ordinance three powers were given to the Chief
Commissioner:

(8) to prohibit the disposal of any drug except in such circumstances
and under such conditions a8 may be specified in the order;

(b) to direct the sule of any drug to any such dealer or class of dealers
and in such quantities as may be specified in the order, and

(c) where he had the power to requisition in case he thought such
requisitioning was necessary.

The amendment which I have moved proposes to omit sub-clause (c). This
has been examined in relation to the provisions in the Constitution as to
whether or not such a clause may remain in an Act of the Legislature without
making any specific provision for compensation. Therefore, Government
have decided that it will withdraw sub-clause (c) for the time being and after
faking proper advice do whatever is necessary in the circumstances.

Mr. Speaker: May 1 know the position about Mr. Munavalli’s amendment?

Dr. S. P. Mookerjes: That will not be necessary.

Mr. Speaker: The hon. Minister's amendment is for replacing the presen¥
clause 12 by another clause 12. If that is done the hon. Member will not have
s chance for saying whatever he has given in his amendmens.

Shri Munavalli: T shall not move my amendment.
Mr, Speaker: The question is:
‘“That for olause 12, the following be substituted :

. ‘12, Prohibition or regulation of the disposal of drugs.—If in the opinion of the Chief
Oommissioner it is necessary or expedient so to do, he may, by order in writing,

(a) prohibit the disposal nf any drug except in such circumstences and under such con-
ditions as may be specified in the order;

(b) direct the sale of any drug to any such dealer or class of dealers and in such quan-
tities as may be specified in the order;

and make such further orders ns appear to him to be necessary or expedient in connectiom
with any order issued under this section.’ ™

The motion was adopted.

Mr. 8peaker: The question is:

“That clause 12, as amended, stand part of the Bill.”
The motion was adopted.

Clause 12, as amended, was added to the Bill.
ghri Munavalli: I beg to move:

““That in sub-clause (1) of clause 13, after the words ‘Whoewer contravenes’ the words
‘or instructs his servant or agent to contravene', be insérted.’

I shall also, with your permission, Sir, move the other amendment. 1 bog
$0 move:

“Tg;t in sub clause (3) of clause 13, the words ‘or of some other specified person’ be
omitted.”
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Under sub.clause (8) of clause 18, a person has been giveu the opportunity,
po prove thst he acted under the instructions of his employer or some other
specified person. This sub-clause gives a free handle to the owner, producer
or dealer of the drug to put up some innocent person and escape the respousi-
bility. This evasion ought not to be permitted. If the words ‘a person who
aots under the instructions of the owner or employer’ are used in sub-clause (1),
then this sub-clause (8) would bave been justified. But these words do uot
ocour there. 8o, when a person who is involved is brought up before the court,
he may put up the defence that he acted bona fide under the instructions of
his employer and he will be discharged. So also the person who is guilty by
virtue of instructing his servant or agent to contravene the Act will escape
responsibility. In order to punish such offenders, I think the smendments that
1 have moved are quite essential.

Shri J. R. Kapoor: T think hoth the amendments moved by my hon. friend
Mr. Munavalli deserve to be accepted, and I would request the hon.
Dr. Syama Prasad Mookerjee to apply his mind seriously to them. 1f these
amendments are not accepted, I am afraid the whole of this clause 13 will
become infructucus. Under sub-clause (1) only the actual person who
contravenes the provisions can be penalised, but that very person can take a
plea under sub-clause (3) that he did not contravene the provisions of his own
free will bt the contravention was committed under instructions by
somebody else specifically mentioned by him. That somebody else
can peither be punished under sub-clause (1) nor sub-cluuse (8), because under
sub.clause (1) nobody can be punished unless he himself contravenes_and_ under
sub-clause (8) nobody can be punished if he only acts under the directions of
his employer or anybody else. So, I think that if this clause 13 is to be effective
both the amendments suggested by my hon. friend should be accepted.

Dr. 8. P. Mookerjee: I am advised that it is not necessary to amend
elause 18.

Shri J. R. Kapoor: That is incorrect advice.

Dr. 8. P. Mookerjee: I shall just explain. What is it that is provided
bere? If an employee or servant puts forward the defence that he merely
acted under the instruction of his employer or in the discharge of his duties
to his employer or some other person, it might be a legitimate defence so far
a8 he is concerned, but so far as the offence of the employer or some other
person who may not be the employer at all but a third party is concerned,
they will become the principal offenders.

8hri J. R. Kapoor: How, Sir? How can the person who is not an employar
become an offender?

Dr 8. P. Mookerjes: He may be an abettor of the offence and will be liable
fo punishment. He may be the principal offender also. It is not a question
of employer alone. In fact, if I accept the proposed amendment. I can deal
with only the employer, but the clause as it stands is direoted not merely
against the employer but also a third party whom the servant may disclose and
under whose instructions he might have acted. Even that third party will
become liable under the law. That is why I am advised that it is not necvesary
#0 amend the clause.

Shri J. BR. Kapoor: If the person who actually contravenes the provisions
of the Act proves that he has committed no offence, how can there be any
other person who is guilty of abetting him?

Mr. Speaker: Let us not argue.
Shri Hossian Imam: May I be permitted to say something?
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Mr. Speaker: No. I wanted to say with reference to the contention of
Mr. Kapoor that, ordinarily, in criminal law we do not accept the doctrine of
sgency. But here the doctrine of agency is accepted and the object seems %o
be to catch the principal man and not allow scapegoats to be put up. The
phraseology used is ‘whoever contravenes’. So a person may contravene
through an agent and the agent is not sought to be held responsible. That
seems to be the position.

Dr. 8. P. Mookerjee: That is exactly so, Sir.

Shri J. R. Kapoor: The simple question is this: whether a person who
asks somebody else to contravene will be also liable under sub-clause (1)?

Dr. 8. P. Mookerjee: Certainly.

Shri J. R. Kapoor: Mr. Munavalli’s first emendment makes that poind
very clear.

Mr. Speaker: But the clause as it stands makes that point very clear.
1t is actually more stringent than what the hon. Member seeks to do. The
clause as it stands will hold not merely the agent responsible, because the onus
of proving his instructions from the other party is thrown on the agent himself
in the first instance, but the person who gives the directions. FEven if the
offender pleads his defence on that ground, he may perhaps make another man
ag the priucipal one, but one does not know whether his defence would be
successful or not.

Shri J. R. Kapoor: But if he does succeed, then no offence would have
been committed by him.

Mr. Speaker: The hon. Member will see that he has to prove it. This
appears to me to be sufficient; of course, the hon. Member is entitled to
have his own views.

Shri Munavalli: In view of the explanation given by the hon. Minister, I
beg for leave to withdraw my amendments.

Mr. Speaker: I have not placed them before the House. I wanted to ask
him but forgot. So, there is no question of withdrawal. The question is:

*“That clause 13 stand part of the Bill”.

The motion was adopted.

Clause 13 was added to the Bill.
Clauses 14 to 15 were added to the Bill.

Dr. 8. P. Mookerjee: I beg to move:
“That in clause 16, the following be added at the end :

‘and the provisions of the Code of Criminal Procedure, 1888 (Act V of 1898) shall, se
far as may be applioable, apply to any search or seizure under this Act as 1.0.:3
apply to any search or seizure made under the authority of a warrant
under section 98 of that Code’.”

The main purpose of the amnedment given notice of on this clause by
Pandit Thakur Das Bhargava, with which I am in agreement, is that in the
3P conduct of searches the provisions of the Code of Criminal Procedure

* 7 should be followed. I am putting that idea in the terms which I have
proposed in the above amendment.

Mr, 8peaker: The question is:
“That in clause 16, the following be added at the end : .

‘and the provisions of the Code of Criminal Procedure, 1898 (Act V of 1898) shall, se *
far as may be applicable, apply to any search or seizure under this Act as

apply to any search or seizure made under the authority of a warrant issm
under section 88 of that Code'.”

The motion was adopted.
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Mr. Speaker: The question is:
“‘That clause 16, as amended, atand part of the Bill”.

The motion was adopted.

Llause 168, as amended, was added to the Bill.
Dr. 8. P. Mookerjee: I beg to move:

“‘“That part (d) of sub-clause (2) of clause 17 be omitted”.

This is just a consequential amendment.
Mr. 8peaker: The question is:
“‘That part (d) of sub-clause (2) of clause 17 be omitted’’.

The motion was adopted.

Mr. Speaker: The question is:
““That clause 17, as amended, stand part of the Bill".

The molion was adopted.

Clause 17, as amended, was added to the Bill.
Mr. Speaker: The question is:

“That clause 18 stand part of the Bill".

The motion way adopted.

Clause 18 was added lo the Bill.

Clauses 19 and 20 were added to the Bill.

Clause 1 was added to the Bill.

The Yitle ard the Enacting Formula were added ot the Bill.
Dr. 8, P. Mookerjee: I beg to move:

‘“T'hat the Bill, as amended, be passed.’’

1 do not wish to make any long speech. I only want to give the House
some information in regard to the value of imports which Dr. Deshmukh
wanted. I give the value of imports between July and December 1949 as
s little over Rs. 8 crores, while Mr, Deshmukh said that his information wos
that it was about Rs. 50 lakhs.

Dr, Deshmukh: If I may correct the hon. Minister, I said that with refer-
ence to imports from Western Germany.

Dr. 8. P. Mookerjee: The total value of imports between July and December
1949 was for Iis. 8,11,76.000, which was composed as follows:—

Rs.
Weet Germany 14,40,000
U. 8. A 1,64,64,000
Canada 1,02,00,000
Bwitzerland 29,68,000
Other countries 1,12,00,000

Dr. Deshmukh: Are these figures for the current year?

Dr. 8. P. Mookerjee: These are figures of imports between July and Decem-
ber 1949. We have made a larger provision for the first half of 1950. Actually
between January and March 1950 licences have been granted for 12 lakhs
of rupees.

Shri Hossain Imam: For all countries put together?

Dr. 8. P. Mookerjee: For the dollar area.
Dr. Deshmukh: I wanted the figures for Western Germnany.
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Dr. S. P. Mookerjee: The hon. member asked for information of the value
of imports between July and December 1949 and he said that only Rs. 50
lakhs worth of drugs was allowed to be imported, while actually licences for
import of drugs worth about Rs. 3 crores were issued.

Dr. Deshmukh: I am sorry my bon. friend has misunderstood me. My
figurcs really related to Western Germany and my information is more or less
correct, )

Mr. Speaker: Whutever that may be the matter remains  inconclusive.,

Motion moved:

“That the Bill, ar amended, be passed.”

Shri Hossain Imam: It is not usual to make u speech at this stage. But
unfortunately I was not present during the general discussion in the morning
and T would, therefore, like to draw the attention of the hon. Minister to
certain lacunae which have crept into this Bill. For instance clause 6 says
that the limitation on the quantity which a man can possess is the quantity
that is necessary.

Mr, Speaker: May I point out to the hon. Mcember that it will be o wrong
precedent to allow a general discussion again,

Shri Hossain Imam: I . just drawing the attention of the hon. Minister
to certain defects which he may rectifv by rule-mnking powers.

Mr. Speaker: But T am afraid it will be introducing a rather inconveniend
precedent. in this House if T were to allow & speech of that type on the Third
Reading stage. The hon. Member may maeke his suggestions to the hon.
Minister and 1 am sure the hon. Minister will give due attention to whatever
suggestions are made.

Dr. 8. P, Mookerjee: I am always prepared to do that.

Mr. Speaker: So, I shall put the question.

The question is:

“That the Dill, as amended, be passed.”

The motion was adopted.

SHOLAPUR SPINNING AND WEAVING COMPANY (EMERGENCY
PROVISIONS) BILL

The Minister of Industry and Supply (Dr. 8. P. Mookerjee) 1 beg to move:

*“That the Bill to make special provision for the proper management and administration
of the Sholapur Spinning and Weaving Company, Limited, be taken into consideration''.

The House is nware of the circumstances under which the Government of
India felt compelled to pass an ordinance for the proper management of the
Sholapur Mills. The Sholapur Mills happened to be one of the largest and
oldest cotton textile mills in India. It has three spinning units consisting
of about one hundred thousand spindles. It has two weaving units consisting
of 2,200 looms. Per shift it is capable of producing 25 to 30 thousand pounds
of yarn, and also 20,000 lbs. or one lakh yards of cloth per shift. 1t was
working two shifts wheu on the 20th August, 1949, the mills were closed down.
‘At that time the mills had ahout 18.000 workers employed in that organisation.
The closure of the mills meant a loss of 25 lakhs yards of cloth per month
and one and a half lakh pounds of yarn.

The House is aware that a representation was made on behslf of a section
of the shareholders of this company to the Registrar of Joint 8tock companies
in Borubay and the (Government of Bombay was moved to order a special
enquiry into the affairs of this company. That enquiry was conducted by
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two special inspectors appointed by the Bombay Government. I need no$
go into the detuails of that enquiry report, but the report revealed that the
mills had been grossly mismanaged by the Board of Directors and the
Managing Agents. It also revealed that the persons responsible for this mis-
management were guilty of certain other acts of omission and commission
which brought them under the purview of the law.

Now the Bombay Government have, after they nccepted the report of the
inspectors; instructed the Advoecate-General of Bombay to take legal proceed-
ings aguinst those persons against whom there were findings of the inspectors.
If the matter had rested there and the law had been ullowed to take its own
course according to the present provisions of the Indian Company Law i8
would not have been possible for the mills to start working soon.

At this stuge the Government of Indin were approached by the Govern-
nment of Bombay and we were requested to take special action in order to
secure the early opening of the mills. As the House is aware, under the
present law we have no power to take over the working of a particular mill
or foctory, unless its working can be cnsured through the existing management
acting under the direction of a Controller who may be appointed under the
Fssential Supplies Act. Here was a peculiar case, where the Managers them-
gelves were unwilling or unable to conduct the affairs of the organisation in
a satisfactory und efficient manner. Naturally if anything had to be done
it had to be done under some specinl provisions of the law.

Wi consulted other interests, apart from the advice we got from the Gov-
ernment of Bombay, lest it should be said that Government were going to
interfere unnecessarily with the affairs of a company and not allowing the
existing provisions of the law to tuke their own course. I placed this matter
before the Standing Committee of the Industrial Advisory Council, where a
lavge number of the leading industrialists of the country were present and
I aleo held personal discussions, ‘while I was in Bombay some months ago.
We got full support fromn the industrialists themselves. It was pointed out
to ns that here was a case where Government could rightly and properly
intervene and that there would be no occasion for any legitimate criticism
coming from any quarter. That gives the background as to how a special
Ordinance came to be passed a few montha ago.

It is now my duty to place this Bill before the House which transforms
the provisions of the Ordinance into a regular Act of Parliument.

A Board of Directors has been appointed which is fairly representative in
character. Although powers were given under the Ordinance to the Govern-
ment of India we thought it desirable to delegate our powers to the Governmen$
of Bombay, hecause we were anxious that there should be some authority ns
near the mills as possible which should be able to deal with the situation as
circumstances would require.

The Board of Directors which has been appointed under the Ordinance
consists of Mr. V. N. Chandavarkar, who is the Chairman of the Bombay
Millowners’ Association. He has been nominated as Chairman of the Board.
The other members are Mr. Tulsidas Kilachand, Mr. Batliwala, Deputy Agent,
Tata Industries Ltd.., Mr. V. D. Sirur of Messrs. Sirur & Co., Ltd., Mr. V. N.
Joshi, Deputy Becretary to the Government of Bombay, Finance Department,
and Mr. Kausik, Director of Industries, Bombay. .

The House will be glad to know that the mill reopened on Saturday, the
25th March, that is about five or six days ago. 20,000 spindles are bein
worked now and the Directors expect to be able to add more spindles nns
looms from time to time until one lakh spindles and 2,000 looms begin to-
work in sbout six months time. The achievement of the Directors has already
done credit to them and has amply justified the intervention of the Govern~
ment in this case.
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Sori Bhatt (Bombay): Sir, on a point of information. Amongst these

directors which ones are the rcpresentatives of shareholders and which ones
shareholders ?

Dr. 8. P. Mookerjee: I shull deal with that point. We have taken the
responsibility for nominating the Board of Directors, which means that Gov-
ernment have taken the responsibility for secing that the mills are properly
worked. I believe some of the members individually are shareholders but ib
was definitely the policy of the Government not to have on the Board repre-
sentatives of shareholders as such. In fact the majority of the shares are
today being controlled by the ex-Managing Agents themselves and that was the
principal difficulty why the mills could not be worked by them under the
direction of any Controller. In fact the Government of Bombay had our
concurrence to appoint a Coutroller but the Controller found it impossible to
function, beenuse the Managing Agents themselves were not prepared 4o
function. I was not prepared to add to this Board at this stage any special
representatives of the shareholders’ group as such. That would have created
complications. The first thing which is necessary now—and that is the strue-
ture of the Ordinance which I am asking the House today to confirm—is tha
the management should be placed in the hands of a group of people in whom
Government will have complete confidence and who will be able to work the
mills without any possibility of any disunity amongst the Directors. Of course
the Governmont have ulso taken the responsibility for finding the finances for the
time being. Undoubtedly in that respect a certain amount of risk has been
taken but the ultimate profit or loss will go to the company. It is not a case
.of the acquisition of the mills by Government: that is a point which I would
like to make quite clear to the House.

As the House must have seen, the provisions of the Ordinance indicate that
the Board should as soon as possible be in a position to hand over the manage-
ment to a properly representative Board of Directors, which I hope will re-
present the majority of the shareholders ultimately. How that is to be
achieved is a matter which I am not prepared to dilate upon at this stage.

Here I must pay my tribute to the Directors who have agreed to shoulder
this responsibility and specially to the Chairman, Mr. Chandavarkar. They are
working without any remuneration. They have not accepted even the Direc-
tor's fees. Of course they may draw the Director’s fees later on when there
is sufficient money available. They have not accepted any allowance, although
T know that two of them, including Mr. Chandavarkar himself, are practically
working for about three days in the week for rununing the mills. They only

accept thew actual out-of-pocket expenses for going from Bombay to Sholapur
and back.

One great advantage which we have been able to secure through this method
of organisation is that the services of some competent technical officers and
also managerial officers have been made available to the mills from the organi-
sations which are now under the control of the Directors, specially of Mr.
Chandavarkar, with a small allowance. By spending only a small sum of money
we have thus been able to get temporarily some efficient managers and technical
.officers. If everything goes on well they would be able to make a profit after
the mills have worked for about six months. I do not however desire to pain®
a very rosy picture before you. But this is the first experiment which Govgrn-
ment have made with regard to the management of a private concern which,
it was alleged, failed because of the malpractices adopted by those who wews
responsible for it managemen!.
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Barring one or two minor amendments I would humbly suggest to the
House that it should not alter the structure of the Bill, because the work has
already started and if later on any difficulty is experienced by Government we
can make such alterations as may be necessary.

So far as the general powers of Government to deal with similar cases
elsewhere are concerned, I should like to say a few words before I conclude.
I have seen a number of requests from some other mills and factories which
have closed down on the alleged ground of irregularities committed by the
management.  One principle, which I think the House will endorse, which
Government have decided to follow is that if Government propose to interfere
in & case such as this it must be done after full and proper cnquiry. If merely
some allegations of mismanagement are made against a private concern, it
would not bs justitiavle for Government to intervene. But once the enquiry
has been made and it appears that the affairs of a company—which of course
is not the paternal property of anybody, it may be that they are only managing
it for the tiine being, but it is the shareholders’ money and public money—are
not managed properly, if it appears that they are unable to do so on account
of gross negligence or otherwise, instead of the long delaying procedure which
has to be followed as now laid down in the Indian Companies Act, there has
to be some quick remedy so that Government may come and take over the
management of such concerns.  Some idea like this we have tried to put
in the Industries Control Bill which the Select Committee has considered. 1
hope the House will have an early opportunity of considering the provisions
of that Bill so that, in csse it is necessary to take similar action in respect of
other concerns where in the national interest Government interference is called
for and justifiable, Government may be able to do so without any difficulty
whatsoever.

Mr. Speaker: Motion moved:

“That. the Bill to make special provision for the proper management and administration
of the Sholapur Spinning and Weaving Company, Limited, be taken into consideration’.

8hri M. A. Ayyangar (Madres): May T say a few words on this occasion?
This is a very auspicious occasion in the annals of the history of the management
of undertakings in this country by the Government. I am extremely glad and
I congratulated the hon. Minister for having started this, and having thus broken
the ice. We have been repeatedly hearing the nauseating complaints from
private agencies and industrialists that State management is absolutely useless,
that they alone are the paragons and that they have improved the industries
in this country. I have always held the view that the State has a right to
step in at all times. There are certain sectors which ought to be taken by
the State, which ought to be Btate-owned, State-managed and State-controlled
fully. With respect to all the other sectors I say that the State must have
a dominating voice in regulating the industries the products of which are
essential to the needs of the community. In certain matters like cosmetics
and other things it does not matter how one industrialist tries to take advantago
of the weakness of the community. But in the larger ficld which caters to the
peeds of the community it is the responsibility of the community as a whole
which is the paymaster both of the employer and the employed. Now, thera
is an unholy combination between these two. I find a tendency on the part
of employers to sell at enormous prices and pay some hush money to labour.
Labour may be satisfied, and between them they think that they are the only
persons who are entitled to command whatever autocracy they may try to
indulge in and impose on the rest of the community. Here is an n}ntnnce
where perforce an industey has been thrown upon the shoulders of the Govern-
ment. The shoulders of the Government are broad enough to take no@ only
thiz industry but many others which may not rise equal to the oceagion  or
which may not manage their units properly. I learnt from the hon. Minister
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of Industry and Supply, in answer to & question a few days ago, that it is
not only this mill but there are sixty and odd mills in this country which have
closed down. I do no‘ know whether it is sixty or sixteen. I would like the
hon. Minister to correct my statement. May 1 know how many other weaviug
and spinning mills have closed down for one reason or snother?

Dr. S. P. Mookerjee: The total number will be about thirty-five.

Shri M. A. Ayyangar: Some of them have closed down for want of cotton;
a second kind huve had to close down due to over-stocks; a third 'kmd for want
of capital; and a fourth kind due to mismanagement. But mismanagement
seems to be common ground for all of them. For, if they had munsnged pro-
perly, those inconveniences would not have arisen. Then, what about those
thirty-four other mills? We are struggling for want of cloth. We have suffi-
ciently allowed and given a large field to private enterprise to manage—or
mismanage—as they liked. We have waited and waited. Whenever  we
wanted to interfery with private munagement, even to a small degree, private
maunagement was up i arms against Government and against 9\'er.\‘b0dy who
had oven suggested it. Then, here, at the very seat of the capital  they used
to hold huge conferences and every man began to cry against and curse the
Government  Whatever they say, could not all of them have orguu.lsod them-
selves and help to improve the management of wesker units? It is after all
one of their own fold who lives in the same presidency—irom ‘Ah.medalmd right
up to Sholapur it is a huge array of mills from end to end, spinning or weaving
or both. Why did thev not organize themselves into one commuunity und come
forward i offer to n;mmqo this?  They would not do it. and they would not
allow the Government also to do it either.

T feel happy that the Government has come forward to take up the manage-
ment in its own hands. The labour will not be thrown out of emplovment.
18,000 people will continue to be employed. And this is not the first instance.
Tu the mntter of the Vizagapatam ship-yard where 4,000 skillad men are employ-
ed, but for the timely help of Governmont they would have been thrown out
of employment. I am glad they have gone to the rescuc of the Vizagapatam
ship-ynrd. T muy differ in the method by which a subsidy or help was given.
T think it must be bolder still that a corporation should be established wherein
the erstwhile management will be only partners along with Government. But
that is another matfer. In this case also this is only one instance—Sholapur.
What about other mills? May I suggest that Government must immediately
establish a corporation or a Board of Trade with power to take over manaxe-
ment of mismanaged industrial units from time to time? They must have a
Board to watch these industries, their management and cater to their needs
from time to time. For all the banks in the country we have a central bank,
the Reserve Bank, which is the eye of all the banks together: it is practically
their soul. Whenever circumstances demand it, the Reserve Bank comes to
the aid of any bank with sufficient finance until it can be resuscitated or
rehabilitated, or if it is impossible to do so, it takes steps to wind it up. Like-
wise there mugt be an expert body with proper men in the art of managing
these industrial undertakings. Managing agents go about, trying to fleece the
public as much as possible, enter into unconscionable bargains, and pay them-
selves ultimately, deluding the companies which have been placed in their
charge by gullible investors, namely, the shareholders.

1 find one clause in this Bill by which the Government in the first instance
appoints the directors and it is qpen to the directors to hand over the manage-
ment to Managing Agents. I would say that { do aot like that. [ do wot
want, when once the Government has taken up the management, that these
cther people should delegate the powers which have been delegated to them.
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1 am sure the hon. Minister will have a watch over this. 1 have no doubt
sbout it. But he is proceeding very haltingly. Why should he not give up this
kind of hesitation and this kind of inferiority cowmplex?

8hri Sondhi (Punjab): Then we shall have to change the Company law.

Shri M. A. Ayyangar: I can change it. I am a little less thick than my
friend Mr. Sondhi, but I have no inferiority complex. On the other hand,
this body, of which my hon. friend is a part, is & supreme and sovereign body,
and it cun do anything except changing u man into & woman or & woman into
e man. I can do anything else in this House. All the existing laws I cen
repeal by cne clause. We have the powers, und in the best interests of the
community we can pass any legislation.

8hri Goenka (Madrus): Subject to the Constitution, I suppose?

Shri M. A. Ayyangar: The Constitution a'so we passed. It is not as if
some other man passed the Covstitution. If you and I do not like it...

B Mr. Bpeaker: Let us not go into side issues. We have got here u simple
ill.

Shri M. A. Ayyangar: T want to encourage Government to go ahend. The
point I was making was this. There is a provision in the Bill that the directors
may hand over the management to Managing Agents. Unfortunately, on
account of interruptions 1 rambled a little. Nevertheless, I humbly submit
that I have been agitating for this. Tt is also one of the clauses in the industrial
policy that was enunciated by our Government and accepted by us on the 6th
April, 19048. Thers must be started an Industrial und Commercial Service in
this country—just as we have an All India Administrative Service and un All
India Police Bervice to take charge of general adininistration. Hereafter
economic administration is more important than even geners]l administration.
The previous Government was more anxious about keeping order in this country
against ourselves because they were foreigners. llereafter order lies in content-
ment and bappiness, in the social and economic welfare of the people; thas
guaranteed, order will restore itself eusily. Thercfore, to take over such
management easily and without any difficulty and run it efficiently, we must
have a number of young men trained for this particular purpose. | wish the
kon. Minister would take advantage of this opportunity and bring into existence
such a cadre as early as possiblo to avoid such institutions once again lapsing
into the hands of another set of managing agents whose management also may
prove perhups to be as bad as the management we are trying to supersede.

I am unable to understand one provision here in clause 8 which seems to
be a little inconsistent with the provision in clause 5. I may not have another
opportunity to speak on it later, and it is not a detail, therefore with your
permission I will refer to it. In clause 8 it says that the (lovernment may
appoint any one of such directors to be the chairman. 1In clunse 5 (a) it says
that these directors shall have the right to choose one of their members to be the
chairman. The (Govermment may choore a chairman, and these directors, if
they are constituted, can choose a chairman. As between the two who is the
overriding authority? 1 am not able to see. Possibly I am wrong—I will be
glad to be wrong. But if I am right the matter must be corrgcted.

1 once again congratulate the hon. Minister for having taken this bold step.
Let him lay his hands upon the other institutions and resuscitate those other
87 odd mills that have been closed down so that the dearth of cloth, in &
country which produces the largest quantity next only to the United States
of cctton need pot again and again make people go naked, half-naked or semi.
naked. Let us clothe ourselves as early as possible. Let us not surrender
ourselves to the whims and fancies of private industrialists whose motive is
profit and not service to humanity.
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8hri 8idhva (Madhya Pradesh): Sir, bow the system of manuging agencies is-
responsible for squandering away the money of the shareholders and the public
is illustruted by the case of these Sholapur Mills which is under discussion. It
should be an eye-opener to those who still advocate that the system of managing
agencies should be retuined. I shall presently show to what extent the managing
agents have embezzled and misappropriated the shareholders’ money, and T must
congratulate the Government for having tuken this bold step for at least saving
some money of the shareholders by taking over control of this mill which is
one of the largest in Asia. This mill was started 74 years ago. It has 1,05,400
spindles and 2,488 looms and its electricity is supplied to the whole of the
Sholapur Municipality. You can understand from this and from the large
number of workers that are employed there as to what kind of a large mill this
was which has been brought to ruination. And that is only on account of the
missanagenient of the managing ngents. From 1927 up to 1947, the highest
dividend declared was Rs. 525 per share. It went down to Rs. 400, then to
Rs. 300 and in 1947 it was Rs. 100. Only in 1948 when the management was
taken over by the ex-managing agent who is now in jsil, it made a loss of Rs. 80

lakhs.

Dr. Deshmukh (Madhys Pradesh): What is the value of a share?

Shri 8idhva: I speak subject to correction, but I think it is Rs. 500 for
ordinary and Rs. 1,000 for preferential shares.

Shri Hossain Imam (Bihar): The face value of the share is Rs. 1,000.

Shri Sidhva: I said I speak subject to correction. But there are two kinds
of shares.

Anyhow, the position ig that the management was very rotten and a majority
of the shareholders were the henchmen of the munaging agents. That being -
80, an individual shareholder could not make his voice felt among the majority.
Only as recently as in December last a mecting of the shareholders was con-
vened and the Morarka family, who have a large stake predominated it by re-
presenting a large number of shareholders by proxy and overruled a very large
number of individual shareholders. It was not possible even to pass the last
balance-shect, report and the accounts.

_This is the state of affairs of the Sholapur Mills. My friend, the hon.
Minister has paid compliments to the new directors. I join with him. They
are men of jutegrity, they are businessmen. But 1 would have wished that he
should have also complimented that section of sharcholders who have been
fighting for the last two vears to see that this Mill should be taken over by
Government. I am sure had they not raised their voice continuously neither
the Government of Bombay nor the Central Government would have taken
this step. Therefore, if the Government are not prepared to pay their compli-
ment, | umn prepared to pay the compliment and I hope the House will join
me in doing so. ‘

Hon. Members: Yes.

Dr. 8. P. Mookerjee: There is no reason for the hon. Member to think that
the Government do not appreciate the efforte of individual shareholders in that

direction,

Shri 8idhva: I am very glad to hear that. Because you mentioned the
directors, I thought the shareholders . . .

Dr. 8, P. Mookerjee: I mentioned them also.

8hri Sidhva: Very well. My point is that these shareholders having realised
that the management was getting really rotten, made a representation to the
Bombay Government on 4th July, 1947. Rather, they made a representation
earlier than that and the Finance Department of the (fovernment of Bombay
appointed a Committee on the 4th July, 1947, to investigate the matter. They
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submitted an astonishing and astounding report in August 1949 about the man-
ner in which this Mill was being run. 1 would not take the time of the House
in quoting some of the important parts of this report which have damaged the
honesty of the managing agents to a very great extent, but I would not refrain
from informing the House that the manner in which this Mill was being run
by the managing sgents showed that it was run not in the interests of the
shareholders but in their own personal interests.

[Mr. Derury SpEAKER in the Chair.]

The munaging agency comprised of five persons, all of the Morarka family.
8hri Ferox Gandhi (Uttar Pradesh): Are they all in jail?

8hri Sidhva: No, no. Only the senior man is in jail.
The report says:

“Frmm all these facts as stated above, it would be seen that the Company is not being
managed efficiently, concientiously and in the best interests of the Company with the result
that the prestige of the Company has suffered and as pointed out hereafter, the financial
position of the Company has also worsened to such an extent that while the, other textile
companies have been able to declare phenomenal profits, this particular Company has to
confess io a huge loss of about Rs. 30,00,000 as per its last Report."”

Shri S8hiva Rao (Madras): May I rise to a point of order? Are these
matters relevant to the Bill under discussion, because I understand that some
of these things are sub judice and 1 do not know if it is proper to make
reference to them on the floor of this House?

Mr. Deputy-Speaker: It is one thing to say that it is irrelevant. It is
another thing to object to it on the ground that the matter is sub
judice. 1 would like to have light from the hon. Minister on the question as
to whether this whole matter is sub judice.

Shri C. Subramaniam (Madras): Whatever is irrelevant is always irrele-
vant. whether it is a matter that is sub judice or not. Anything which is not
relevant is always irrelevant.

Mr. Deputy-8peaker: I understand that. Dut it is one thing to say that
a particular thing is irrelevant, but un entirely different thing to say that the
matter is sub judice and thercfore it should not be discussed. First of all,
before going into the question of relevancy, I would like to know if this matter
is sub judice. There sre many matters which are relevant but if they are
sub judice we ought not to discuss them. 8o, let me first dispose of the pcint
about sub judice. Has the hon Minister got any information on this point?

Dr. 8. P. Mookerjee: I have got the information that the Government ot
Bombay have asked the Advocate-General to take steps for the prosecution of
the offenders.

An Hon. Member: But prosecution has not yet been made.

Dr. 8. P. Mookerjee: As to what subsequent steps have been taken, ete., I
think it will not be desirable to discuss now.

However, I leave the matter entirely in your hands.

Mr. Deputy-Speaker: Prosecution for what? Misappropriation?

Dr. 8. P. Mookerjee: Yes, for the same things which my hon. friend Mr.
Sidhva has mentioned just now. After all, Government have considered the
Report and the action taken by them is before the House. You are flogging
a dead horse so far as this matter iz concerned.

Prof. Ranga (Madras): May I know if the Report has alresdy been pub-
lished and it is public property?

Dr. 8. P. Mookerjee: Is it? I do not know if it has been published.
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8hri 8idhva: May I be permitted to state one $hing? My hon. friend Mr.
Shive Ruo says that this matter is sub judice. Probably he does not know
that this Report is the Report of u Committee which was appointed by
Government of Bombay. 1t was submitted to that Government and it has
been published in The Bowmbay Chronicle of 25th May, 19. [ am quoting
fror: that Report.

Mr. Deputy-Speaker: When was the case launched ?

Dr. S. P. Mookerjee: No case was launched.

Mr. Deputy-Speaker: Was it a Departmental enquiry or was the matter
placed before the police as a result of an action taken in & court of law?

Dr. 8. P. Mookerjee: The matter is under Police investigation.
Prof. Ranga: But Police investigation is another matter.

Mr. 'Doputy-Speaker. Police investigation does not make the matter
sub judice. So, let me know from the hon. Member how far this is relevant.

Bhri Sidhva: To me it is relevant in this sense, that there has been mis-
appropriatidn.

Shri Joachim Alva (Bombay): I want to correct you, Bir. Police
investigation started at the instance of a court of justice is sub judice.

Mr. Deputy-Speaker: I want to know whether the Police investigation is
at the instance of a court? Unless a matter is filed as & com-
plaint and it is referred to the Police for investigation under Bection 200, the
matter would not be sub judice. May 1 know from the hon. Member if any
formal compluint has beeu filed before any Magistrate and thereafter investi-
gation is being carried on at the instance of the court?

Shri Sidhva: No, Bir.

Mr. Deputy-Speaker: Then there is no question of sub judice in this
matter. Now, may I know from the hon. Member what is his object
referring to this Report so far as this Bill is concerned?

Shri Sidhva: I am quoting from the Report for this reason, namely, that
I want to show that the shareholders are responsible for getting this Com-
mittee appointed and this Report being made by the Members of the
Committee. I want to cite to the House the manner in which this Mill has been
managed.

Prof. Ranga: You mean, mismanaged?

in

Shri Bidhva: Yes. and T also want to show the way in which these, Manag-
ing Agents were functioning. 1 am quoting from the various chapters of the
Report just to show who is responsible for squandering away large sums of

money belonging to the shareholders, resulting ultimately in Government’s
taking over of this concern.

Mr. Deputy-Speaker: Order, order. I have heard sufficiently. The hon.
Member evidently is not only speaking to the Members of this House but is
speaking to people outside also. He is trying to show the justification for
Government taking charge of this Mill. Mismanagement. has taken place
and he wants to prove that this is the proper occasion for Government to
atep in, lest others may say that Government are encroaching upon a private
industry which has not been reserved under the terms of Government’s indus-
trial policy as a State onterprise. This is not reserved for State enterprise
and therefore the hon. Member is really trying to lay the foundation for
showing that the Ordinance that was issued was, to some extent, necessary.
Therefore. his observations are entirely relevant and he may go on. He need
not read the whole Report.
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8hri 8idhva: No, Sir, I will not.

I was quoting certain paragraphs from the Committee’s Report as regards
the way in which this concern was mismanaged by the Managing Agents.
The Report also says :

"In. 1942-43, there was found to he a shortage of about 1,00,000 seors of cotton or
kapas in the Latur Factory; but no inquiry appears to have been instituted for ascertaining
the cause of this shortage and no explanation seems to have been demanded from the
Manager in charge at that time. The circumstances indicste that, although the kayas was
purchased, the cotton resulting from it, had not been received in the Migl".

Then the Report goes on further to say:

_"We find that, contrary to the generally expected data and the data furnished by the
mill Engincer himself, the acual coal recorded as consumed exceeds very considerably the
quantity which should Le legitimately consumed according to the said data’’.

I do not wish to go into details. But I want to quote one more passage
from the Report:

“Reprchensible misapplication of the Company’s funds though the above instance shows,
o still graver scandal is disclosed in the debiting to the Company of the marriage expenses
incurred in respect of the brother of the Managing Agent.”

Startling revelations are made in the Report.

Mr. Deputy-Speaker: Is it one of the terms of the Managing Agency?

Bhri 8idhva: You will be pleased to notice with what saffrontery the
Managing Agent has acted. He has had the audacity to spend the funds of
the Company on ibe wedding of his brother to the tune of Rs. 1 Lakh.

An Hon. Member: Is this brother in jail?
Shri Sidhva: No.
Prof. Ranga: Say ‘not yet'.

8hri Sjdhva: The Report further discloses that when the Committee de-
manded certain account books and vouchers, the Munaging Agent was efraid
and intentionally avoided producing them, because he had relied all along on
the strength of his shareholders over whom he had control and the majority of
whom he knew were with him, and he was now afraid that he may be let down.
He had also realised that the Indian Companies Act was very defective as far
as the managing agency clause was concerned, so that he wquld not be hauled
up. So, when the Committee investigated the matter, he did not produce the
records and files. The Committee says that it was put in a very awkward
and difficult position in getting all the materials, and from such material as
had been made available it came to the conclusion that .t.here Wis 0 grea¥
deal of embezzlement of public moncy. So, the Committee ultimately re-
commends that this mutter should be dealt with by the hombsy Government,
who should launch prosecution ngainst this Managing Agent. T do not know
what the Borubav Ciovernment is going to do in this matter. I had proposed
an amendment tn the effect that a Tribunal should be set up. If we really
want to set an example to other Managing Agents and tem,h a,lesson to people
who embezzle public money, we should have such a Tribunal. '[ do not know
whether my hon. friend the Minister of Industry and Supply m‘prepa.red to
accept that amendment. Tf he is not prepared, then I would like to know
what are his reasons for doing so. When there is an embezzlement, as .the
Committee has found out, to the tune of several crores of rupees, I want to
know what steps he intends to take if my amendmept is not going to be accept-
ed. The object in my tabling that amendment is to d:r'a.w the utterntloq of
Government to this matter and ask them whether they will really; take serious
steps to proceed against such persons and see that those who misbehave with



2 382

PARLIAMENTARY DEBATES [31sT MaRr. 1950
[Shri Sidhva]
public money are not ullowed to go scot-free. The Government of Bombay
went to the extent of appointing a Committee. That Committee has gone
into this matter exhaustively and made a damaging report against the Manag-
ing Agent. I want to know whether the Bombay Government or the Govern-
ment of India are now going to remain silent on this matter? The Government
of India’s responsibility is there. Before appointing this Committee, the

Government of Bombay had taken the counsent of the Government of India
in this matter. Having done that

Dr. 8. P. Mookerjee: T thought I said in my opening remarks that the
Government of Bombay had been instructed and that that Government were
most anxious to launch prosecution. I also said that the Bombay Govern-
ment had instructed the Advocate-General to take necessary steps and Police
investigation was going on. I do not know why Mr. Sidhva is suddenly getting
excited over this matter. What he has suggested is proposed to be done.

8hri Sidhva: I am vehement for this reason, that this man is a very power-
ful man and he should not be let off.

Dr. 8. P. Mookerjee: But he has been arrested already.
Shri Sidhva: He is in jail for another offence, let me tell you.
Mr. Deputy-8peaker: How can he be arrested again?

Shri 8idhva: He has been arrested for giving a bribe of one lakh of rupees
to a Police official. You can see from this what kind of man he is.

Mr. Deputy-Speaker: I am afraid that is not a matter which we should
go into here. It may be true or it may be false, but we will accept it. We are
not discussing the private conduct of this individual but the mismenagement
of the Mill, which has led the Government to step in. The hon. Member
may, if necessary, speak on his amendment later on.

8hri Sidhva: T will speak on the amendment when the ocension arises. I only
wanted to state that this is a concern of which the book value is Rs. 48 lalkhs.
Today, I am told that the market value of the concern is nearly Rs. 2§ crores.
Government must see, while they are appointing directors to control the affairs
of this mill, that they include one or two of the minority shareholders’ repro-
gentatives on the Board. I know, as my hon. friend the Minister for
Industries and Supplies said, that if an election were to take place, then these
Managing Agents will certainly get their own men. I know the difficulty. A
few days back I put a question to my hon. friend as to whether any represen-
tative of the minority shareholders will be taken on the board. He replied
that they could not do it at this stage, but he would be prepared to take the
matter up. He said just now that the suggestion will be considered later on.
But I would earnestly request him to ask the Bombay Government to select
from these minority shareholders two representatives to look after the interests
of the majority of the individual shareholders, who have a large stake in this
mill. They have invested a large amount of money in this concern. I, there-
fore, trust that my hon. friend will bear this factor in mind.

Shri 0. Subramaniam: What is the share capital of this Mill?

Shri Sidhva: Tt was 48 lakhs; the subscribed capital was 82 lakhs.

I have got reliable information that the Government of Bomlpv have not
vet teken any steps to launch the prosecution against the culprits, and that
they are in the process of making enquiries. But I do hope that the hon.
Minister wili personally see to it thab stringent measures sre taken and that



SHOLAPUR SPINNING AND WEAVING COMPANY (EMERGENCY PROVISIONS) BILL 2383

the persons who are responsible for mismanagement and maladministration
are brought to book. I know that he has got a vast amount of valuable
Immovable property. Early steps should, therefore, be taken to see that the
mouney of which the public bave been defrauded is returned to them by
attachment even of the private property of this person.

I do not wish to take much time of the House. I have also tabled anothet

amendment regarding benami shareholders, which I shall explain to the House
when the time comes.

For all these reasons I whole-heartedly support the Bill. I am partly
responsible for seeing that the ordinance was issued by the Government and
I am glad that Government have taken a very firm attitude in this matter.
Many influences were at work at that time to prevent the issue of the ordinan-
ce by Government. These people are today challenging the ordinance in the
Bombay High Court. I bring this to the notice of the House to illustrate
how influencial these people are. They may even challange the Act when it
is passed by us. But we are a sovereign body entrusted with the tusk of
looking after the interests of the public. So even if the Constitution which
empowers us to pass this Act is defective, we shall see that the Constitution is
amended with a view to seeing that such people do not walk away easily with
the shareholders’ money.

Shri B. K. P. 8inha (Bihar): I am happy that this Bill has been introduced
in this House. After all Government have realised that the instrumente of pro-
duction possess a social character and are not the concern primarily or only of
the people who invest their money in them. There is a large body of
shareholders as well as the public at large who have a big stake in these concerns
and they cannot, therefore, see their management going from bad to worse.
My only regret was when I read this Bill that Government had not thoughs
fit to puss a legislation in general terms to deal with all types of cases of this
nature. But after listening to the statement of the hon. Minister for Industry
and Supply 1 am satisfied on this score.

The hon. Minister referred to certain provisions of the Industries Control
Bill. I read the provisions of that Bill in the light of conditions obtaining in
certain firms—particularly in certain firms in my own province—and I felt
that the relevant provisions of that Bill do not come up to the needs. In
this connection I wish to refer to two firms in my district. There is a sugar
mill at (tuya: there is also a cotton mill there. Both are good mills with
German machinery with adequute potentialities, but both on account of mis-
management and labour troubles have been closed down this season. The
Directors and the Managing Agents of the Gaya Sugar Mills began to fight
criminal cases and civil cases, There was a case in the Coleuttn High Court:
there was another case in the Patna High Court. The result of all this was
that the sugar mills had to close down this season.

Similar, or rather worse, is the case of the Gaya Cotton Mill. That mill
has very good machinery, but unfortunately it is not being, rum on proper
lines. There was a dispute between the labour union and the management
and the management took the opportunity to close the mills. And for the
laat several months, when the whole country is facing an acute cloth shortage,
when we need cloth for export the mill has not been working. Therefore, I
pay that we must have legislation on general terms. I do not think that the
provisions of the Industries Control Bill serve our purpose. I feel that there
in necessity for n separate and independent legislation on this matter and 1
have no doubt that soon the Minister for Industry and Supply will bring for-
ward such a measure.
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I will next refer to the system of 1nanaging agency. This system of
managing agents has been the subject of adverse criticism for a long time. 1n
view of this and in view of the fact that this system does not serve any use-
ful purpose, it is time that this is abolished. Only yesterday I received a
huge memorandum of about two hundred or two hundred and fifty pages from
the Bombay Shureholders’ Association on managing agents. This memo-
randum is full of tales of woe and misery which the managing agents have
brought chout on the industries of this country. The Congress Feonomie
Programme Committee have recommended that in private industry the exist-
ing rystern of managing agency should be uabolished as early as possible
and T hope the Governruent will act upon it. But there is a provision in
clause 5(b) of this Bill which reads: ‘to appoint any individual or frm to be

4Py the managing agent of the Company and to determine the terms and
™ conditions of service of such managing agent.” I feel that in view of
the facts that I have stated this provision should be taken away.

One important fact I would vefer to in this conneetion. Clause 11 provi-
des that the Government may at whatever stage they like terminate the
‘services of the Directors whom they appoint. These Directors will appoint
the Mannging Agents. They may appoint them for a  definite period. If
the appointment of the Directors under clause 11 is terminated before that
period, then there will be an anomalous position. The new Directors who
come after the Government-appointed Directors go away may like to have
the old Meauaging Agents or a new get of Munaging Agents or they may not like
to have any Managing Agents at all. 1 view this question in this light. I
Teel that there is no necessity for Managing Directors.

I would refer here to & point which yon, Sir, referred to. In clause 3 it
is provided that the Government may appoint one of such Directors to be the
Chairman but clause 5 says that Government will appoint the Directors and
those Directors may elect a Chairman and confer on him such powers as
they like. Under clause 3 the Government have sinply the power to nominate
a Chairman. There is no provision in this Bill which empowers the Govern-
ment to confer any power whatsoever on the Chairman. The repositories of
power in this Bill are the general body of Directors and it is only those Directors
who can confer power on the Chairman. I would therefore suggest that the
words ‘may appoint one of such directors to be the chairmun’ muay be owmitted
from clause 3 and the directors who shall be appointed by the Government shall
choose their own Chairman and confer power on him.

I would refer to a small point and I find that the amendment is going to
be accepted......

Mr. Deputy-Speaker: The details of the Bill may be reserved to a later
stage.
Mr. B. K P, Sinha: With these few words, I conclude.

Bhri Ethirsjulu Naidu (Mysore): 8Sir, T hasten to welcome the Bill. The
need for Government assuming powers to put this mill on its legs again cannot
be questioned. Thirteen thousand people have been on its rolls and they are
now in the list of the unemployved. These mills which have a vast capacity for
production cannot be allowed to be idle, particularly when we have an
embitious export programme and I am glad that the Mills have already been
pub on their feet.

I also welcome the Bill as it provides an experiment in seeking the co-
operation of the industrialists in running an industry which has been
mismansaged.
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I would muke one or two observations in regard to the Bill. The share-
holders are in a peculiar position today. They may be entitled to a dividend.
whatever it may be if the Mille went into liquidation. 1t should be provided
that their position should not be worsened in any event.

The other matter which I would like to deal with at this stage is this. In
clavse 10 it is said: '

“Notwithstanding anything contained in any law for the time being in force, no managing
agent shall he entitled to any compensation for the premature termination under this Act
of uny contract: of manugement entered into by him with the Company, and no person shall

be entitled to compensation in rospect of the cancellation or variation under thia Act of any
contract or agreement entered into between him and the Company.”

Not orly are the managing agents affected but even third parties who
have entered into contracts with the mill are denied their right for compensa-
tion, if any. I would submit that the interests of third parties who have had
no hand in the company coming to this pass should not be affected and the
ordinary law of contract should be allowed to prevail. The ordinary law of
the land should not be sbrogated at the slightest provocation. I would request
the hon. Minister to consider this matter very seriously, because third purties
who would have their rights for compensation and other remedies against the
company should not be made to lose their rights by any piece of =special
legislation.

May I illustrate my point? Suppose a party has entered into a contraoct
for the supply of about 10,000 bales of cotton and the mill does not take the
supply and the price of cotton falls. Ts not the party entitled to damnges or
compensation for such loss? Simply because the Government takes over the
concern the rights of private parties under the law, as it exists, «hould not be
affected in any way. As to the managing ngents, because they are the people
who have brought about the situation. any legislation involving a drastic
provision to safeguard the interests of shareholders against mismanagement
and roisdeeds should be welcomed by this House.

Before, vou took the Chair, Sir, you were pleased to point out the conflict
between the provisions of clause 8 and clause 5 in regard to the appointment
of the Chairman. When T look into the Ordinance which preceded this picee
of legislation I see that there was no power there for the Directors to elect
their Chairman. Clause (a) of clause 5 of the present Bill is not to be found
in the Ordinance and probably when they inserted this new clause the atten-
tion of the person who drafted the legislation was not drawn to clause 3. That
perhaps aceounts for it. We cannot expect a directorate to function smoothly
with a Chairman impored upon it. T suggest that the anomaly muv be removed
by the deletion of the ccncluding portion of clause 8 of the Bill.

The other matter is about the appointment of managing agents. With all
respect, I am in perfect agreement with the statement which you made before
you took the Chair, Sir. Tt may lead to complications and it is better that
Government retains the power, if at all. or that the managing agents marv be
appointed by the Dircetors with the approval of the Central Government, so
that it might not lead to any complications. My argument is fhrther strength-
ened, because under clause 7 the Directors enjoy immunity from the conse-
quences of the action thev may take by insfituting suite and other things
Refore that immunity is given to them the possibility of abuse might hest be
avoided. I make no comment with regard to the persons who are at present
Directors hut as a general principle it is necessary that hefore immunity is
given from the consequences of their acts, they must first have the approval of
the Government that those acts are necessary.

With these words T heartily welcome the Bill.
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Shri Goenka: Sir, I have only one suggestion to make. This is u very
important Bill. This very Ordinance is now being questioned in a court of
law in Bombay. I.et this be passed today and not tomorrow as tomorrow is
first of April. That is all my request to you and through you to the House.

Shri J. R. Kapoor (Uttar Pradesh): Sir, I beg to move:

“That the question be now put.”

Shri Hossain Imam: It is a very important Bill...

Mr. Deputy-8peaker: I think we shall be able to finish this soon. As

wise men we started it well, but other things intervened. Let some more hon.
Members speak. Whatever points have to be agitated or referred to during
the course of the debate on the clauses are being exhausted now and therefore
the time that would otherwise be spent on the clauses is being saved. 1 thcre-
fore think that we will be able to get through the Bill today. If necessary
we shall git for half an hour more.

st vz . ¥ o fofwr stcfifer e (Sholapur Spinning  and
Weaving Mill) & aR & &% st ¥ g7 w@r g R gt ¥ fa< @icwd share
holders) # fe & ao @ ag arfad F@T AT A1 fF Ao fas i @@
oy # fAel & agT g W & | fEwIw v NewER A
IR §5 W grard A A snfe anll anft wlEw e WA Ee ¥ 9= feed
Nfrm A 9 @ Aftw W 9y FASTHSST T qU AT FEeTE | TR AT
fawar A w2z ¥ it SER TR AR N G AT N—fawar it —f
¥ fod gz d 1 3T F aan g R 91E o Qe Siesd 7% og Wew 4, 7%
srg ARy, Tt & fafredd  (hon. Ministers) % wr ¥ @ 9 sfvae a=r
o 3 5w § N fgoaedt A 39 A g9z ¥ wfe ag A ST 9 e FTEEE G
A3 aER & oo fF €@ fae &1 F0ER 99 g | & 3T Tifed S ag @
ot & %7 91 | 3fFw ot e oiie (Managing Agent) g st fomer Amw W
ferera & A< AT o € &g T W e & i agT 9 39 a e A% Ay & spefa s
fores o€ &Y oY agt A IH W ATy s o o RAiaw o e AW
g1 T AT AL e F1 qg o0 5 g FE qroit A A ond A L wgen 71 fage
AR & Ao A€ i 9 & sgewrd A W are o 1y |y wg foan fe
7g s sfesia (ordinance) e arer a1 #X 78 fre < &t &7 g=req it foar
AR ATST AT A 99 TF AT | FF IT S0 FY qgey 7 9 7 o9 7o i 78
o T ¥ T T 81 A N A o o o | S ot e e A
FrEE T FT TF & a7 A § AT F707 ORI T A7 § #igqa I -
STl & I T S A, AR ANT 1 a4 I e & ot o epafy
¥ gy anfeg Sad 1 A ardm T frer | S WIET Y & T QAT FHHL O 9@
fir 72 ot Forera € € € ot st A et T F 4% o 9 @ | Ak 7 o dgs W A
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T a9 gfa § ag ff T 4 5 ag @7 w1 3T st snfeAE o
AR afeda & afcd g0 @ 9 FoaT 7 SRR FATS foraT |

A T AT F AR A fars T AT ST & A2 UF aA<E A 4T NEW qHL F
8 i o S &Y weafar w1 Mo graTd, SR W A g {8, %
FTIEATHY A & A AETC AT | a3+ A O syrafat F g & qg FTOATT F A
T T FT I TF TS IAW g0 FT @ T | A frgeam F avafer are v s i fomr oiew
N #R 780 F) qAw ¥ A FF a9z e §, ag arwa @, P i 1@
SAATRY T&T F &, ATAT FT IO K1 AT FIA J ST Y & | T8 TR A 1) faw
& af s afeda & oy aar feard | g amm oY ag faes amar @ a7 o qgeT WA
2 Aot wliesigw armasQ@ e arad fe wgt ogi @ T N
TETE A ET AE A AT ATAY AU FY gAY, A orgh HY Q¥ omafeai ¥
T F FTAATTEIM AT A IW FTAAIX FY {qF 9 7 F MY

rafams sivgegd dfFrd 9798 F 7 arT wrgar § o7 I €7 wF fenet & ak
& ¥ 7l wg wrgan § 1 3T oF auaw ag 0t g e v s A Ay
M oF Fiw 6 ¥ QY W &, Forg Fie & ¢ feT o Y @Y & oY 27 o s N
Y1 3% wwfas &Y gdf wro & swer o swiwex (Directors) &
3% 7g sifare fear war ¢ fF qom amxfaai 7 go neaw 1, 78 ¢ neww A A,
aY 9 safaa F faeg #Y a8 STawas FTHATE FT a6 & | A 98 G ST agT s
& I srgai #Y o ag wardy v § 7g agT weov AT T § | ¥EN Arq ang Sy aft
1T (Directors) frgaa ffd md § a7 w1g fa< §ies<i (share-holders) &
sfafafa & & § 7ff ¥ s amga 7 77 smearaA faan & 5w s e oEn
F4 F AT FITNTE AN TH IR FTT R A, TEA| § fagaa FT @ 4, 3961 #Y age97
DA i IT0 § A oF N AR IR AT FHR G I IR Y F gmwy
A T I dAfewr w W gwar g @ ag gv s g, wvfs
gt § AT a@ WAy 5 oW g diw W ws aw@ @
Tfgd AT zgRr fared A [T owfgd 1 wAT geed M A wmrd &7
gy arfra A g uw T aradt JEHfod ord 1 grEgw Ay ' 8 o g,
T I R A1 w7 wEAl d AR ¢ fod wnd faEE I oWl w1 W w @

o gEd T AR A 9y oft & 5 waw g aaedieed g ar sreeny g of e

fr fenams EAEFITAITTIH 7 @ A1 3 A OF ey fAm wT Ay
e, A% A A Forehl a6 oft qArS A Ewar | F wwwAn g e ved ang ang g s
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% wtfafe #1 70 €36 & AT § arfore <7 4y Aiferw w3 forey ag A w7 o fr
W fre 8, wFR M IoH T g i od gud aR aER T s fod gu g § o
78 NPT &) ¥ ag T 3 AmaTg 6 500 9ga 9 araw § 97w § g HTan
&1 z§%r wmfar wqe @, aemetass (psychological) swaw gmm
# +qd IR F AT gwra 3 fao mfewt & sfafafu & s ag o=
wedtd | ag faw mfowt 1 fe ¥ sm 78 @ 7 I Ty
T AT g aFaTg R ¥ @ gfw & F adi w1 @ E Fr e wform wy am SRR
Tdzq (managing agents) ®1Z wAarar | AT ITA—fas AfEH  F—
FEY Tt ERIT T IV 98 IO fe@radt | gud oq TF sy 9 &, S fr T am-
¥HTE S A qaman &, A famad FIgF FH FA AR [GF A9 96 NhFT oFFIAT
(out of pocket expenses) 3 | T3z A% TfFe TFAIYT FFad AT ag AT FHT
g | 3f 7 ot 31 ¥ wroRT At 2 AR I FTH 9o qwar § 1 OfEA aree
A% TS THIGT S 1 N g Agq ¥ 78 TR 91 § ag a7 T & fF A
FLFTTRT qEAW 2 7 § 1% 78 9gA\ TATTE FF 9 ST F a1 @FT FO IS FT
femmrr wmed 1 wafed & 9w oud frd 97 AW A grATR 3T § AR F 97 T
TEgm 5 A St uw < e 3w g I o g ST aneE s § @

TF R am....

freet fody o :  areqm 3R a1 w5 v )

g At @ Fow & wwar § 1 e oF ST R e war g ) e
¥t | ¥gw maqe (Central Government) #1 &w (rules) s &7 feqarc
fear war & &< faw £ N qradt qra d IgF A FT FE QP AN IEIRET AT AE
T °T F Aol & JET FTH FT | ITE FYT AT FIH AL T FEA | d1 & qrear
g fromm al & = faw & sy varsw WY & 7 wrwr arafeqat ofr @i € & ey S
AT G qG FIE TTAE AL F4T (Aay FF g AT Wa<T g1 | 59T Fga g A
o faw 7 @rE FLar g | @R o F7ar g 5 2w F ag ager AAT A=uT dw ge

(English tranelation of the above speech)

Shri Bhatt: 1 have been  hearing  about  the Bholapur Spinning and
Weaving Mills for yeurs and the poor share-holders had for years tried to prove
that u lot of bungling had been going on in the Sholapur Mills and other Mills
belonging to the Sholapur Company. But the then Government did not pay
the least uttention to these complaints. At last some eight months back they
mnde w other effort and be it good or bad this is the result of their efforts. If
ever they hud made efforts through the help of Shri Sidhva then Shri Sidhva
also is to be thanked for that. But I know that the small share-holders used
to wander here and there, sometimes they approached the hon. Ministers of
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the Government of Bombay and the interest that Shri Nanda took in this
nmwtter has brought this about. Last year the Government of Bombay had
suggested to the Central Government to take over the munagement of the
said Mill and decisions had also been taken in this respect. But the Managing
Agent, whose name Shri Sidhva has mentioned more than once, is such a clever
person that though decisions had been tauken there and permission of the Centre
had uiso been granted yet he manoeuvred in such & mauner that for some time
the prospects appeared to be quite dark and the shureholders began to feel thav
their labour of years and years and specially of the lust few months was about
to go to dogs. Nobody can say how the officials of this place put the matters
before Dr. Syasma Prasad Mookerjee that the Ordinance, that was to be issuea,
and the steps that were to be tuken for the taking over of the managemens
of this Mill and the company were ull put a stop to. I had asked them not to
be impatient and advised them to continue the struggle for a few months more
as the time would soon puss. I am fully confident of the fact that no injustice
would be done in a case which has been referred to the tribunal consisting of
Shri Nunda as u representative of the Government of Bombay and Dr. Syama
Prasad Moclerjee representing the Central Government. I had given them this
very advice and rather fortunately this Ordinance was issued on the 9th Janu-
ury. Here Shri Morurksji had manipulated the matter in such a way that
at first we had begun to feel disappointed und wmany a day passed in this
uncertuinty., Shri Vauikunth Bhai Mehta the Minister of Finunce in the
Government of I3ombay wus also surprised to see the turn the matters were
tuking. But at last the Ordinance wus issued und as provided by this
Ordinance we took over the munagement of this company.

Now the Bill that has been based on this Ordinance is & nmew experiment
of its kind thut the Government is making with the intention that if the publie
property is misappropriated or is unwisely managed then the Governmens
would intervene and wouid take over the management from such persons. Th:s
is the first experiment we ure making of its kind. Therefore the capitalists,
manunging agents und other persons should understand that Government posseas
such powers that could be utilized for safeguarding the interests of the public.
and for the protection of the public property. The Government have made thw
point. crystal clear through this Ordinance and Bill. The Bill before us is the
first experiment of its kind. Therefore we welcome this Bill and sylsh that
wherever sueh disorderliness prevailed Government would take cognizance of
it and would take over the charge of the management wherever from the hands

of such persons.
There are many aspects of this Bill, buc 1 do not want to discuss themn all

1 do not wish to say anything about the various reports also. But a provision
hag been made therein that the other enquiry that is being conducted on behalf
of the Government of Bombuay and the Report in respect of which enquiry has
been reinstituted is quite a different thing ultogether. But according to the
clause 7 of this Bill. the Directors that would be appointed, have been vested
with the power to take necessary action against those old employees also who
mav have comnmitted disorderliness im the past. 8o this clause 7 is very
cmﬁprehensive and the vesting of this power with the Directors is no doutt

a very wise step. :

Aguin, though the directors appointed recently do not represent the share.
bolders. the hon. Dr. 8. P. Mookerjee has, neverthcless, given an assurance
that the share-holders too. who had been agitating and labouring so hard for
the lnst several months, will have the satisfaction to see one or two of their
representatives appointed as directors. I do not claim to know all of the
directors personally. T, however, know several of them. About these persons
I can say that they are honest and trusted gentlemen. They reslize well the
necessity to look after our interests and not to let them suffer on any acoount.
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Share-holders too wanted that. One or two persons from them, therefore.
must be taken and, if possible, with immediate effect. If not now, they may
be taken a few months after so that these people may also feel satisfied to
€ome measure.

Apart from the respective interests of the share-holders and the directors.
we should consider als» to keep constantly in view the good of the csuntry as
a whole and not to allow the production to be decreased anyway. It may be
that the Sholapur Mills are concerned at the moment. But other mills may
have their turn too. 1 suggest that efforts should be made to associate also the
representatives of the workers with the working of this industry. The sugges-
tion, if acted upon will make them conscious of the part being played by them
in the management and working of the Company as also of the measure of
responsibility entrusted to them by the Government. I do maintain that is
will go a long way to change the whole atmosphere. It will create a moral and
psychological effect. I know Shriyut Chandravarkar. It is true that he
happens to represent the industrialists. The mere fact, however, does not
take away the truth of his being honest. He is not working solely in the
interests of the mill-owners. I know him for the last several years and am,
therefore, in a position to say that he has not been working with the sole
intention of benefiting the industrialists and managing agents alone. He is
sure to point out when the mill-owners go wrong. Again, as stated by the
hon. Dr. 8. P. Mookerjee, persons have come in there now who will work
honorarily and will charge out of pocket expenses only. Now it is a different
matter as to what amount these out of pocket expenses may come to. Even
if they forego to charge such expenses, they do not stand to suffer because
of their being quite well-to-do persons. But, despite their charging such expenses,
their intentions in joining as directors indicate that they are extending the
necessary co-operation to the Government. This co-operation makes their
desire to work with the Government quite manifest. I, therefore, do thank
these people for this spirit. T also hope that the hon. Dr. §. P. Mookeriee will
bear in mind the suggestions made by me.

One thing more...............
Mr. Deputy-Speaker: There are many others to speak.

Shri Bhatt: All right, Sir. I may conclude after proposing one thing only.
In clause 17, the Central Government have been given powers to frame rules
and the directors appointed in pursuance of clause 7, will have to work within
the frame-work of the rules made as such. They will be unable to go against
the rules. I therelore feel that, despite so many loop-holes, adequate
restrictions have also been provided in the Bill which will leave no scope for
the directors to do anything out of the way to harm us. With this, I welcome
the Bill and I hope, happens as it does to be first of its kind, it will be well-
received by the country.

Shri Hoasain Imam: This Bill which is before the House is not so unimporsany
ag to he treated in the manner in which it was suggcsted—that it should be pass-
ed here and now. This Bill is really the beginning of a very important step
and it opens a new chapter. If the matter is not properly handled now, it will
mean the condemnation of nationalization for all time. It is therefore necessary
that we should take every care.

I wish to point out one or two facts. This is not an ordinary mill. This
is one of the firat eight mills in India which has got more than one lakh of
spindles. It is a mill which was giving very good profite during the war years.
It is only lately that it has got into difficulties. But even today the prices do
nwot cumpare unfavourably with that of other com:penies of like order.
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Wby are the shareholders still paying that high price? The face value of
the shares is Ks 1,000 and these shares are beiry quoted at Rs. 3140 und
Rs. 3150. Similarly is the case for the prices quoted for Thakersay Mulji and
Bous, Western India, and other companies. The skarcholders have hopes bhat
this compsny will be » profitable concern. They are puying more than three
titnes the price, which means that the share-holders are comfidenuv that it it is
properly looked after, the company will give thew: very good dividends. 1 was
ratuer surprised to hear that the responsibility for the profits and losses will
not be that of the Government. May I know from tbe hon. the Minister i 1
an. correct in assuming this? :

Dr. &, P. Mookerjee: The Board is respcnsible to the shareholders.

Shri Yossain Imam: 1 would venture to suggest that when we were tallong
on the last Bill for a similar amount of compensation to be paid for acquisition
of “tocks, we dropped the idea because we felt it might be against the provisis:s
of the Constitution of India.

Mr. Deputy-Speaker: This is only for the Management.

Shri Hossain Imam: But what is the Management? When the person
whose property it is, is debarred from managing and is not guarantecd any
profit and is saddled with o loss if it comes, then it is high time that we began
to consicer how it is possible for industrialization to develop in India.

Mr, Deputy-Speaker: If a receiver is appointed, what will happen?

Shri Hossain Imam: If he is appointed he is appointed under certain rules.
Here, we dc not know whether the Directors will be personally respinsible under
the Indian Companies Act or whether, because of the provisions of Section 14
they will be treated as public servants and get immunity. A public
gservant ulways gets immunity. Here you wure giving them no direc-
tions. The Central Government is leaving them free. There is mnobody
to check their actions, no one to watch them, nor any one to
lay down the lines on which they are to work. I personally think
that it would be better if further consideration of this Bill is post-
poned so thut we may not embark in haste on a measure which may ultimately
result in a lack of confidence on the part o cupital. That is a point which
you must teke into consideration. Capital is already shy and are you going
to make it still more shy? Are you going to place before them this prospect—
that :«ny con:pany can be taken over? I ama very slud that the hon. Minister
of Industry snd Supply has already stated ir h-s ops:ung speech that he is ot
prepared to take action unless the charges are yrosed. This is a great cafo.
guard which hns been provided. But, what 1 waqt is that a provision sheuld
be made vhich will not only convince us bui convince others also that w: are
taking scrupulous care. That is why I have referred to the question of the
Conetitution. That Coustitution must safeguard the right of private property.
As it is there is no security of private capital of anyone. If this Sovereign
Legislature can pase an Act by which they will be able to manage a business
while the losses and gains will be that of the owners, will its position be any
better than that of Managing Agents? This is exactly what a Managing Agent
does. He does not take any responsibility for losses or profits. His position
is like that of the Britishers of old—heaven-born people, born to rule! That
is what the svstem of having Managing Agents amounted to. Shareholders
must invest their money but the Managing Agents reap the benefit. In this
case, we are replacing them, what are we doing? We are appointing another
sat ot persons who will not be benefiting themselves. Be that as it may, but
there is no safeguarding against mismanagement.

There is one thing more which is weighing with me. It is this. 1If we
manage this company according to our wishes and we do not make any profits.
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then with what face can we say to the industrialists that you must reform your-
selves otherwise we shall have nationalization? If this is g failure, nationaliza-
tion will be condemned before it is born. The only way in which it cannot
be a failure is that the work must be entrusted to paid staff. This is what I
was driving at. I am at one with everyone in my respect and regard for Sir
V. N. Chandavarkar. But he is n busy man. He has very big businesses to
control in addition to the Millowners’ Association. Therefore, it is necessary
that he should have paid staff who should carry on the day to day work and be
fully responsible under the Indian Companies Act for all their actions, bLoth
te. the shareholders as well as to the Directors whom we are appointing. The
Directors should be more or less in the position of Directors and not of Manag-
ing Agents, There is a vast difference between Managing Agents and Directors.
The Board of Directors meets once in a fortnight or a month but the Managing
Agents are there for twenty-four hours of the day to look after everything. It
is really some substitute for the Managing Agents that you want. It is rather
difficult to get competent people with sufficient experience of textile mills, and
especially for such a big mill which has a large spindle and weaving capacity.
But it is beyond our ingenuity to ask one of the smaller industrialists who is
managing his own affairs to take up this mill jointly with an official with proper
guidance and proper joint control. What would be the ideal thing is that
there should be a joint management by an official and an industrialist. What
is required iy some adequate planning in which everything has got to be accord-
ing to certain fundamental rules and regulations and there also must be a
spirit of entrepreneur which takes risks on the assumptions that one’s efforts
are making for success. As has been pointed out before, the India of the
{future can best be managed in a mixed economy, and this is an opportunity for
us to show how mixed economy can be run. I want this opportunity to be
utilised for the best purpose possible,

Mr, Deputy-Speaker: Shri C. Subramaniam.

May 1 request hon. Members to state their points and try to finish this Bill
as early as possible? T will put the motion to vote at 4.45 P.M. so that there
may be sufficient time to complete it today. Also, there are some more hon.
Members who wish to speak.

Shrl O. Subramaniam: I welcome this measure and T also congratulate the
Government for having taken the step which has necessitated the enactment
of this legislation. This Rill recognises a principle which is quite wholerome,
namely, that ultimately the Government is responsible for the good working
of the means of production which produces the essential goods for the com-
mumity. Tt is not only in cases where the public, in the sense they are share.-
holders, own the menng of production that the Government should intervene.
Fven in a case where it is individual-owned by certain persons, apart from a
eorporation or a company. if an essential mefns of production is mismanaged,
in mv humble opinion it is the duty of the Government to intervene and see
that it iz set right. Because, as the hon. Minister said. it is not as if the
managers or the shareholders or even the labourers are the only parties interest-
ed in the means of production; the entire community ig interested in it. If
our country has got to progress, these means of production have got to be
utilired properly, hive got to be worked properly. Therefore. if there is any
irismanagement anywhere the Government should have the power to inter-
vene and set things right.

The previous speaker said it was a case of acquisition without any compen-
sation. Tt is not .acquisitian, T respectfully submit. The State has got the
right to take the property of persons under disability. We bave provisions $o
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takc over the management of the property of lunatics. The State hag got
the right to take over the munagement of the property of minors.

Mr. Deputy-Speaker: Court of Wards.

Shri 0. Subramaniam: Yes, the Court of Wards. Similarly, if & person
habitually mismanages his things that is & sort of disability. 8o, when we
take over the management of these Milly it cannot be said that it is a sort of
acquisition by the Government. The previous speaker was surprised that we
are not tuking responsibility for profit and loss. Well, if we take over res-
porsitilily for profit and loss, that will be nequisition. The profit and loss

should go to the Comnmpany; then only will it be taking over of the manage-
ment.

Then it was said that capital would lose confidence. We should put a stop
to this bogey of saying that capital would become shy. Fortunately, in this
case the hon. Minister hus consulted the capital interests also, that is the
Industrial Advisory Council, and they have given their agreement to this
measure. Apart from that, whether they have agreed to it or not, even if
they do not agree to it, if there is a case of continuous mismsnagement then

in my view it should be the duty and the responsibility of Government to take
over the concern.

1 wag just going over the proceedings of the previous Assembly and I found
in the proceedings of the year 1986 that our late beloved Bhulabhsi Desai has
made a mention of this very Company. He was the Leader of the Party of
which you, Sir, were a member. Then he had said that this was one of the
most successful textile concerns in the whole of India. That was in 1936.
All that has been frittered away during the course of a few years. That shows
the gross mismanagement of the persons who had been in charge of the affairs
of this Company. If the affairs of the Company are so mismanaged, is it not
the duty of the Government, as the ultimate guardian of the property of the
entire community, to step in and say that we shall manage it? 1 think we
have done the right thing and we need not be apologetic about it. Whaether
anybody is shy or critical, let us do the right thing.

The previous speaker asked where is the guarantee against mismanage-
ment by anybody who is managing the affairs of the Company? As long as
a human being is at the head of any management, there is always the possibility
of good and bad management. The risk is always token.

Mr. Deputy-Speaker: (Cannot those directors who mismanage or misbehave
be removed under this Bill?

Shri O. Subramaniam: Yes, they could be removed. It is not as if they are
given absolute powers. They ure directly under the control of the Central
Government. If anything is dove not in good faith, then they could be removed
and prosecuted in o Court of law. Under these circumstances, I fail to ree
the question of a guarantee against mismanagement. The C(entral Govern-
ment has control and ultimately this House also has got responsibility and also
the right to go into the affairs of this Company if there is any mismanagement.
Therefore, this question of a guarantee against mismanagement need not be
given serious consideration, '

Then, T would only refer to a conflict so to say, which you pointed out in
clauses 3 and 5. In my view there is no conflict at all because you will seo
that in clause 3 the Central Government ‘may appoint one of such directors
to be the chairman’. Clause 6 says that the dircctors may ‘choose one of their
number to be the chairman’. If the Central Government has already appoint-
ed a chairman, it is not open for the directors to go beyond the steps already
taken by the Government and select a chairman. Yt does nobp vest an sbsolute
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power in the directors for the purpose of selecting y chairman. Thig power has
to hc exercised subject to the control of the Government, as it is mentioned in
the beginning of the clause 5. There is no question of the directors going
beyond the orders passed by the Government and choosing another person as
chairman,

Objection was taken to clause 5(b). I am sure so far nobody has been ap-
pointed as managing agent in this case. It is not on the ground that the
manuging agents are likely to misbehave that I oppose this provision. But
the Congress Party is opposed to the managing agency system and when a
Government which is responsible to the Congress Purty is enacting this legisla-
tion, let it not be said that we also relied on the munaging agency system for
the purpose of an industry which we were taking over for management. We
should set an example that even without the assistance of s managing agent
it should be possible to run & company. We should seb an example in that
direction. Therefore, I object to the provision contained in clause 5(b). Of
course, that power of appointing managing sagents also has got to be exercised
subject to the control of the Central (3overnment. But I hope the Govern-
ment will give an assurance that it will not unnecessarily sppoint any managing
agentg in this case. According to the statement made by the hon. Minister,
the atfairs of the Company are being managed by the present Board of Directors
very well and we hope it will be a success. We wish the hon. Minister success
in this new enterprise. We hope that this experiment would disprove the
theory that anything taken over by the Government is likely to be mismanaged,
that unless therc is some sort of g private interest in it no management can
flourish. That bogus theory sbould be shattered once for all. I hope the hon.
Miffister would see that this experiment ultimately ends in success.

~ Dr. 8. P. Mookerjee: I am thankful to the House for the general support that
it has given to the basic principles of this Bill. But a few matters have arigen
in the course of the debate, to which I may make a brief reference.

First of all, it hag been said that this is the first step towards nstionalisation
of key industries in the country. T would like to make the position
clear. We are not really considering the question of nationalisation
of key industries with reference to the provisions of this Bill. The
desirability of some industries being placed under State ownership and manage-
ment has been considered by this House from time to time, but so far as thia
particuiar measure is coneerned, it really relates to the amount of control which
the State should exercise over industries which are under private management
when such industries arc mismanaged and when it is considered by the State
that it should intervene and do something in the interests of the community as
a whole. Government have no desire to bring by the backdoor, as it were, the
policy of nationalisation of industries and have it accepted by this Honse.

So far as vprivate industries are concerned, there are certain important con-
siderations which have to be kept in view. T fully sympathise with the hon.
Memberg who dusire that streng action should be taken by Government and
that Government should intervene in order to prevent loss. But there are
certain conditions which have to be fulfilled before Government can and should
intervene. I believe that the general principles to be kept in view are these:

First of all, the undertaking must relate to an industry which is of national
importance. Not each and every undertaking which may have to close down
can he taken charge of temporarily by Government.

Secondly, the undertaking must be an economic unit. Tf it appears that it
is completely uneconomic and cannot be managed at all, there is no sense in
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Government taking charge of it. If anything, it will mean that Government
will bave to waste money which belongs to the tax-payer ou an uugcouomio
unit.

suri Sidhva: Such jndustries should be scrupped.

. & B Maokerjes: Yer, auch undertekings, aa my bon. frieod Mr. Sidhva
uggents, sbould be temporyfily scrapped.

Thirdly, there must be & technioal report #s regards the condition of the
plents, machinery, etc. which either as they stand, or after necessary repairs
und reconditioning, can be properly utilised.

Lastly,—and this is of comsiderable importance—there must be a proper

enquijry held before Government take any action. The enquiry should skow
that ge Managing Agents have so misbebaved that they are no longer fit and
proper persons to remain in charge of sich an important undertaking.

These conditions will have to be fulfilled.

Shr{ 0. Subramaniam: Supposing an undertaking is closed continuously over
u period of time?

. Dz, 8. P. Mookerjee: I think | bhave made it clear that when an enquiry
takeg pluce, all those considerations will be before the enquiring officer and the
reasons for an undertaking remaining closed for days and weeks and months
must become known. What [ am saying is this, that Government should not
take action hastily, because after all let us remember that thiy is not the
nationalised sector of industry. This is the private sector of industry. We
want that private industries should thrive and prosper in this country, but we
want thut they should function efficiently and honestly, not only serving the
interests of the shareholders but of the community as a whole. If there is a
breakdown on account of any of these considerations, then the State should
not helplessly wait and see, but must intervene in the national intercets and
take suituble action to preveut waste or loss.

Now, I am emphasising these considerations because I do ot want the im-
pression to be created that Government have any desire to proceed lightly in
this mutter. While Government are fully prepared to meet any contingency,
Giovernment would give the fullest consideration to each case and then only
tnke such action as may be called for. What we have done in this cage serves
us o warning und if I may say so, a necessary and desirable warning to those
individuals or groups who may be playing with public funds and not serving
the heet interests of the concerns which may be in their charge for the time
being.

T was glad to find that there was a genhernl consensus of opinion that apart
f.om proceeding with this individual case there should be some general legisla-
tion undertaken to deal with similar instances. Government will give the fullest
consideration to this suggestion which the House has made. We have made
an altempt to sclve thig problem through the Industries Control Bill, and when
that Bill comes up for consideration before the House suitable amendments mav
be made, if necessary, so that similar cases of other industria| undertakings,—
capecially those which are of national importance—may be suitably dealt with
when the occasion so demands it. :

There is one other matter which T would like to make clear. My hon.
friend Mr. Hossain Tmam raised a few controversial but nonetheless important
issues. He asked: T8 the Statc taking over this concern, i.e., ueyuiring this
soncern? 'What is the responsibility ot the Board of Directors? Who will he
held responsible for profit or loss? This is a matter which may go to a court
of law, 86 naturally I must speak with cousiderable restraint.
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Shri Goenka: The matter is already before the court of law.
Dr. 8. P. Mookerjee: Not to my knowledge.

One thing that I should like to nake clear is that this is not a case where
Government are acquiring any property. The Board of Directors is in the
position of trustees acting on bebalf of the shareholders. The shareholders
elected their Managing Agents. The Managing Agents had control over the
majority of the shares. If the minority shareholders decided tc proceed in ac-
cordance with the existing law, it would take them g considerable time. There-
fore, the State intervenes; passes a pbew law, which practically amounts to an
smendment of the Indian Companies Act and provides that while for other
purposes the provicions of the Indian Companies Act will continue to operate,
for certain other purposes concerning this particular unit alone there will be
special provisions, The Poard of Directors, as has been laid down in the Bill
iteell, has becu given certain special powers which are designed to meet the
exigencies of the present case. My hon. friend Mr. Sidhva read out certain
extracts from the Report and he enquired what action Government propose to
take in respect of those very serious charges which have heen proved on the
basis of the report of the Inspectors. If you look at Clause 7 of the Bill, you
will find that although the present Indian Companies Act does not clothe the
Board of Directors with any such powers, in the present case the directors
whom we have appointed have been given special powers to institute an enquiry
into the conduct of the past directors and also to institute proceedings. Sub-
clause (1) of clause 7 reads:

““The directors may, if they are satisfied that it is necessary in the public interest so
to do, institute in the name of the Company such proceedings as they think fit for the
recovery of damages for any fraud, misfeasance or other misconduct, in connection with
the management of the affairs of the Company, committed hy any person before the issue

of the notified order under section 3, or for the recovery of any property of the Company
which has heen misapplied or wmngfully retained by any person’.

Aguin, in clause 10 it has been specifically laid down that—

“no managing agent shall be entitled to any compensation for the premature terminatiom
under this Act of any contract of management ontered into by him with the Company, and
no person shall be entitled to compensation in respect of the cancellation or variation under
this Act of any contract or agreement entered into between nim and the Company’’.

I may tell the House that I propose to instruct the present Board of Direc-
tors to conduct a careful enquiry under clause 7 of this Bill and to take suitable
action on the basis of the findings of such enquiry. This makes it quite clear
that this is a new system of management that Government have put forward
hefore the country—no doubt for dealing with the affairs of one particular con-
cern,—but certainly it iz quite indicative of the policy which Government will
be prepared to pursue in similar other cases, should the oceasion so demand in
future,

Among the points whick have been raised the main one is about the provision
for the appointment of managing agents. 1 share the views which have beem
expressed by hon. Members that Government should not appoint, normally
speaking, managing agents.

Shri Ramalingam Ohettisr (Madras): Why not make it ‘Managers’ instead
of "Managing Agents’.

Dr. 8. P. Mookerjee: There are some &pecial reasons why a provision like
that had to be embodied in the Bill, but I can assure the House that thig pro-
vision will not be put into operation by the present Bosrd of Directors, and even
if it is to be put into operation only under the gpecific direction of the Govern-

ment of India, it will be done only 1f there are over-riding considerations justfty-
ing that course. But so far as our present infention goes, I do not see there
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will be any occasion for the appointment of managing agents. The Bombay
Government' suggested the provision of such a clause in order to meet any
possible contingency in future. But I shall certainly bear in mind the observa-
tions which have been made by the House and I can give this additional
assurance that 1 shall consult my Standing Committee before I proceed ta
taka any action, if at all any such occasion arises in future,

Shri 8idhva: But avoid it as far as possible.

Dr. 8. P, Mookerjes: Now, so far as the question of appointment of share-
helders’ representative is concerned, there also 1 have considerable sympatny.
It is the minority shareholders who set the ball rolling and they showed com-
mendable courage and orgunising capacity. The reason why T hesitate to ap-
point immediately a representative of g group of shareholders was explained by
me wher T moved the motion for consideration of the Bill. Some hon.
Members asked whether uny of the present directors happened to be shareholders.
The answer is in the affirmative; they are however individual shareholders.
Certainly T shall bear the suggestion in mind and as soon as conditions get.
rtabilired and the mill starts working in the way in which we would like to see
it work, I shall suggest to the Government of Pombay thut the proposal for
having one representative on behalf of the minority shareholders on the Board
might Le impleinented. That power is in the hands of Government and there
ghould not be any difficulty.

My hon. friend Mr. Subramaniam pointed out a discrepancy between clauses
3 and 6. Clause 3 deals with the power of the Central Government to appoint
a Chairman, while clause § lays down the normal powers and dutieg of the
Directors. In other words, if the Central Government do not exe:rcise the
power and do not appoint anybody as Chsirman, then the Board may elect
its own Chairman, but for reasons which I have already explained the Govern-
ment have already selected Mr. Chandavarkar as Chairman- of the Board of
Directors so that question does not really arise just now.

I appealed to the House while moving my motion that I would not like this
Bill t be altered or interfered with, because work has already started. It may
be that the decision of Government may be challenged in a court of law. Tt
is not for me to discuss here what the consequences of that may be. But
I would not like anything to be done which may interfere with the smooth
working of the functions of the new Board of Directors, who I must say, have:
started very well and may bhe expected to deliver the goods.

Now, here is a case where the industrialists and Government have hoth
combined in making a success of an endeavour which Government consider im-
portant in the national interest. I think that augurs very well for the future
of this country. We should not condemn all industrialists because a group of
industrialists have misbehaved with regard to the working of some mills. The
very fact that other industrialists have come forward and in a spirit of service
and sacrifice have offered their fullest co-operation to Government shows that
the industrialists of this country recognise thas in their own interests and in the
interests of the country as a whole they have got to run their organisationa
sfficiently and honestly; if not, the Government of the countrv are there to
interfere at the preper moment and see that either they behave or go out of

action.
Mr. Deputy-Speaker: The question is:

“That the Bill to make special provision for the proper management and administrat
the Sholapur Spinning and Weaving Company, Limited. be taken into consi?!:r::io:?'.o'

The molion was adopted.
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M. Depyty-Speaker: I shall now take the Bill clause by clause,

‘Fhe question is:

“‘Ehat clause 2 stand purt of the Bill".

The motion was adopted.

Clause 2 wus added to the Bill.
Clauses 3 to 6 were added to the Bill.

Dx. 8. P, Mookerjee: I beg to move:
“That in sub-clpuse (1) of clause 7, after the words ‘it is necessary’ the following be

inperted :
‘in the interest of the Company or’.”

Mr. Deputy-Spesker: Amendment moved:
inu‘;’&l:la't in sub-clause (1) of olause 7, after the words ‘it is neceaspry’ the following be
‘in the interesta of the Company or'."’.
Shri 8idhva: I have given notice of an amendment for the appoiniment of
trivunal. I am very glad that the hon. Minister hus stated that under cluuse
P 7 he will move the Directors to see that necessary action against
5 fraud or misfeasance is taken. ] therefore do not press that amend-
pres
ment ror do I press for the appointment of u tribunal. I would request the
Minister to see that a spec ial magistrate is appointed to enable the cases to be
disposed of very soon. It is a very important matter and if it is allowed to proceed
in the ordinary course, the matter will go on for a number of years and the object
wiil be frustrated. .
Shri Sidhva: Whatever it is, [ want that this case, when filed, should be
specially.
Shri Sidava: Whatever it is, T want that this case, when ﬁlud, thouid be
expedited.
Dr. S. P. Mookerjee: | have told Mr. Sidhva that ulrendy the Bombay
Government have been instructed to proceed in the matter and they have
referred the matter to the Advocate General under Section 141(A) of the Indian
Companies Act and have asked him to take steps for the prosecution of the
offenders. The Advocate General raised certain points which are being investi-
guted by the police and as soon as their report is forthcoming, necessary action
will be taken by the Government of Bombay. As to whether 5 special magis-
trate will be appointed or not, it is a matter which the Bombay Government
will have to decide. We can take that up at the proper time.
Mr. Deputy-Speaker: That does not require statutory enactment.
The question is:
;I‘l‘;at in sub clauge (1) of clause 7, after the words ‘it is necessary’ the following be
lnsel o
‘in the interest of the company or’.

Y]

The motion was cdorted.

Mr. Deputy-Spesker: The question is:

“That clause 7, us amended, stund part of the Bill’.

The motion was adopted.

Clause 7, as amended, was added to the Bill.

Shri B. K. P. Sinha: T would like to know whether the hon. Minister would
accept my amendment that aftev the word ‘person’ the words ‘wilfully destroys
or’ be inserted.

Dr, 8. P. Mookerjee: I amn prepared to accept the amendment.
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8hri B. K. P. Sinha: Then 1 shall formal'y move it. I beg tc move:
“That in clause 8, after the word ‘person’, the words ‘wilfully destroys or’, be inserted.”
Mr. Deputy-Speaker: The question is:
“That in clause 8, after the word ‘person’, the words ‘wilfully destroys or', be inserted."
The motion was adopled.
Mr. Deputy-Speaker: The question is:
“That clause 8, as amended, stand part of the Bill”.
The motion was adopted.

Clause 8, as amended, was added lo the Bill.
Mr. Deputy-Speaker: The question is-
“That clauses 9 to 16 stand part of the Bill”.

The motion was adopled.
Clauses 9 10 16 were added to the Bill.

Shri 8idhva: I have given an amendment and I do not know whether it will
come here or scinewhere else.

Dr. 8. P. Mookerjee: 1 would make a suggestion. 1 have given the hon.
Member the amendment in the form in which I amn prepared to accept it. 1
am advised that this amendment should be really new clause 6A. But that
is a matter which can be adjusted.

Shri 8idhva: I beg to move:

““That wfter clause 6, the following new clause be inserted :

‘6A. Every person, who has any interest in any share of the Company, which stands im
the name of another person in the Register of Shareholders of the Company, shall, within
such period as may be prescribed by the Central Government by notified order, make a
declaration in such form as may be prescribed (which shall be countersigned by the person
in whose name the chare is registered) to the Company declaring his interest in such share,
and notwithstanding anything contained in any other law or in any coutract to the contrary,
a person who fails to make & declaration as aforesaid in respect of any share shall be decmed
to have no right or title whatsoever in that share:

Provided that nothing in this section shall affect the right of any person who has am
interest in any such share to establishing in a Court his right thereto, if the person, in
whose name the share is registered, refuses to sign the declaration us required in thia
section’."”’

The object is to avoid binami shareholders. 1t is self-explanatory and I
nesed nut take the time of the House.

Mr. Deputy-Bpesker: The question is:
“That after clause 6, the following new clause be inserted :

‘6A. Every person, who has any interest in any share of the Company, which stande
in the name of another person in the Register of Shareholders of the Company, shill, within
such period us may be prescribed by the Central Government by notified Order, make a
declaration in such form as may be prescribed (which shall be countersigned by the persom
in whose name the share is registered) to the Company declaring his interest in such share,
and notwithstanding anything contained in any other law or in any contract to the contrary,
a person who fails to make a declaration as aforesaid in respect of any share shall be
deemad to have nc right or title whatsoever in that share :

Provided that nothing in this section shall affect the right of any person who has an
interest in any such share to establish in a Court his right therelo, if the person, in
whose name the share is registered, refuses to sign the declaration as required in this

section’.
The motion was cdopted.

New clause 64 was added to the Bill.
43 P.8.Deb.
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Mr, Deputy-8Speaker: The question is:
“That clauses 17 and 18 stand part of the Bill’.
The motion was cdopted.
Nlauses 17 and 18 were added to the Bill.
Mr. Deputy-Speaker: There must be some.Member belonging to the Ministry
of Parliamentary Affairs to say ‘‘Aye’’. Otherwise it is difficult for the Chair

to declare whethe: the ‘Ayes’ have it or the ‘Noes'. It should not be left to
the Mover alone to say ‘Aye’. He cannot speak for himself.

The question is:

"“That clause 1 stand part of the Bill”.

The motion was adopted.

Claue 1 was added to the Bill.

The Title and the Enacting Formula were added to the Bill.
Dr. 8. P, Mookerjee: I beg to move:

‘‘That the Bill, as amended, be passed’’.

Mr. Deputy-Spedker: The question is:

“That the Bill, as amended, be passed’.

The motion was adopted.

The House then adjourned till « Quarier to Eleven of the Clock on Saturday,
the 1lst April, 1950.
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